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Compliance Report in the matter of Adil Ansari VVs. M/S Dhampur Sugar Mills Ltd. & Ors.,
O.A. No. 539/2019

The present matter is related to operation of sugar and distillery units of M/s Dhampur Sugar Mills
Ltd. (Sugar Division), Asmoli, Sambhal, Moradabad, M/s Dhampur Sugar Mills Ltd., Sugar unit,
Dhampur, Bijnor and M/s Dhampur Sugar Mills Ltd., Sugar unit, Meerganj, Bareilly and M/s
Dhampur Sugar Mills Ltd., Distillery Unit, Dhampur, Bijnor.

Hon’ble NGT vide order dated 09.11.2020 (Annexure-1) considered the Compliance Report filed
by CPCB on 05.10.2020 and has further directed:

“State PCB to take further appropriate action by way of prohibiting any activity in
violation of law, initiating prosecution and recovering compensation as per applicable norms,
following due process of law. The State PCB may also respond to the IA filed by the applicant
with particulars in the table annexed to the application, reproduced above and file an action taken
report before the next date by e-mail at judicial-ngt@gov.in preferably in the form of searchable
PDF/ OCR Support PDF and not in the form of Image PDF. The CPCB and State PCB may
undertake necessary inspection for the purpose. ”

In pursuance of the above order of Hon’ble NGT, joint inspection of M/s Dhampur Sugar Mills
Ltd. (hereinafter referred as ‘the Unit’) was carried by team of officials from CPCB and UPPCB
(RO Bijnore, RO Moradabad & RO Bareilly). The team has inspected following units of M/s
Dhampur Sugar Mills Ltd;

1) M/s Dhampur Sugar Mills Ltd. (Sugar Unit), Asmoli, Sambhal, UP on 13.01.2021
2) M/s Dhampur Sugar Mills Ltd. (Sugar Unit), Meerganj, Bareilly, UP on 14.01.2021
3) M/s Dhampur Sugar Mills Ltd (Distillery Unit), Dhampur, Bijnor, UP on 02.02.2021
4) M/s Dhampur Sugar Mills Ltd (Sugar Unit), Dhampur, Bijnor, UP on 03.02.2021

Joint inspection report has been prepared considering the observations made during the
inspection and the compliance status of the recommendations given in previous inspection report
dated 29.11.2019. The report has been finalized in consultation with representatives from UPPCB.
The detailed joint inspection report comprising the observations and recommendations of joint

committee is attached at Annexure-11.

Following are the major observations and recommendations made by the Joint Committee during

the inspection:



1) M/s Dhampur Sugar Mills Ltd (Sugar Unit), Dhampur, Bijnore, UP

Observations

1. The analysis result of sample collected from drain coming from colony along front
boundary wall of sugar unit shows pH- 4.6, COD-2448 mg/l , BOD-1604 mg/l, which are
on higher side of typical sewage characteristics i.e. pH in range of 6.5 to 8.5, BOD in
range of 200 mg/l -300 mg/l, COD in range of 400 mg/l -550 mg/l which indicates that the
Sugar effluent got mixed with the domestic sewage drain, however no bypass of
effluent/waste water was observed from the boundary wall into the drain as the drain was
covered.

2. The unit has not installed Sewage Treatment Plant (STP) for sewage generated from
colony located inside the unit premises; however, the unit provided purchase order of STP
(P.O. N0.-4100007977) dated 16.10.2020 with capacity of 220 KLD, which was under
installation.

3. The unit had two lagoons for storage of treated effluent. One with impermeable base
having capacity of 10000 m® and second having PVC sheets with 4000 m® capacity and
retention time of 15 days. The second lagoon was a Kachcha lagoon with improper lining
of PVC sheets also mentioned in previous finding. Treated effluent is being used for

irrigation purpose.
Observations w.r.t. previous findings:

1. Primary clarifier was found operational during the inspection.

2. The unit has installed seven hazardous tanks for storing the effluent generated during
hydrojet tube cleaning/ chemical cleaning by caustic and sulfamic acid (2- caustic solution
storage tank and 2 -sulfamic acid solution storage tank and 3- wash storage tank) in the
boiling house.

3. The unit has provided purchase order (P.O. - N0.-4100007975, dated 16.10.2020) for the
installation of Condensate Polishing Unit (CPU) with RO membrane for high pressure
boilers (105 kg/cm?).

4. The unit has installed decanter for better management of sludge handling system.

5. The unit has maintained proper logbook for the generation and disposal of ETP sludge,
boiler ash, and other solids.

6. No bypass arrangement in the unit premises was observed during the inspection.



2)

Recommendations

The unit shall take measures to stop discharge of spillage/surface runoff containing wastewater

from industrial premises into drain (Ikra drain and drain coming from city along boundaries of

sugar unit) and shall maintain water quality of the drain.

1.
2.
3.

10.

The unit shall maintain and calibrate the flow meter installed at Spray pond overflow.

The unit shall install the CPU for high-pressure boiler at earliest.

The unit shall install the Sewage Treatment Plant (STP) for sewage generated from colony
at the earliest.

The unit shall convert the 4000 m? capacity storage lagoon in to lined impermeable lagoon
to avoid any possibility of leakages and must ensure the compliance of stored treated
effluent w.r.t. notified discharge standards under E(P) Rules, 1986.

The unit shall dismantle the sump having capacity of 100 KL located in bio-compost yard
of 10 acres.

Unnecessary lines for ETP feed near falling structure shall be dismantled immediately.
Abandoned old pumping station along with connecting line shall be dismantled.

Filter backwashing tank of suitable design capacity shall be installed for filter
backwashing. Existing fresh water line in ETP area shall be dismantled.

Provision shall be made for DM plant CIP reject shall be treated in ETP only.

Unit shall ensure the proper marking of electromechanical items and connected pipeline.

Proper color-coding shall be adopted.

M/s Dhampur Sugar Mills Ltd (Distillery Unit), Dhampur, Bijnore, UP

Observations

1.

The unit has dismantled its 02 lagoon of capacity 10173 m3 and 6159 m3. The supply
pipeline of spent wash to these tanks has also been dismantled and disconnected. The unit
has filled both the lagoons with distillery boiler ash.

Previously, the unit had opted bio composting as well as incineration boiler for achieving
Zero Liquid Discharge (ZLD), however as informed by the unit representative that the
process of bio-composting has been discontinued from June-2020 and presently the unit
has opted for concentration incineration system. During joint inspection, the bio-

composting operation was found not in operation.



3.

The unit has informed that to achieve ZLD, previously the system consisted of Bio-
methanation followed by MEE followed by Incineration and bio composting both.
However, from last 4-5 years the unit has stopped the use of bio-digesters and directly
feeding the raw spent wash to SMEE and IMEE for concentration.

The unit is planning to dismantle these bio-digesters. As informed by the unit
representative, these bio-digester contains approx. 30000 KL of bio-methanated sludge
containing spent wash. The unit is planning to completely exhaust/utilize this bio-
methanated sludge containing spent wash in bio composting by 30, June 2021. In this
context, the unit has submitted a letter dated 04.01.2021 to MS, UPPCB requesting for
temporary permission of bio-composting upto 30 June 2021 for utilization of surplus of
bio-methanated sludge containing spent wash, which is stored in the bio-digester of the
distillery.

For treatment of domestic wastewater generating from the residential colony, sugar plant
and distillery plant, the unit is going to install a Sewage Treatment Plant (STP) of 220
KLD capacity and during joint inspection, the STP construction work was found under

progress.

Recommendations

1.

The unit has total 03 nos. of tube wells against 02 nos. of permitted tube wells as per

CGWA NOC. The unit shall dismantle the 3" no. of non-operational tube well.

The unit shall complete the construction work of STP at the earliest and shall treat the

sewage generating from the residential colony as well as industrial plants in STP only.

The unit shall ensure complete filling of both the lagoons of capacity 6159.60 KL and

101753 KL with ash.

If the concerned state pollution control board allows the unit to carry out temporary bio-

composting for utilization of bio-methanated sludge, in that case the unit shall comply with

the following;

a) The unit shall ensure to consume the bio-methanated spent wash in bio composting
before monsoon season.

b) After completion of the temporary bio composting, the unit shall completely dismantle
the pump sump of MEE concentrate, which is located at bio-compost yard of 10 acres.

c) After completion of the temporary bio composting, the unit shall completely dismantle

the newly built pipeline.



3) M/s Dhampur Sugar Mills Ltd. (Sugar Unit), Asmoli, Sambhal, UP

Observations

1. The NOC for ground water withdrawal has expired on 02/05/2019, however, the unit has
applied for the same to be obtained from Ground Water Department, Uttar Pradesh on
30.11.2020.

2. Decanter is also installed but is still to be commissioned for mechanical sludge handling.
The unit has provided Proforma Invoice/Purchase Order (P.O. No.-4100007358) dated
30.07.2020.

3. The lagoon capacity of 16000 m? is adequate for 10-11 days, which is less than the 15 days
of holding capacity of treated effluent storage during no demand of period for irrigation
purpose. However, it is also mentioned in validation of ETP performance report performed
by National Sugar Institute, Kanpur, submitted of 14.10.2020.

4. Analysis result of sample collected from ETP outlet (pH-7.2 against 5.5-8.5, COD- 128
mg/l against 250 mg/l, BOD- 36 mg/l against 100 mg/l, TSS- 64 against 100 mg/l, TDS-
732 mg/l against 2100 mg/l, O & G- 06 against 10 mg/l and Lagoon outlet (pH-7.4 against
5.5-8.5, COD- 76 mg/l against 250 mg/l, BOD- 21 mg/l against 100 mg/l, TSS- 25 against
100 mg/l, TDS- 896 mg/l against 2100 mg/l) shows that ETP is complying w.r.t the
discharge standards for land disposal.

5. The team has observed that the unit is discharging domestic sewage into the Sot River
through a channel, which was also connected with the treated effluent storage lagoon for
irrigation.

6. The retention capacity of lagoon is around 10 days (i.e. 16000m3 capacity of lagoon and
treated effluent discharge is 1561.45 KL), thus, the lagoon capacity is less than the
maximum permissible storage of 15 days.

7. The unit has not installed Sewage Treatment Plant (STP) for treatment of sewage
generated from residential colony, however, the unit is in the process of setting up of STP
having capacity 60 KLD, for sewage treatment of residential area. The unit has provided

the Purchase Order for the same.

Recommendations



1. The unit shall provide suitable capacity dosing pump for dosing of chemicals like lime and
polyelectrolyte solution for optimum utilization of chemical as per feed flow condition.
The unit shall safely dispose scrap/metal.

The unit shall commission Decanter for better sludge management.

The unit shall repair partition wall sludge drying bed.

The unit shall install Condensate Polishing Unit (CPU).

o g~ w D

The unit shall install Sewage Treatment Plant (STP) for treatment of sewage generated

from residential colony as soon as possible.

7. The unit shall restrict the drainage of domestic sewage into irrigation channel coming from
residential area.

8. The unit shall obtain the NOC from Ground Water Department, Uttar Pradesh as soon as

earliest.

4) M/s Dhampur Sugar Mills Ltd. (Sugar Unit), Meerganj, Bareilly, UP
Observations

1. NOC issued by CGWA was valid up to 07.06.2020 for the abstraction of ground
water from 04 tube wells of total quantity 743 m3/day (not exceeding 99,356
md/year). The unit has applied for renewal of CGWA NOC dated 28.04.2020.
Apart from 04 permitted borewells, one additional bore-well was observed near
residential colony of the unit, which is violation of CGWA NOC conditions,
however the unit has provided the photographic evidence of this dismantled
borewell.

2. The unit is engaged in production of sugar with consented capacity of 5000 TCD
using sugarcane. On the day of inspection, the unit was found operational. The
unit started cane crushing on 3 November, 2020. On the date of 13.01.2021, the
sugar plant was operated at 5350 TCD. The ETP was reported to be operational
from 27.09.2020.

3. The earlier reported bypass of untreated effluent through a pipeline laid
underground up to Peelakhar river in Sindholi Village, found removed and a slope
joining Peelakhar river also found dry during the inspection.

4. Previously, the unit had two lagoons of 5000 m? and 2200 m® capacity for storage
of final treated effluent. However, during joint inspection, it was found that, the

unit has kept only one lagoon of 5000 m3 capacity for storage of final treated



effluent and the second lagoon of 2200 m3 capacity converted into aeration tank
for spray pond overflow treatment.

. The lagoon capacity of 5000 m3 is adequate for only 6-7 days, which is less than
the maximum permissible storage of 15. However, it is also mentioned in
validation of ETP performance report performed by National Sugar Institute,
Kanpur in the month of March, 2020.

. Treated effluent as claimed by unit was being provide to farmers via fixed HDPE
pipeline but unit was not able to make the line operational and no flow was
observed at the point of treated effluent supply to farm land. After about 3-4
hours, the flow was observed at the point in farmland in the HDPE line from
where sample was collected. This indicates that unit is not providing regularly for
irrigation via HDPE pipeline. Sample analysis also shows high BOD (122 mg/l)
and COD (196 mg/l) indicates no supply of treated effluent for irrigation
regularly.

. To treat the domestic wastewater generated from this colony, the unit has installed
50 KLD Sewage Treatment Plant (STP) and laying of the pipeline connection was
under progress. STP was not operational at the time of inspection.

Ponding of untreated sewage observed besides the boundary wall of the sugar

mill.

Observations w.r.t. previous findings:

Recommendations in previous
inspection dated 29.11.2019

SN Observations w.r.t. previous
.No.
recommendations/findings

The unit must dismantle the bypass
line (PVC pipe) from the premises to
the river Peelakhar and ensure that the
untreated/partially treated effluent
shall not be discharged outside the

premises in any case.

The bypass line of PVC pipe from

the unit premises to the river
Peelakhar is now being used as
irrigation line for providing treated
effluent to farmers by giving points

at various locations.

Unit shall maintain the logbook for
the generation & disposal of ETP

effluent, sludge, Boiler ash, hazardous

The unit has maintained the logbook
for the generation & disposal of ETP
effluent, sludge, boiler ash (Avg.
224.5 Quintal/day as per logbook




waste and other solid wastes.

record from  03.11.2020 to
30.11.2020), hazardous waste (Avg.
0.40 kg/day as per logbook record
from 01.11.2020 to 31.12.2020) and

other solid wastes.

Unit shall install the flow meters at
the places as recommended by
National ~ Sugar Institute  (NSI),

Kanpur.

The Unit has installed flow meters at
power turbine cooling, boiler, wet
scrubber, B & C Massecuite cooling
as recommended by NSI, Kanpur in
validation report of ETP for season
2018-19. The same has been verified
by the joint inspection team on
14.01.2021.

All domestic wastewater generated
within the premises and colony shall

be discharged after proper treatment.

The installation of Sewage Treatment
Plant (STP for the treatment of

domestic waste water generated from

The unit shall install Sewage | the colony was under progress on the
Treatment Plant (STP) for the | day of joint inspection, however the
treatment of domestic wastewater. unit has provided photographic
evidence of operational STP via
email dated 22.01.2021).

Recommendations

1.
2.
3.

ETP inlet flowmeter should be installed at the main inlet of ETP.

Periodic removal of sludge shall be ensured.

Flow meter shall be installed at mill house and boiling house outlet for monitoring of
generated effluent.

The oil skimmer shall be installed within a tank having approximate retention time of
45 min.

The treated effluent discharges for irrigation shall comply with MOEFF&CC
Notification dated 14.01.2016 (G.S.R. (35E)) for land disposal.



6. Installed STP shall be made operational for treatment of generated sewage. Treated
sewage shall be utilized for irrigation & other purposes.

7. The unit shall keep only single arrangement to pump the treated effluent from the
lagoon to irrigation supply.

8. Unit shall obtain amended Hazardous waste authorization from UPPCB to handle
and safe disposal of discarded containers, oily rags, cotton waste, O&G and spray
pond ETP sludge.

9. All possible efforts shall be made to ensure consistent compliance of the standards

referred.

The Tribunal vide the same order also directed UPPCB to respond to the IA no.376/2020 filed by
applicant in the concerned matter. However, as requested by UPPCB, CPCB has prepared the
response to the 1A n0.376/2020 in compliance to Hon’ble NGT order to be filed separately in the
Hon’ble Tribunal.

Now, this Compliance Report is submitted in compliance of Hon’ble NGT order dated
09.11.2020.
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Item No. 09 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 539/2019
(L.A. No. 376/2020)

(With report dated 05.10.2020)
Adil Ansari Applicant
Versus

M/s Dhampur Sugar Mills Ltd. & Ors. Respondent(s)

Date of hearing: 09.11.2020

CORAM: HON’BLE MR, JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant: Ms. Preeti Singh, Advacate

Respondent(s): Mr. Rajkumar, Advocate for CPCB
Mr. Pradeep Misra and Mr. Daleep Dhyani, Advocates for UPPCB

Mr. Sandeep Singh, Advocate for State of UP
Mr. A.A. Aron, Advocate for M/s Dhampur Sugar Mills Ltd.

ORDER

1. The issue for consideration is the remedial action for violation of
environmental norms by M/s Dhampur Sugar Mills Ltd. (Sugar Division),
District Sambhal, sugar mill units in District Bijnor and District Bareilly

and Distillery in District Bareilly.

2. The matter has been earlier considered by several orders including

orders dated 14.08.2019, 04.02.2020 and 03.07.2020. It will be suffice to

reproduce the relevant part from the said orders. Order dated
14.08.2019 is as follows:-

“l.  Grievance in this application is that M/ s Dhampur Sugar Mills

Ltd. (Sugar Division), District Sambhal and sugar mill units in

District Bijnor and District Bareilly and Distillery in District

Bareilly were operating in violation of environmental norms.
The unit at Dhampur was directed to be closed earlier vide

10
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order dated 23.04.2015 passed by this Tribunal and was
allowed to reopen by subsequent order subject to certain
conditions, including payment of Rs. 1 Crore towards
environmental compensation and furnishing a bank guarantee
of Rs. 10 lakhs. However, the pollution still continues to
operate without compliance of conditions. Other units in Bijnor
and Bareilly Districts are also operating illegally and so is the
Distillery unit in Bareilly District.

On 27.06.2019, Notice was issued by this Tribunal with
reference to the allegations in the application. Reply has been
filed by the UP State PCB which is practically of no value.
Reply has been filed by the CPCB is that the closure directions
have been issued in respect of Dhampur unit of Sugar Mill.
Besides, show cause notices have been issued to other two
Sugar Mills at Bareily and Sambhal. Distillery unit at Bareilly
is non-functional on account of off season.

Let the CPCB and State PCB furnish a further joint factual and
action taken report with regard to all the four Units (three
sugar mills and one distillery unit) by 30.11.2019 by e-mail at
Jjudicial-ngt@gov.in.”

Order dated 04.02.2020 is as follows:-

“4.0

M/s Dhampur Sugar Mills Ltd (Sugar Unit}, Dhamput,

Bijnor -

4.8 Observations

ii.

iii.

.

VL,

VIL.

VIl

The Unit and ETP were found operational during the
inspection.

The Unit have valid consent to operate issued by UPPCB,
under of Water Act and Air Act till 31.12.2019.

The primary clarifier was found non-operational during
inspection. However, as per analysis report of sample
collected from ETP outlet, TSS was below detectable limit,
therefore the possibility of dilution cannot be ruled out.

The Unit has not installed flow meters at Mill Fibrizer,
Mescuite cooling and RO reject as it was recommended in
validation report of ETP for session 2018-19 by National
Sugar Institute (NSI), Kanpur.

The Unit has not installed the Hazardous tank in the
boiling house.

The treated effluent is stored in lagoon of 4000 KL capacity
for utilization for irrigation purposes.

The Unit has provided Kachcha lagoon (for storage of treated
effluent) having lining of PVC sheets, which is not proper
and it may result in leaching under wear & tear condition.
The Unit has installed two dryers (for baggase), using
the flue gases from stack of the boiler. The utilization of
boiler ash at bio-compost site was observed and
transport receipts were verified and found matching.

11




xi.

Xii.

XU,

xiv.

The Unit has not yet installed the Condensate Polishing Unit
(CPU) for high pressure boilers (105 Kg/cm?),

The Unit has installed additional MGF and ACF Jor tertiary
treatment as the installed capacity of MGF and ACF was
inadequate.

The mechanical sludge handling system for better
management of sludge waste is not provided by the
Unit. As reported by representative of the Unit, the
purchase order has been issued for Decanter of 6 m3 per
hour capacity.

The Unit has not provided and did not maintained the
logbook for the generation and disposal of ETP sludge,
Boiler ash and other solid wastes.

The unit is yet to comply with CPCB direction dated
01.07.2019 by dismantling the bypass provision. Howeuver,
during visit the discharge of effluent was not observed by
the team.

The team also collected the wastewater sample from the
local drain (Ikara Nalla) flowing adjacent to the Unit
premises. The characteristic of the wastewater is as:

Table 4 Characteristics of Wastewater flowing through Ikara
drain
Samplin| Latitude/| pH CcOoD BOD | Sulphat| TSS TDS | NH3-N| Phosph
g point | Longitude (mg/L}| (mg/L)| e(mg/L)| (mg/L)| (mg/r)| (mg/L)| ate
(mg/L)
Ikara 29.292038/(6.88 | 438 122 137 1200 500 34 3
Drain at
u/s of 78.510125
the Unit
Ikara 29.290151/|7.11 | 776 177 73 1435 | 468 35 3.1
Drain at
d/s of | 78.5088303
the Unit
xv. The value of COD in the drain waste water is more than that

XUI.

Jor raw sewage, which shows the addition of industrial
effluent in to drain.

The Unit does not have STP facility for the treatment of
domestic wastewater. The domestic waste water is collected,
Treated in septic tank and disposed through Soak pits

installed in the Units premises.

4.9 Recommendation:

The Unit must dismantle the by-pass line provided
within the premises and ensure that only treated
effluent shall be discharged outside the premises.

The Unit shall maintain the log-book for the
generation and disposal of ETP sludge, Boiler Ash and
other solid wastes.

The Unit shall ensure to implement the
recommendation made by National Sugar Institute
(NSI), Kanpur in validation report of ETP (for season
2018-19).

12




5.

The Unit shall install Condensate Polishing Unit (CPU)
for high pressure boilers (105 Kg/cm?).

The Unit shall explore the possibility of maximum
utilization of treated effluent in different process.

The lagoon must be properly lined to prevent leaching/
contamination of ground water.

Domestic waste water (sewage) generated within the
premises and colony shall be discharged after proper
treatment. The Unit shall install Sewage Treatment
Plant (STP) for the treatment of Sewage.

The Unit shall obtain NOCs from CGWA for withdrawal
of groundwater at earliest, as the NOC has already
expired in April, 2019.

The Unit's NOC from CGWA expired on 27.04.2019, but
Unit has continued to withdraw groundwater without
valid NOC. The CGWA may be requested to verify the
status of ground water recharge by the unit and
accordingly EC may be calculated.

4.10 Action taken status

. In crushing season 2016-17, wunit was non-

operational during the inspection due to off- season.
CPCB issued compliance direction dated 02.11.2017
under section 5 of the Environment (Protection} Act,
1986 for carrying out adequacy assessment of ETP
through govt. repute institutions.

. In crushing season 2017-18, CPCB issued show cause

notice dt.07.05.2018 under section 5 of the
Environment (Protection) Act, 1986 to the unit for non-
compliance of BOD-53 mg/I against norms of 30 mg/I
with surface water discharge norms prescribed under
Environment (Protection) Rules,1986.

. CPCB issued compliance direction dated 16.11.2018

under section 5 of the Environment (Protection) Act,
1986 for implementation of charter.

. In crushing season 2018-19, unit was found non-

complying w.r.t. bypass of untreated effluent. BOD- 56
mg/I, TSS-35 mg/I and CPCB issued closure direction
dated 23.04.2019 and 01.07.2019 under section 5 of
the Environment (Protection] Act, 1986 and levied
Environmental Compensation (EC) of Rs 57,30,000/-.

. CPCB issued compliance direction dated 06.11.2019

under section 5 of the Environment (Protection) Act,
1986 and levied EC of Rs 16,20,000/. As per the
revised policy dated 04.09.2019 and 01.11.2019.

. The unit deposited EC in ESCROW account and

submitted action plan for utilization of the EC
amount. Action plan has been evaluated by CPCB and
approved for execution.

13
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B. 5.0 M/s Dhampur Sugar Mills Ltd (Distillery Unit),
Dhampur, Bijnor

it.

ifi.

iv.

UL

Vi,

Vi

5.6 Observations:

On the day of inspection, the distillery unit and spent wash
management system were found operational.

The Unit has consent to operate at 200 KLPD under Water Act,
1974 and Air Act, 1981 both having validity up to 31.12.2019.
(Annexure 2a, 2p).

The Unit has three bore-wells to meet the water requirement of
production and domestic consumption. Out of three bore-wells,
only two are in use, as per information provided by industry
officials. Flow meters have been installed on each bore well.
Average daily water consumption is calculated as 1234.44
KLPD based on three months (Sept, 2019-Nov, 2019} loghook
data of flow meters. However, as per water balance data
provided by Unit, fresh water requirement is 1726 KLPD.

The Unit's NOC for groundwater abstraction has expired on
07.04.2019 and it has applied Jor renewal of NOC on
17.02.20109.

Total alcohol production during last six months (May, 2019-
Oct, 2019) was 36429.06 KL. T herefore the average
production is 6071.51 KL/ month i.e. 202.38 KLP .

The Unit has provided production data certified by Excise
department, data of raw spent wash generation, details of
MEE- concentrate and condensate generation, utilization; as
well as spent wash consumption for bio-composting and
incineration.

As per adequacy report of April,2019 prepared by NS,
Kanpur, the adequacy of ZLD system has been certified for
250 KLPD.

The Unit has installed mass Jlow meters with totalizer at inlet
and outlet of SMEE as well as inlet and outlet of IMEE. All mass
flow meters are connected to CPCB sever. Mass flow meter
readings at the time of inspection is presented below:

Table 8: Details of mass Sflow meters

SI.No | Mass Totalizer Totalizer reading at outlet
flow L
meter reading at inlet

1. SMEE 1218230.02 MT 278455.46 MT

2. IMEE 107701 MT 33854 MT

14




XL.

xIi.

Xii,

xiv.

Xv.

XUL.

XVIil.

The raw spent generation as per mass flow meter data
during last six months (May, 2019- Oct, 2019) was
3,52,943 MT while concentrated spent wash generation
for 6 months is 28736 MT (for 30 °Bx) and 86492 MT (for
58 °Bx) against consumption of 27682 MT in bio-
composting and 86442 MT in incineration respectively.

As per logbook data of six months, overall average spent
wash generation is 9.59 KL per KL of alcohol produced.

As per information provided by industry officials, the average
efficiency achieved through SMEE and IMEE is 67.35%.

The concentrated spent wash after third stage evaporator
having 30°Bx is utilized for bio composting while
concentrated spent wash after the finisher evaporation
having 55-60°Bx is incinerated and process condensate is
treated in the Condensate-Polishing Unit (CPU).

At the time of inspection, 120 KLPD distillation Unit with
integrated Multi Effect Evaporator (IMEE) was not in operation
due to power tripping on 57.11.2019 morning as informed by
industry officials. It could only restart on 28.11.2019
afternoon.

At the time of inspection, the density of spent wash at inlet
and outlet of the standalone MEE was 1026.87 Kg/m3 and
1226.89 Kg/m3 respectively.

As per logbook data, average feed to SMEE is 1044 KLPD
while average quantity withdrawn after third stage is 287.8
KLPD and average conc. Spent wash from SMEE after fifth
stage is 277.7 m3/day.

The Unit has installed Condensate Polishing Unit (CPU)
consisting of three stage RO technology. As per information
provided by the industry, the design capacity of the CPU is
2600 m3/day whereas as per revalidated adequacy report
dated 29.05.2019, the design capacity of the CPU is 2500
m3/day. The sources of effluent coming into CPU include
MEE condensate (2100 m3/day), spent lees (300 m3/day),
cooling tower and boiler blow downs (200 m3/day). While
the RO permeate (2000 m3/day) is used in process and
non-process activities like molasses dilution, cooling tower
make up as well as non-process activities like fire safety
and gardening, the RO reject (600 m3/day) is circulated
back to the MEE.

There are total of seven tanks/lagoons of which six
tanks for spent wash management are within the Unit
premises and one at the bio-compost yard site. Details
of the tanks within premise and in bio-compost yard
are given below:
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Table 9: Details of lagoons for spent wash management

ST Identification Condition Capacity (as Purpose
No. during provided by
inspection the Unit)
1 Settling tank Filled 2492KL, Used as Settling Tank
. Settling tank Filled 3396KL Used as Settling Tank
3, Tank 1 Completely filled 1500KL Used as buffer tankbefore SMEE
4, Lagoon 3 Half filled 6050KL, Storage of conc. spent wash, raw spent wash, RO
reject
5. Lagoon 4 Empty 10,000KL | Used as standby for storage of spent wash in
case of sudden breakdown of operations.
6, Tank 2 60% filled 400KL Storage of MEE concentrate before bio composting
7. Tank 3 Closed tank. 207KL Storage-cum- Pump sump of MEE concentratd
before incineration,
Conc.Spent
wash (slop) .

On the day of inspection, settling tank-1 (2492 KL) and

settling tank-2 (3

raw spentwash

396 KL) were observed to be Sull with
combined with RO reject and

stormwater accumulated in open drains in the industry
premises.

Based on above data, total raw spent wash plus CPU (RO)
reject stored

(2492+3396+1500+0.5%6050),

in all tanks work out to be 10413KL

xviii, There was a 1 0,000 KL capacity empty lagoon which
was informed to be used
of emergency breakdown

xix.

Jor storage of effluent in cases
of ZLD system.

The Consent to Operate does not indicate the amount of
Spentwash to be utilized in biocomposting and amount
to be incinerated. As per revalidated adequacy report
submitted in May,2019, 10.56 M3/hr of 30°Bx
concentrated spentwash is utilized in biocomposting
while 22.5 M3/hr of 57.9°Bx is incinerated in
incineration boiler while based on logbook data in
May,2019, 36.86% is utilized in biocomposting while
63.14% is used in incineration, similarly, in June, 2019,
46.93% is used in biocomposting and 53.67% is
incinerated. For the the period from July, 2019 to
October, 2019, 10% of concentrated spentwash is
utilized in biocomposting while 89% of the spentwash is
incinerated in slop Jurnace (as boiler Sfuel).

The existing active areq Jor bio-composting is 16 acres while
required area for 4 cycles of biocomposting is 14.6 acres.

The unit has installed only one piezowell/piezometer in the
bio-compost yard of 10 acres areq.
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xxii. Incinerator design capacity is 75 TPH with maximum feed
rate of 26 MT/hr and at the time of inspection it was
operating at feed rate of 18TPH.

xxiii, The Unit uses 25.5 TPH of MEE slop with 13-15 TPH of
bagasse as fuel for the incinerator boiler. Flowmeter is

installed at the fee
inspection, flo
MT/day of ash is
utilized for mixing with

wmeter

dline of the slop boiler. At the time of
reading was 1088.77 kg/hr. Around 30

generated from the incinerator, which is

the Units premises.

bio-compost and for land filling within

xxiv. The Unit has installed mass flow meters at inlet and outlet of
SMEE as well as inlet and outlet of IMEE. Also, PTZ camera is
installed at the bio-compost area.

xxv. The Unit has a bottling plant and sample was collected from

its final outlet.
pumped and reused into cooling to

down is treated through CPU.

xxvi. At the time of inspection,
locations of the distillery unit to ve
system. Analysis results are represented below:

Table 10: Characteristics of spent was

distillery Unit.

The effluent from bottling plants collected,
wer. Cooling tower blow

samples were collected from various
rify the efficiency of the ZLD

h and other effluents in

S.No. | Sample location Parameters
pH COD BOD | TSS TDS TS
(mg/]) (mg/]) | (mg/) | (mg/1) | (mg/]
1. Raw spentwash 4.72 154776 |- - - 167330
2. MEE feed 5.42 121967 |- - - 120590
3, MEE concentrate 5.2 283353 | - - 485910
4. Conc. Spentwash in storage 5.04 494155 |- - - 496010
tank
5. SW in buffer tank 4.73 192825 |- - - 196390
6. SW in lagoon of biocompost 4.85 280935 | - 260610
yard _
7. Feed to incinerator 4.85 471987 | - - 444270
8. CPU feed 4.77 2697 1230 15 1548 -
9. CPU permeate 4.3 1013 323 <10 164 -
10 CPU reject 4.98 9332 5083 <10 4000 -
11. MEE condensate 3.52 16076 |9750 |- 756 840
12, Spent lees 3.76 5668 3200 |- 400 488
13. | Final outlet of bottling plant 5.41 333 234 - - 164

sii.,  As per the analy
154776 mg/I and total soli

sis report, raw spentwash has COD of
ds 167330 mg/I while raw
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spentwash stored in buffer tank has COD of 192825 mg/I
and total solids of 196390 mg/I.

Analysis report indicates that feed to SMEE has COD
and TS of 121967 mg/I and 120590 mg/I respectively
while concentrated spentwash has COD of 283353mg/1I
and TS of 485910 mg/1I.

Samples collected from lagoons for concentrated
spentwash and spentwash in the lagoon in biocompost

yard indicated TS of 496010 mg/I and 260610 mg/I
respectively

As per the analysis report, CPU permeate has pH of
4.3, COD- 1013 mg/I, BOD-323 mg/I and TDS of 164
mg/I and is reported to be used for both process and
non-process activities including fire safety and
gardening. The quality of treated condensate indicate
non compliance w.r.t land discharge norms.

The analysis report indicate acidic characteristic of
CPU permeate, reject, MEE condensate and final
effluent from bottling plant.

Analysis report of sample collected Sfrom final outlet of
bottling plant indicated pH 5.41, BOD of 234 mg/I and
COD 333 mg/I It was informed that effluent from
bottling plant is stored in a tank and further pumped as
cooling tower makeup water,

The team also collected wastewater sample from the
local drain (Ikara Nalla) flowing adjacent to the unit
bremises. The characteristic of the wastewater is as
Sfollows:

Sampling
point

Latitude/ CoD | BOD
\Longitude (mg/L)| (mg/L)

\pH Sulphate| TSS TDS | NHs_N| Phosphate
(mg/L) | (mg/L) | (mg/L)| (mg/L)| (mg/L)

Drain at
u/s of
the unit

29.292038/(6.88 | 438 122 137 1200 | 500 34 3
78.510125

Drain at
D/s  of
the unit

78.5088303

28.290151/\7.11 | 776 177 73 1435 | 468 35 3.1

5.7 Recommendations.

1.

The utilization of CPU permeate having pH of
4.3, COD- 1013 mg/I against 250 mg/I and BOD-
323 mg/I against 100 mg/I in non process
activities like gardening, is a violation of ZLD
norms and should be stopped immediately.
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2. The Unit's NOC from CGWA expired on

07.04.2019, but Unit has continued to
withdraw groundwater without valid NOC. The
CGWA may be requested to verify the status of
ground water recharge by the wunit and
accordingly EC may be calculated.

Based on the available active area for
pbiocomposting {16 acres), Unit can have lagoon
capacity of ~9675 M3 for 30 days' storage of
conc. spentwash (30°Bx) and 3116 M3for seven
days' storage of concentrated spentwash (55
°Bx) in compliance to CPCB direction dated
07.12.2015. The extra lagoon of capacity 10,000
m3 shall remain vacant and not be used without
obtaining permission from UPPCB.

The Unit should install three piezowells around
biocompost yard as per SOP for distilleries.

5.8 Action taken status of CPCB on M/s Dhampur Sugar Ltd

2.

(Distillery Sector), Bijnor

The Unit was issued Show Cause Notice dated 06.02.2018 for
noncompliance to direction dated 14.06.2017 issued under
Section 5 of Environment (Protection) Act, 1986.

The Show Cause Notice was revoked on 08.08.2018 following
compliance to CPCB direction dated 06.02.2018.

5.9 Action taken status of UPPCB on M/s Dhampur Sugar

Ltd (Distillery Sector), Bijnor, u.p

Based on inspection carried out by UPPCB officials on
02.08.2019, a Show cause notice dated 13.08.2019 along
with imposition of environmental compensation of Rs. -
6,75,000/- has been issued to the Unit for violation of ZLD
norms, illegal disposal of spentwash in agricultural fields of
nearby village-Fena, Chandpur.

C. 6.0 M/s Dhampur Sugar Mills Ltd (Sugar Unit), Asmoli,

Sambhal

if,

6.8 Observations

The manufacturing unit and ETP were found operational during
the inspection.

The Unit have CTO (Consent to Operate) under Water Act,
1974 and Air Act, 1981 valid till 31.12.2019.

The Unit has installed flow meters at fresh water, cold water
and hot water consumptions points as recommended by
National Sugar Institute (NSI), Kanpur.

10
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The Unit has installed three (3Nos) of Hazardous tanks with
capacity of 43m3, 27m? and 36m3 Jor collecting of wash water
generated during chemical /mechanical cleaning of
evaporators.

The treated effluent Jrom ETP is stored in a lagoon of 16000
KL capacity for utilization Jor irrigation purposes.

The Unit has installed two dryers (for baggase), using the flue
gases from stack of the boiler. Dryers were found operational,

Wet scrubber (common to 70 TPH & 50 TPH boilers) was not in
working condition.,

The Unit has installed two stage, 2Nos Reverse osmosis (RO)
Plants for the treatment of 2 nos boilers blow down.

A new MGF (Multigrade Filter) and ACF (Activated Carbon
Filter) for tertiary treatment was under installation as the
installed capacity of existing MGF and ACF was inadequate.

The Unit has not provided/ maintained the logbook for the
generation and disposal of ETP sludge and other solid wastes.
However, for boiler ash disposal, documents of transportation
and receipts were shown and verified with logbook at Bio-
compost yard site of distillery of M/s Dhampur group.

The team also collected the sample from drain (Lat
28.711214, Long. 78.544426) flowing adjacent to the Unit
premises. The characteristic of the wastewater is gs:

Table 14: Characteristic of wastewater flowing
through drain adjacent to M/s Dhampur Sugar Mills
Ltd., Asmoli

Sampling
point

H COD | BOD Sulphate| TSS DS
(mg/L)| (mg/L) | s (mg/L) | (mg/r) (mg/L)

Drain after mixing | 7.85 | 70 15 238 44 1236

Drain /sewage 7.45 | 195 97 16 99 700

Ponding,in Sot river| 7.82 | 73 12 127 39 1204

Bi

The Unit does not have Jacility for the treatment of domestic
wastewater and untreated sewage is discharged and mixed
with treated effluent of the sugar Unit.

6.9 Recommendations:

11
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. Unit shall maintain the log-book for the generation

and disposal of ETP sludge and other solid wastes
including boiler ash generation.

. Unit should install Condensate Polishing Unit

(CPU) for high pressure poilers (105 Kg/cm?) to
treat process condensate for reuse in process. This
will help in reduction of fresh water consumption.

. The Unit must ensure the maximum reuse of

treated effluent in process.

. Wet scrubber (attached to Boilers 70TPH & S50TPH)

should be made operational before start of the
attached boiler.

' All domestic waste water generated within the Unit's

premises and residential colony shall be discharged
after proper treatment. The Unit shall install Sewage
Tretment Plant (STP) of adequate capacity for the
treatment of domestic wastewater.

. The Unit shall obtain NOCs from CGWA for withdrawal

of groundwater at earliest as the CGWA NOC has
already been expired in May, 2019.

- The Unit's NOC from CGWA expired on 02.05.2019,

put Unit has continued to withdraw groundwater
without valid NOC. The CGWA may be requested to
verify the status of ground water recharge by the
unit and accordingly EC may be calculated.

6.10 Action taken status

. In crushing season 2016-17, unit was found non-

complying w.r.t. discharge standard and CPCB issued
show cause notice dt.16.01.2017 under section 5 of the
Environment (Protection) Act, 1986.

. CPCB issued direction dated.29.06.2017 under section

5 of the Environment (Protection) Act, 1986 for carrying
out adequacy assessment of ETP through govt. repute
institutions.

. CPCB issued compliance direction dated 02.11.2017

under section 5 of the Environment (Protection) Act,
1986 for carrying out adequacy assessment of ETP
through gout. repute institutions.

. In crushing season 2017-18, unit was found non-

complying w.r.t. bypass of untreated effluent and CPCB
issued closure dt.07.02.2018 under section 5 of the
Environment (Protection) Act, 1986.

. CPCB issued compliance direction dated 22.10.2018 under

section 5 of the Environment (Protection) Act, 1 986.

. In crushing season 2018-19, unit was found complying and

CPCB issued compliance direction dt.20.05.2018 under
section 5 of the Environment (Protection) Act, 1986.

D. 7.0 M/s DSM Sugar Meerganj, Sidhauli Road, Meerganj,

Bareilly,

12
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7.

ii.

i,

.

Vi,

vii,

VIl

8 Observations

The manufacturing unit and ETP were Jound operational
during the inspection, The inflow to ETP (flowmeter reading)
during the inspection was observed 34.0 m3/hour which is
equivalent to 616 KLD against the installed capacity of 1000
KLD ETP,

The oil skimmer in oil grease trap was not properly installed
and the level of effluent was at bottom/ below the belt.

MLSS growth in Aeration tank was observed satisfactory.

The Unit has not installed Jlow meters at power turbine
cooling, boiler, wet scrubber, B & C Massecuite cooling as it
was recommended by National Sugar Institute (NSI), Kanpur
in validation report of ETP for season 2018-19,

The Unit has installed MGF and ACF for tertiary treatment,

The mechanical sludge dewatering/handling system for better
management of wet sludge is not provided by the Unit.

The Unit has not provided/maintained logbook for daily
effluent generation and treatment, disposal of ETP sludge,
Boiler ash and other solid wastes,

A part of Cooling Tower overflow is being mixed with raw
effluent and the rest is being treated in lamella through a
Separate channel. The channel carrying Cooling Tower
overflow to raw effluent channel should be regulated by valve
or sluice gate which may be controlled once Unit starts making
refined sugar using Double Sulphitation Process.

The Unit was bypassing the untreated effluent through a
pipeline laid underground up to Peelakhar River in Sindholi
Village (Lat: 28.556169 and Long: 79.241446) which
ultimately meets River Ramganga. This was shown to the
Unit’s representatives, who accepted the discharge of
wastewater and they explained that the PVC Dpipeline is laid

for disposal of storm/rain water Jrom the mill premises to
Peelakhar.

Samples of untreated effluent bypassed through PVC Dpipe and
Jlowing through a drain were collected by the CPCB team. The
characteristics of the effluent are is given below:

Table 18: Characteristics of by-passed effluent by M/s
Dhampur Sugar Mills Ltd., Meerganj

Sample Analysis |pH COD | BOD TSS DS Sulphate ( Color
(mg/y | (mg/) | (mg/y) | (mgy) | mgpy (Hazen)
Multiple 5.40 1306 | 890 248 2464 274 216
outlet/bypass
{drain)
i3
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Multiple 5.33 1640 | 967 212 2412 220 237
outlet/ bypass
(pipe)

xi. Samples were also collected from the upstream and
downstream of the
Peelakhar river where the effluent from the bypass line was
meeting with the river water. Analysis results of the water are
provided in the following table. The high value of BOD and
COD in down stream of the confluence point of bypass line and
river shows the impact of untreated effluent being discharged
by the Unit.

Table 19: Water quality of river Peelakhar

Sampling point IpH coD | BOD Color (Hazen)
(mg/L) | (mg/L)

River Peelakhar at u/s8 BDL BDL BDL

bupass line

River Peelakhar at w/§7.7 37 5.3 BDL

bypass line

Xii. The Unit does not have facility for the treatment of domestic
wastewater. Untreated domestic effluent was found being
discharged outside the premises of the Unit through a hole in
the wall of the Unit.

7.9 Recommendations:

1. It is proposed that direction under section 18(1)(b)
shall be issued to UPPCB to take appropriate action
to stop discharge of wastewater in river Peelakhar
and to levy environmental compensation of suitable
amount to the Unit for illegal discharge/bypass of
untreated effluent.

2. The Unit must dismantle the bypass line (PVC
pipe) from the
premises to the river Peelakhar dnd ensure that the
untreated/partially treated effluent shall not be
discharged outside the premises in any case.

3. Unit must take corrective measures to prevent the
leaching of untreated effluent into the soil/ ground
water.

4. Unit shall maintain the loghook for the generation
and disposal of ETP effluent, sludge, Boiler Ash,
hazardous waste and other solid wastes.

5. Unit shall ensure to implement the recommendations
made by National Sugar Institute (NSI), Kanpur in
validation report of ETP for session 2018-19.

6. Unit shall install the flow meters at the places as
recommended by the National Sugar Institute (NSI),
Kanpur.
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All domestic wastewater generated within the
premises and colony shall be discharged after proper
treatment. The Unit shall install Sewage Tretment
Plant (STP) for the treatment of domestic wastewater.

7.10 Action taken status

In crushing season 2016-17, unit was Jound complying and
CPCB issued compliance direction dated 08.11.2017 under
section 5 of the Environment (Protection) Act, 1986 for
carrying out adequacy assessment of ETP through gout,
repute institutions.

In crushing season 2017-18, unit was Jound non-complying
and CPCB issued show cause notice dt.15.03.201 8 under
section 5 of the Environment (Protection) Act, 1986 for non-
compliance w.r.t. BOD-31.2 mg/l, TSS- 111 mg/I MLSS-
684mg/ 1.

CPCB issued compliance direction dated 26.10.2018 under
section 5 of the Environment (Protection) Act, 1986 for
charter implementation.

In crushing season 2018-19, CPCB issued show cause
notice dt.14.06.2018 under section 5 of the Environment
(Protection) Act, 1986 for low MLSS-1291 mg/I in aeration
tank and BOD at outlet was found BDL and TSS-27.4
mg/I which showed chances of dilution.

CPCB issued compliance direction dated 09.08.2019 under
section 5 of the Environment (Protection) Act, 1986,

In crushing season 201 9-2020, unit was found non-
complying w.r.t. bypass of untreated effluent and CPCB
issued direction under section 18 (1) (b) on 02.01.2020 to
UPPCB. In compliance, UPPCB has imposed EC of Rs.
17,70,000/- vide letter dated 21-01-2020 to the unit,”

4., Last order dated 03.07.2020 is as follows:-

“q.

Accordingly, a further report has been Jiled by the CPCB on

19.06.2020 concluding as follows:

“Compliance status of the units are as Sfollows:

a. UPPCB has imposed Environmental Compensation
of Rs. 17,70,000/-on M/s Dhampur Sugar Mills,
Sugar Unit, Meerganj, Bareilly. Unit has deposited

the same and by-pass line has been permanently
removed.

b. UPPCB has issued directions to M/s Dhampur Sugar
Mills (Distillery Unit) Dhampur, Bijnore vide letter dated
17-06- 2020 under Section 33A of Water (Prevention
and Control of Pollution) Act, 1974 as amended to utilize
the excess stored 1100 KLD and also submit time
bound action plan for dismantling the excess storage
capacity.
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c. UPPCB vide letter dated 17-06-2020 has issued
directions to M/s Dhampur Sugar Mills, Sugar
Unit, Dhampur, Bijnore to deposit the EC amount
of Rs. 16,20,000/- imposed by CPCB immediately in
the account of UPPCB in compliance of directions of
Hon’ble NGT.

d. UPPCB vide letter dated 17-06-2020 has asked CGWA
for imposition of EC on M/s Dhampur Sugar Mills,
Sugar Unit, Asmoli, Sambhal due to withdrawal of
Ground Water without NOC.

e. The M/s Dhampur Sugar Mills Ltd. (Sugar unit), Asmoli,
Sambhal Moradabad was not found by passing the
effluent in the joint inspection.

f.  The status of NOC from CGWA is as follows:

e M/s Dhampur Sugar Mills Ltd (Sugar Unit), Dhampur,
Bijnor has obtained NOC from CGWA.

e M/s Dhampur Sugar Mils Ltd (Distillery  Unit),
Dhampur, Bijnor has obtained NOC from CGWA.

e M/s DSM Sugar Meergary, Sidhauli Road, Meerganj,
Bareilly has obtained NOC from CGWA.

e M/s Dhampur Sugar Mils Ltd (Sugar Unit), Asmoli,
Sambhal applied NOC from CGWA. UPPCB vide letter
dated 17-06- 2020 has asked CGWA for imposition of
EC on M/s Dhampur Sugar Mills, Sugar Unit, Asmoli,
Sambhal due to withdrawal of Ground Water without
NoOC.”

5. The above shows that while for two units, compensation
has been assessed by the State PCB, for the other two units,
compensation has been left to be determined by the CGWA.
There is no consistency. If in two cases, the State PCB has
assessed compensation, there is no reason why for other two
units it should not have done so. It is also not clear whether
the compensation is as per norms and covers the entire
period of illegal drawl of ground water and whether the
deterrence factor has been taken into account.

6. Let the State PCB take further action which may be
overseen by the CPCB. The CPCB may after coordination with
the State PCB furnish a further action taken report before the
next date by e-mail at Judicial-ngt@gov.in preferably in the
form of searchable PDF/ OCR Support PDF and not in the form
of Image PDF.”

Accordingly, the CPCB has filed its report dated 05.10.2020:-

«Bgsed on the deliberations held in meeting, following decisions
were made:
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1. UPPCB would request District Collector and CGW A for
caleulating and levying EC as per the Hon'ble NGT order dated
28.08.2019 in the matter of Paryavaran Suraksha Samiti & Anr.
Versus Union of India & Ors, OA. No. 593 of 2017, which authorizes
District Collector/ CGW A to levy EC for illegal extraction of ground
water.

2. UPPCB was requested to give a statement to CPCB mentioning
that UPPCB has not assessed or levied EC on these units.

3. UPPCB was requested to incorporate their stand/ opinion
about levying of EC for ground water extraction and also the
referred Hon'ble NGT order dated 28.08.2019 which authorizes
COW Al District Collector to assess and levy EC in the point-wise
compliance report (as per the recommendations of the committee) to
be submitted by them to CPCB by 25.09.2020.

4. UPPCB was requested to update CPCB about the deposition
status of the levied Environmental Compensation as per the
compliance report.

As decided in the meeting, UPPCB sent its comments on the issue
raised in the meeting submitting that UPPCB had sent two letters to
CGW A, dt 17.06.2020 (Annexure-V) and 21.09.2020 (Annexure-V)
requesting to levy EC on M/s Dhampur Sugar Mills Ltd (Sugar Unit),
Asmoli, Sambhal for extraction of ground water without obtaining
NOC as CGW A is the authority to levy EC for illegal extraction of
ground water. Also, UPPCB submitted updated compliance status
report of the units as per the recommendations of joint inspection
team to CPCB, which is annexed as Annexure-VI As per the
aforementioned report, all 04 units have complied with the
recommendations of the Joint Inspection Team.

CPCB respectfully submits that out of 04 units in the matter, only
Mis Dhampur Sugar Mills Ltd (Sugar Unit), Asmoli, Sambhal has not
obtained NOC from CGW A. Rest all three units have already
obtained NOC from CGW A Jor extraction of ground water.
Therefore, EC for the illegal extraction of ground was is to be
levied on the sugar unit, M/s Dhampur Sugar Mills Ltd (Sugar
Unit), Asmoli, Sambhal for which CGW A is required to
calculate the amount, The EC already levied on the two units
(Mis Dhampur Sugar Mills Ltd (Sugar Unit), Meerganyj, Bareilly
and M/s Dhampur Sugar Mills Ltd (Sugar Unit), Dhampur,
Bijnor) as mentioned above was Jor noncompliance with
respect to environmental norms. Now, this Compliance Report

is submitted in compliance of Hon'ble NGT order dated
03.07.2020.”

6. LA. No. 376/2020 has been filed on behalf of the applicant on

06.11.2020 inter-alia as follows:-

A. M/s Dhampur Sugar Mills (Sugar Unit), Dhampur, District -

Bijnor
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(8)  That some of the major viclations / non-compliances committed
by the said unit as observed by the said joint inspection team during
the said Joint Inspection are as follows:

(). The unit has not installedflow meters at Mill Fibrizer,
Mescuite Cooling and RO Reject as it was recommended in
validation report of ETP for session 2018-19 by National Sugar
Institute (NSI), Kanpur;

(ii).  The Unit has not installed the Hazardous Tank in the boiling
house;

(iii). The unit has provided kachcha lagoon. (for storage of treated
effluent) having lining of PVC sheets, which is not proper and it may
result in leaching under wear & tear condition;

(iv). The unit has not yet installed the Condensate Polishing Unit
(CPU) for high pressure boilers (105 kg/cm2);

(v).  The Mechanical Sludge handling system for better management
of sludge waste is not provided by the unit.;

(vi).  The unit has not provided and did not maintained the log book
for the generation and disposal of ETP sludge, Boiler ash and other
solid waste;

(vii. The unit is yet to comply with CPCB direction dated
01.07.2019 by dismantling the by-pass provision.

9. That as per the aforesaid Compliance Report dated 19.06.2020
submitted by the CPCB before this Hon'ble Tribunal, the so called
"Action Taken" by the statutory authorities i.e. the CPCB as well as
the UPPCB against the said unit of the Respondent No.1 is to impose
an Environmental Compensation of Rs.16,20,000/- (Rupees Sixteen
Lakhs and Twenty Thousand only) for 54 days (28.03.2019 to
20.05,2019).

J0. .. XX v e ereernvnsensssonnscssersirenss XK. ssaresssnnnnssanassosssessasassnsns XXX

11. That said Letter dated 06.11.2019 issued by the CPCB is a
follow-up Letter of the previous Letters dated 23.04.2019 and
01.07.2019 issued by the CPCB. That a perusal of the aforesaid
Letters ie. Letter dated 23.04.2019; Letter dated 01.07.2019 and
Letter dated 06.11.2019 issued by the CPCB reveals the below-
mentioned facts:

(0. That all the aforesaid Letters ie. Letter dated 23.04.2019;
Letter dated 01.07.2019 and Letter dated 06.11.2019 issued by the
CPCB pertains for the "Crushing Season — 2018-201 9%

(i).  That said Unit starts its operation /. ‘production during the said
"Crushing Season — 2018 -2019" on 11.11.2018;

(iii}.  That inspection of the said unit was conducted by the team of
CPCB officials on 28.03.2019 ie. after approximately 3.5 months
after the start of the operation /production by the said unit;
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(iv). That during the said inspection conducted on 28.03.2019 by
the team of CPCB officials, the said unit was found by-passing
the untreated effluent through a separate channel into the
outside drains adjacent to the premises of the mill;

(v).  That despite the fact that the said unit was found indulged in
such a serious violation of "by-passing the untreated effluent”, the
officials of the CPCB instead of immediately dismantling and sealing
the said by-pass arrangement of the said unit, allow the said unit to
continue its operation /production and also allow the said unit to
continue the by-passing of the untreated effluent during the said
crushing season 2018-19 which was initially supposed to end on
15.04.2019;

(vi). That CPCB firstly issued Closure Notice vide the said Letter
dated 23,04.2019 i.e.. after the initial date of the end of the crushing
season 2018-19 which was 15.04.2019 Jor the said Unit. That the
major directions issued by the CPCB vide the said Letter dated

23.04.2019 are as under:

a) The unit shall close down its Sugar manufacturing operations
with immediate effect and shall not resume its operation;

b) The Unit shall dismantle the bypass arrangements and stop
discharge of untreated / partially  treated effluent discharge
immediately;

That, further, the CPCB, vide the said Letter dated 23.04.2019,
has initially levied an Environmental ~Compensation of
Rs.46,80,000/- (Rupees Forty Six Lakhs and Eighty Thousand only)
[for time period from 11.11.2018 to 15.04.201 9

(viil. That although the direction to close down the manufacturing
bprocess issued by the CPCB vide the said Letter dated 23.04.2019
after the end of the crushing season (which was initially on
15.04.2019 for the said Unit) is merely a paper SJormality, however,
the said Unit, in utter violation of the said direction issued by the
CPCB, continues its operation / production till 20.05.2019;

(vii). That not only the said Unit, in utter violation of the said
direction issued by the CPCB vide Letter dated 23.04.2019, continues
its operation /production till 20.05.201 9, but also the said Unit did
not dismantled the said by-pass arrangement and keeps on
discharging its untreated effluent through the said by-pass
arrangement;

ix)  That despite the gross violation of the directions issued by the
CPCB vide the said Letter dated 23, 04.2019 committed by the said
Unit, the only action taken by the CPCB is to issue a second Letter
dated 01.07.2019 by which the CPCB has increased the
Environmental Compensation to Rs.5 7,30,000/- (Rupees Fifty Seven
Lakh and Thirty Thousand only) [for time period from 11.11.2018 to
20.05.2019;;

(). That once again the CPCB, vide the said Letter dated
01.07.2019, issued direction to dismantle the said bypass
arrangement. That, however, the said Unit once again made the
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mockery of the directions issued by the CPCB and did not dismantled
the said by-pass arrangement;

{xi). That, thereafter, the CPCB issued the said Letter dated
06.11.2019 by means of which the CPCB has taken the so called
action against the said Unit. That some of the important "Action
Taken" against the said Unit by the CPCB vide the said Letter dated
06.11.2019 are mentioned here-in-under:

{(a). The CPCB, vide the said Letter dated 06.11.2019, reduced the
said Environmental Compensation from Rs.57,30,000/ - (Rupees Fifty
Seven Lakh and Thirty Thousand only) to Rs.16,20,000/- (Rupees
Sixteen Lakhs and Twenty Thousand only);

The CPCB, vide the said Letter dated 06.11.2019, allow the
said Unit to resume its operation for the "Crushing Season — 2019-
20"

(xii) That the CPCB has, vide its said Letter dated 06.11.2019,
reduced the Environmental compensation levied on the said Unit on
the pretext that the CPCB vide Office Order dated 04.09.2019 has
issued a policy for levying Environmental Compensation of industries
which prescribe that EC for closure direction issued on the ground on
non-compliance of prescribed discharge /emission norms shall be
levied for the period between the date of inspection and monitoring to
the date of closing of manufacturing operation;

(xiii). That on the pretext of the aforesaid reasoning, the CPCB
educed the Environmental Compensation to be levied on the said Unit
by reducing the time period of violation /noncompliance i.e. from 191
days (11.11.2018 to 20.05.2019) to 54 days (28.03.2019 to
20.05.2019);

(xiv). That, however, the act of reducing the Environmental
Compensation by the CPCB, as aforesaid, on the pretext of its
aforesaid Office Order dated 04.09.2019 is illegal, arbitrary and
without any basis. That the said Office Order dated 04.09.2019 of
the CPCB deals with "EC for closure direction issued on the ground on
non-compliance of prescribed discharge /emission norms” which is
not the case of the said Unit. That the said Unit was, at the time of
inspection held on 28.03.2019, found directly discharging its
untreated effluent into the outside drain through by pass
arrangement, which is a very serious offence and posses a direct
threat to the local Environment and also to the life & hedalth of the
local /nearby residents;

(xv). That not only the CPCB has reduced the Environmental
Compensation levied on the said unit, as aforesaid, but also the
CPCB has not found the said act of directly discharging its untreated
effluent into the outside drain through by pass arrangement
committed by the said Unit serious enough to include "Deterrent
Factor" while calculating the Environmental Compensation to be
levied on the said unit. That the CPCB has simply imposed the
reduced Environmental Compensation for 54 days (28.03.2019 to
20.05.2019) without "Deterrent Factor" on the said unit;
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(xvi). That moreover, the CPCB vide the said Letter dated 06.11.2019
allowed the said Unit to operate /start manufacturing for the
"Crushing Season - 2019-20", as aforesaid. That, however, the CPCB,
while allowing the said Unit to operate /start manufacturing for the
"Crushing Season - 2019-20" vide the said Letter dated 06.11.2019,
has not even bothered to inspect the said unit so as to ensure that
whether the said by-pass arrangement has been dismantled by the
said Unit or not.

(wii). That a perusal of the said Letter dated 06.11.2019 issued by
the CPCB shows that the CPCB has not even issued direction to
dismantle the said by-pass arrangement while allowing the said Unit
to operate /start manufacturing for the "Crushing Season - 2019-20"
vide the said Letter dated 06.11.201 9;

(eviii). That apparently the said by-pass arrangement continued in
existence till 03.12.2019 (as mentioned in the said Compliance Report
dated 19.06.2020 filed by the CPCB before this Hon'ble Tribunal).
That, however, both the statutory authorities i.e. CPCB and UPPCB
has not bothered to levy the Environmental Compensation on the said
Unit for the time period from 28.03.2019 (date of observation) to
03.12.2019 (date of compliance).

Copies of the Letter dated 23.04.2019, Letter dated 01 .07.2019 and
Letter dated 06.11.2019 issued by the CPCB (downloaded Jrom the
web-site of the CPCB) is annexed as Annexure: A (Cony).

(12). That the other major violation /non-compliance committed by
the said Unit, as observed by the said joint inspection team during
the said Joint Inspection of the said unit held on 27.11.2019 and
28.11.2019 was to store the treated effluent in a permeable lagoon
/kachcha Iagoon which may result in the penetration of the said
treated effluent through the ground /soil below and may result in the
contamination of the ground water of the area concerned. That in this
context this Hon’ble Tribunal may take note of the below-mentioned
submissions of the Applicant:

i That the said violation / non-compliance committed by the said
Unit (to store the treated effluent in a permeable lagoon /kachcha
lagoon) was observed by the officials of the CPCB during the
inspection of the said Unit held on 22.03.201 8;

i That the recommendation to store the treated effluent in an
impermeable lagoon was made by the NSI, Kanpur in its revalidated
adequacy assessment report which was submitted by the said Unit
vide Letter dated 10.10.201 8;

ifi, That the CPCB, vide Letter dated 16.11.201 8, issued direction
to implement the observations and recommendations made by the
NSI, Kanpur in its aforesaid revalidated adequacy assessment report;

iv. That, however, apparently, the said Unit has not complied with
the said direction of the CPCB issued vide Letter dated 16.11.2018
and therefore, the said Joint Inspection Team of the CPCB and
UPPCB in its said Compliance Report dated 31.01.2020 filed before
this Hon'ble Tribunal has observed that the said Unit has provided
kachcha lagoon (for storage of treated effluent) having lining of PVC

sheets, which is not proper and it may result in leaching under wear
& tear condition.
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v. That, however, both the statutory authorities i.e. CPCB as well
as UPPCB has not taken any action against the said unit for the said
violation /non-compliance and the said statutory authorities has not
even bothered to impose Environmental Compensation on the said
Unit for the said violation / non-compliance.

Copy of the Letter dated 16.11.2018 issued by the CPCB
(downloaded from the web-site of the CPCB) is annexed as Annexure:

13. That with respect to the other violations /non-compliances_
committed by the said Unit, as observed by the said joint inspection
team during the said Joint Inspection of the said unit held on
27.11.2019 and 28.11.2019, it is submitted that the direction with
respect to the said violations were issued by the CPCB vide its
aforesaid Letter dated 16.11.2019, which apparently the said Unit
has not complied with. That, however, both the statutory authorities
ie. CPCB as well as UPPCB has not taken any action against the
said unit for the said violation /non-compliance and the said
__statutory authorities has not even bothered to impose
Environmental Compensation on the said Unit for the said violation
/non-compliance.

14. It is submitted that while imposing the Environmental
Compensation on the said Unit for the two major violations
committed by the said Unit, namely, (a) by-passing the untreated
effluent through a separate channel into the outside drains adjacent
to the premises of the mill and (b) to store the treated effluent in a
permeable lagoon / kachcha lagoon, the CPCB has violated its own
Report / Guideline for EC Calculation”

B. Sambhal Unit-

«31 That the said Unit of the Respondent No.l has a history of
serious violations /non-compliances, however, neither any
Environmental Compensation has ever been imposed on the said
Unit nor any prosecution proceedings has been initiated against
concerned officials of the said Unit by the statutory authorities ie.
CPCB as well as UPPCB.

29. That the inspection of the said Unit of the Respondent No.1
was conducted by the officials of the CPCB on 08.12.2016. That
during the said inspection, the said Unit was found discharging
the spray pond overflow outside the premises of the said Unit.
That, moreover, during the said Inspection the said Unit was also
found non-complying with respect to the prescribed standards of
BOD of the ETP effluent sample. That, however, no action was taken
against the said Unit by the statutory authorities i.e. CPCB as well
as UPPCB and the said Unit was allowed to start its operation vide
a letter dated 02.11.2017 issued by the CPCB. Copy of the Letter
dated 02.11.2017 issued by the CPCB (downloaded from the web-
site of the CPCB) is annexed as Annexure: D.
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23.  That again the inspection of the said Unit of the Respondent
No.I was conducted by the officials of the CPCB on 10.01.2018.
That during the said inspection, the said Unit was again found to be
by-passing untreated effluent discharge from the spray pond
overflow and cooling tower ‘lowdown being discharged
outside the premises region through the drain ~connecting to
SOT river which meets river Ganga.

24.  That, however, once again the officials of the CPCB neither
bothered to dismantle and seal the said by-pass arrangement
immediately nor bothered to immediately stop, the manufacturing
process of the said Unit, rather the CPCB preferred to ..issue--the.
direction to close down the manufacturing process and also the
direction to dismantle the said by-pass arrangement on 07.02.2018
iLe. approximately after one month of the said inspection.
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26. That, till date, the statutory authorities i.e. the CPCB as well
as UPPCB, in gross violations of the aforesaid Report / Guidelines for
EC Caleulation issued by the CPCB, does not bother to conduct a
detailed investigation from expert institution /organisation so as to
know the actual extent of damage caused to the environment due to
aforesaid violation /non-compliance committed by the said Unit,
namely, (a) discharging the spray pond overflow outside the
premises and (b) by-passing untreated effluent discharge from the
spray pond overflow and cooling tower blow-down being discharged
outside the premises region through the drain connecting to SOT
river which meets river Ganga.”

C. Bareilly Unit:-

27. That in compliance of the directions issued by this Hon'ble
Tribunal, the joint inspection of the Sugar Unit of M/s Dhampur
Sugar Mills situated at Meerganj, District - Bareilly (U.P.) was
conducted by the Joint Inspection Team of the CPCB and UPPCB on
29.11.2019,

28.  That some of the major violations / non-compliances committed
by the said Unit as observed by the said Joint Inspection Team
during the inspection of the said Unit conducted on 29,11 .2019 are
as under:

(i} The said Unit was found by-passing the untreated effluent
through a pipeline laid underground up-to Peelakhar River in
Sindholi Village which ultimately meets Ramganga River;

(i)  The said Unit was found discharging its untreated domestic
effluent outside the premises of the said Unit through a hole in
the wall of the said Unit.

29. That the so-called "Action taken" by the statutory authorities
ie. CPCB and UPPCB against the said Unit Jor committing such
serious violations /non-compliances is to impose an Environmental
Compensation of Rs.17,70,000/- (Rupees Seventeen Lakh and
Seventy Thousand only). That in the case of this Unit of the
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Respondent No.l1 also, the statutory authorities i.e. CPCB and
UPPCB does not find the illegal act of "discharging the untreated
effluent directly into the River" serious enough to initiate the
prosecution proceedings against the officials of the said Unit
responsible for the said violation / non-compliance.
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31. It is pertinent to mention here that the said Unit of the
Respondent No.1 has also a history of violations /non-compliances.
That during the inspection of the said Unit by the officials of the
CPCB held on 10.01.2017, it was found that the said Unit has not
integrated all process stream and route them to ETP. That during
the inspection of the said Unit by the officials of the CPCB held on
25.01.2018, the treated effluent sample taken from the outlet of the
ETP of the said Unit was found non-compliant with respect to BOD
& TSS norms. That officials of the CPCB during the inspection held
on 25.01.2018 observed that the aeration tank of the ETP system
of the said Unit was not properly stabilised due to poor operation
and maintenance of the ETP system and the treated effluent
discharged does not meet the prescribed standards. That again
during the inspection held on 28.03.2019, the officials of CPCB
again observed that the aeration tank of the ETP system of the said
Unit was not properly stabilised due to poor operation and
maintenance of the ETP system and there is possibility of dilution of
ETP system. Copies of the Letter dated 08.11.2017, Letter dated
15.03.2018 and Letter dated 14.06.2019 issued by the CPCB
(downloaded from the web-site of the CPCB) is annexed as
Annexure: F (Colly).

37. That it is pertinent to bring to the notice of this Hon'ble
Tribunal, that the case of the Units of the Respondent No.1 is not the
only case where the CPCB has shown extreme leniency /favouritism
towards the violator and despite serious violations, has reduced the
Environmental Compensation to a great extent by reducing the time
period /days of violation on the pretext of the aforesaid Office Order
dated 04.09.2019. That the modus — operandi adopted by the
officials of the CPCB is same in all such cases, which is as under:

a) Conduct the inspection of the unit of the violator after passing
off substantial time period of the crushing season;

b) At first levy Environmental Compensation for whole crushing
period on the unit of the violator;

c) Issue Closure Notice after the end of the crushing season;

d)  After conducting meeting(s) with the representatives of the
violators, reducing the Environmental Compensation substantially
by reducing the time period /days of violation on the pretext of

the aforesaid Office Order dated 04.09.2019;
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e) Finally, resuming the operation / manufacturing of the units of
the violators before the next crushing season.”

7. No sufficient ground has been explained to meet out the
irregularities nor environmental compensation have been calculated by
the CPCB and UPPCB for which they are directed to submit a further

action taken report on these points.

8. It is further argued that previously joint Committee calculated
environmental compensation and later on it was re-examined and re-
calculated as per Annexure 1 below which is lower than previous
calculation and no sufficient reason has been explained. Either of the
two calculations may be wrong. The environmental compensation and
its calculation are intended to prevent the further mischief and
irregularities by the industrial units and is penal in nature apart from

recovering cost of restoration.
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Table 1 has been annexed to the IA 376/2020 which is as follows:

Bulandshashr (U.P.)

colour waste water funtreated effluent
through a cemented channel under the
boundary wall. The untreated effluent
was found stored in low-lying non-lined
permeable area, across the road;

0) Mill was

domestic sewage into road side low

discharging colony

lying areas

S.No. Industry Name Operation Date of Inspection and Main Closure 2"1 Notice Previous  Inspection
Period Observation Notice and Date Date and Main
(2018-19) E.O Levied {Resume Observations
Operation)
and Reduced
E.C.
1. | Anamika Sugar Mills | 04.11.2018 | 29.03.2019 23.05.2019 06.11.2019 | Date: 06.02.2018
. to . Rs.57,60,00 | Rs.13,50,000/- |Unit isdischarging untreated

Limited, 1) Unit was found to By-pass dark grey (e ging sewage,
A 12.05.2019 ) o/- outside the premises through a channel

and there is possibility of discharging the
untreated effluent of the process or spray
pond through this channel
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Avadh Supar & 11.11.2018 [29.03.2019 30.05.2019 30.01.2018
al to Rs.1,39,20 07.11.2013 | Spray pond overflow is partially bypassed
.. i 3 e dy ’ ] . *
Energy Limited, 06.05.2019 |A7 underground pipeline was traced | “ /- and discharged
Shahjahanpur (U.P.) carrying the industrial effluent from the Rs.11,70,000/- | directly outside the
unit which discharges into the drain premisesthrough channel into drain which
meets Garra
behind the unit. It was informed by the River andultimately to Ganga River;
local people that the discharge from the said
pipeline is made during the night;
Bajaj Hindustan 10.11.2018 | Date: 30.03.2019 28.05.2019 06.11.2019 08.03.2018
Limited, Shahjanpur to Non-compliance with respect to the | Rs.1,28,40, Rs.7,20,000/- 1) Non-compliance with respect to the
(U.P.) 22.04.2019 | parameters, namely, BOD and COD of 000/- parameters,namely, BOD, COD and TSS of

treated effluent samples from lagoon.

treatedeffluent samples;

2)Non-compliance with respect to the
parameters,namely, BOD, COD and TSS of
treated effluent samples from lagoon.
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Bisalpur Kisan 27.11.2018 | 26.03.2019 24.05.2019 06.11.2019 01.02.2018

Sahkari Chini Mills to 1) Unit has multiple outlets for the Rs.1,37,70, 1) Treated effluent
Limited, Bilaspur 14.05.2019 discharge of treated [untreated 000/- Rs.16,50,000/- | from secondary clarifier outlet was found to
U.P) effluents; be dischargeddirectly
2) Spray pond overflow is directly into the drain;
discharged outside the unit's premises
without any treatment; 2) Inlet channel of ETP was found broken and
untreated effluent was bypassed to outside]
nallah;

3)Spray pond tank was also found broken
and spray pond overflow was bypassed

without any treatment to
outside nallah.

Indian Potash Limited 15.11.2018 04.04.2019 30.05.2019 07.11.2019 05.01.2018

{Sugar Unit),Meerut to 28.04.2019 1) Untreated spray

(U.P.) 1) Non-compliance with respect to the Rs.1,34,10, | Rs.7,50,000/- |pond overflow is stored in lagoon;
parameters, namely, BOD, COD and TSS 000/- 2) Untreated effluent from the storage is
of treated effluent samples; discharged on land;
2) Non-compliance with respect to the
parameters, namely, BOD and COD of] 3) Unitis having two outlets.

treated effluent samples from lagoon;

3) Unit used a Kaccha Lagoon for
storage of treated effluent.
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Kisan Sahkari Chini 06.11.2018 26.03.2019 28.05.2019 06.11.2019 17.01.2018
Mill, Amroha (U.P.) to 1) Non-compliance with respect to the Rs.1,51,20, | Rs.14,40,000/- (1) Non-compliance with respect to
12.05.2019 parameters, namely, BOD, COD and TSS 000/- the

of treated effluent samples;

2) Ponding of waste water was observed|
within the industry premises and
analysis result of sample shows BOD —
805 m/1, COD — 1589 mg/1 and TSS —
151 mg/l indicating discharge of]
untreated effluent;

3) Non-compliance with respect to thel
parameters, namely, COD and TSS of]
treated effluent samples from lagoon.

parameters,namely, BOD, COD and TSS of
treatedeffluent samples;

2) Operationand maintenance of*
aeration tank of ETP was poor as the MLSS
of the aeration tank was 334 mg/I'

8) Tertiary treatment
system was not in use and effluent was
discharged from secondary clarifier
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Kisan Sahkari Chini 30.11.2018 [26.03.2019 21.06.2019 07.11.2019 24.01.2018

Milis Limited, Badaun to 1) No valid CTO under Water 8 Air Rs.40,50,00 Rs.5,70,000/- | 1) Treated effluent

(U.P.) 13.04.2019 |Acts and Hazardous Waste 0/- discharge is 374 1/ton which is higher than
Authorization; permissible limit (200 1/ton);
2) The unit has not made proper 2) MLSS inaeration tank was 918
boundary wall to surround the ETP area mg/l which indicates unstablished ASP
to avoid the unauthorized system operation  and
encroachment and discharge of treated maintenance of ETP system;
Juntreated waste water;

Kisan Sahkari Chini 28.11.2018 | 28.03.2019 24.05.2019 06.11.2019 24.01.2018

Mills Limited, Bareilly to 1) No valid CTO under Water & Air Acts Rs.1,31,40, | Rs.13,80,000/- {1) Unit has bypass

(U.P) 12.05.2019 (CTO expired on 31.12.2017); - 000/- arrangement for

2) Spray pond overflow of unit was untreatedeffluent through drainage to

being directly discharged outside
premises of the unit without any
treatment;

3) Non-compliance with respect to the
parameters, namely, BOD and COD of
effluent samples from lagoon.

local drain. Analysis of effluent sample
collected from bypass drain showed BOD —
656 mg/], TSS — 438 mg/l and COD — 1130
mg/1 whichindicates discharge of untreated
effluent ;

2) Final waste water discharge is 235

1/ton which is higher than permissible
limit
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9. Kisan Sahkari 12.11.2018 20.03.2019 23.05.2019 07.11.2019 08.03.2018
Chini Mills to 1) Non-compliance with respect to the Rs.55,20,00 | Rs.15,00,000/- (1) MLSS in aeration
Limited, Najibabad 14.05.2019 | parameters, namely, BOD, and COD of 0/- tank was 458 mg/I
(U.P.) treated effluent sample; which indicates
21) éImfil hads11 not installed Iinechalnical unstablished ASP
sludge fan ing sy sten’e as well as colour system due topoor operation and
coding in the process pipeline; maintenanceofETP
system;
2) Sludge drying beds were overflowing in
ETP plant
10. Kisan Sahkari Chini 25.11.2018 25.03.2019 24.07.2019 06.11.2019 01.02.2018
Mills Limited, Pilibhit To 1) The Unit was found by- [ Rs.1,01,40, | Rs.37,20,000/- | 1) The treated effluent from secondary
(U.P.) 21.04.2019 | passing untreated effluent into outside 000/- clarifier outlet was found to, be

nallah;

2) Inlet of the ETP was found with
provisions of bypass of the untreated
effluent to outside nallah and during
visit bypass was observed;

4)The spray pond overflow of the unit
was being directly discharged outside
premises of the unit without any
treatment.

discharged  directly

into the drain;

2) The Unit has by- pass arrangement for
untreatedeffluent from spray pond
overflow outsidethe premises
19.12,2018

1) Unit was found operations but the ETP
was foundnon- operational;

2) InletLine (Open Channel) of the ETP
was foundwith provision of bypassing
the untreated effluent to outside nallah;

3) Thespray pond verflow was being
directlydischarged outside the premises of
the unit without treatment.
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11. Kisan Sahkari Chini 18.11.2018 |30.03.2019 06.06.2019 06.11.2019 29.01.2018
Mills Limited, To 1) Spray pond overflow was | Rs. 1,40, 10, | Rs. 13,20,000/- |1) Analysis of treated effluent sample shows|
Shahjahanpur (U. P.) 12.05.2019 discharged directly without any non-compliance with respect to BOD &
treatment out side the premises; cOD
) The unit has multiple outlets for 9) Analysisof underground water Total
discharge of effluent; Hardness — 270 mg/l, Ca2* - 75.2 and
3) The unit has permission for one bore- Alkalinity — 357 mg/], which is higher
well for ground water extraction from| than the permissible limit.
the CGWA but has two functional bore-
well;
4) Boiler ash is dumped indiscriminately
within the premises.
12. Takshmiji Sugar Mills [ 01.12.2018 02.04.2019 21.06.2019 06.11.2019 09.01.2018
Co. Ltd., Raja — ka — To Rs.41,70,00 | Rs.5,10,000/- [1) The unit does not have valid authorization
Sahaspur, Bilari, 18.04.2019 |1} Lagoon made forstoring treated of HazardousWaste Management;
Moradabad (U. P.) effluent was found filled with molasses; 2) The treated effluent through the pipeling
5) The unit discharges treated effluent into which opens outside into nearby
a drain {near railway track) outside the drain;
premises; 13) At the time of visit, the drain was found)
6) Unlined /permeable lagoon was also) carrying the hot effluent being
observed within the unit's premises near| discharged from the industriall
the main gate containing diluted| premises.

molasses.

The drain shortly opens into the Sot River]
which is a tributary river of River Ganga.
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13. P.B.S Foods {Sugar) 25.11.2018 |18.03.2019 Rs.1,37,10,00| Rs.16,20,000/- | The unit does mnot have provision for the
Pvt. Ltd., Chandpur, To 0/- treatment of spray pond overflow. The unit]
District — Bijnor (U.P.)] 14.05.2019 1) Channel carrying waste water was] has not installed flow meter at the overflow

observed coming out of the unit's premises| of the spray pond and overflow water is
and discharging into nearby agricultural discharged through open drain into 4
fields; kachcha pond which poses threat to ground|
2} The unit has not installed the spray| water pollution.

pond overflow treatment system

14. Rana Sugars Lid., 15.11.2018 [03.04.2019 30.05.2019 06.11.2019 07.03.2018
Rampur (U.P.) To Rs.43,80,000/| Rs.2,10,000/-

09.04.2019 | 1) Untreated water was found logged at] - 1) The unit was in operation. However, ETP)

various places inside the premises of the
unit;
2) Inlet channel was found full and]

overflowing;
3) Spray pond overflow was found mixin
with the treated effluent which is directl

fo tod to1

was non-operational at the time of
inspection;
2) The unit does not have provision for

treatment of spray pond overflow.
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15.

Rana Sugars Ltd.,
Moradabad (U.P.)

14.11.2018
To
15.04.2019

01.04.2019 26.04.2019
&
1). Bypass arrangement was identified in| 21.06.2019

ETP inlet line near sugar storage godown|Rs.45,90,000/

which was temporarily blocked by sand| -
bangs.

2). Water logging of treated/untreated
effltuent on open land near industry
premises was observed;
3) Temporary pumping arrangement with|
flexible pipelines were found inside the
premises having outlet in a drain parallel to
Industrial premises and along the roadside;
4) An opening was found in the secondary]
treated water collection chamber from|
clarifier which can be directly discharged
into outlet slump without treating it from
sand and activated carbon filter;

5) The unit has unlined permeable lagoon
outside the premises;

6) Leakage /overflow from spray pond was
observed to be accumulating in a kachch:

channel near the spray pond boundary.

07.11.2019
Rs.4,50,000/-
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16. Rudra Bilas Kisan 30.11.2018 To | 03.04.2019 12.06.2019 07.11.2019 08.03.2018
Sahkari Chini Mills 13.04.2019 Rs.40,50,000/ Rs.3,30,000/- |The wunit does not have provision for]
Ltd., Bilaspur (U.P.) 1) Treated effluent are stored in - treatment of spray pond overflow
lagoon and utilized in cleaning and
irrigation purposes;
2) Lagoon was found full of algae, no proper
cleaning done;
17. Wave Industries Pvt, 28.11.2019 | 19.03.2019 06.05.2019 06.11.2019 16.01.2018
Ltd., Bijnor (U.P.) To Rs.75,60,000/| Rs.14,40,000/ | Treated effluent is discharged into
12.04.2019 |The wunit was bypassing the - a
untreated effluent from inlet channel of municipal drain by
ETP to nearby land and pond in nearby the unit
land;
18. Wave Industries Pvt. 26.11.2018 |19.03.2019 14.06.2019 07.11.2019 05.02.2018
Ltd., Bulandshahr To Rs.1,13,70,00| Rs.8,40,000/-
(U.P.) 15.04.2019 | The unit has not obtained valid consent to o/- The wunit was operational. However,

operate under Water Act, 1974 and Air Act,
1981.

ETP was functional and treated effluent was
not flowing from outlet of ETP.

Therefore, lagoon was empty and sample
could not be taken from outlet of ETP due to
non- availability of treated water
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19.

Wave Industries Pvt.
Ltd., Dhanaura, J.P.

Nagar (U.P)

25.03.2019

A channel was found before inlet which
should be emptied and

dismantled and waste water should be

treated through ETP

24.06.2019
Rs.32,10,0
00/-
(30.01.201
8 to
16.05.2018)
For crushing
season 2017-
18

28.11.2019
Nil

30.01.2018

1) Huge amount of water logging was found
just outside the boundary wall of the
industry in an unlined pool, on the north-
west side, this area has an opening off
pipelines coming from ETP, which as per]
industry representative is meant forf
irrigation purposes:

2) Analysis of sample collected from unlined|
pool adjacent to boundary wall as found
non-compliant with respect to BOD, COD
and TSS parameters.
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20. Mawana Sugar Mills, 04.01.2018 [26.03.2019 21.06.2019 22.11.2019 04.01.2018
Mawana, (UP) To Rs. Nil 1) the unit does not have provision for thel
16.05.2019 |The unit has open pipeline system for139,90,000/ - treatment of spray pond overflow;
transferring effluent to the ETP and some 2) The unit was bypassing the untreated
effluent was seen accumulate in the sugar] effluent from the process into the drain
cane field near the ETP inlet drain. outside the premises of the unit in the front
gate of the unit
28.02.2018
Bypass arrangements opening into outside)
drain  (Municipal Drain was found
blocked/closed at the time at inspection.
However, an open unlined drain wasl
observed which was opening outside
boundary of industry situated around 150-
200 meters from Ram Mandir towards the
rear side boundary wall in the industry
premises and was found discharging into the]
Mawana drain passing through the field.
21. U.P. State Sugar 11.11.2018 [02.04.2019 06.05.2019 07.11.2019
Corporation Ltd. To The unit was bypassing the untreated
Meerut (UP) 15.05.2019 | effluent from ETP inlet channel and Rs. Rs. 8,70,000/-
equilisation tank of ETP to the adjacent 90,60,000/-
drain (Shekhpur drain) which meet
Kadrabad drains and ultimately falls into
the East Kali
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9.  We have heard learned Counsel for the parties appearing before us.
Learned Counsel for the applicant submitted that there is large scale
violation of Environmental Law as shown by the above table but on

account of collusion of the State PCB, no effective steps are taken.

10. Learned Counsel for the State PCB states that according to the
understanding of the State PCB, if somebody has applied for extraction of
ground water, earlier NOC continues. In the present case, the earlier
NOC was upto 02.05.2019 and the unit applied for extension on
04.04.2019 and on that account no action has been taken for illegal
extraction of ground water. Reliance has been placed on Notification
dated 24.09.2020 issued by the Ministry of Jal Shakti stating as follows:-
«11(vi). If the application for renewal is submitted in time and
the CGWA/the respective State/UT Authority is unable to
process the application in time, No Objection Certificate
shall be deemed to be extended till the date of renewal

of No Objection Certificate.”
11. As against above, learned Counsel for the applicant submits that
this Tribunal has specifically held that ground water can be allowed to be
extracted only in the light of water availability data and if water level is at
safe levels. No general permission can be granted without evaluation and
by default. In this regard, reliance has been placed on the order of this

Tribunal dated 20.07.2020 in Original Application No. 176/2015,

Shailesh Singh v. Hotel Holiday Regency, Moradabad 8 Ors. as follows:-

€] £0 38..XKX e rrernrernunaessnnraasansson XHKuvvneesanrassassanannesassnasanas XXX
39. In the light of the above discussion, we direct as follows:
a. MoJS may ensure requisite manning and effective functioning of

CGWA so as to ensure sustainable ground water management
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12,

in terms of the Hon’ble Supreme Court mandate by which CGWA
was created,

- Let CGWA and MoJS comply with the directions of this Tribunal in

orders dated 3.1.2019, 7.5.2019 and 11.9.2019, to have a
meaningful regulatory regime and institutional mechanisms for
ensuring prevention of depletion and unauthorized extraction of
ground water and sustainable management of groundwater in OCS
areas. Regard must be had to water availability and safe
levels to which its drawal can be allowed, especially for
commercial purposes, based on available and assessed data
in each “Assessment unit”. Procedures for assessment of
individual applications and institutional mechanism may be clearly
laid down.

. As per orders dated 3.1.2019, undertaking an impact study in light

of projected data for the next 50 years (in phased manner with
action plan decade-wise).

. There must be no general permission Jor withdrawal of ground

watet, particularly to any commercial entity, without
environment impact assessment of such activity on individual
Assessment units in cumulative terms covering carrying
capacity aspects by an expert committee. Such permission
should as per Water Management Plans to be brepared in terms of
this order based on mapping of individual assessment units. Any
permission should be for specified times and for specified quantity of
water and not in perpetuity, and be necessarily subject to digital
flow meters which cannot be accessed by proponents, with
mandatory annual calibration by authorized agency at proponents’
cost. An annual review by independent and expert evaluation
must audit and record ground water levels as well as
compliance with the conditions of the permission. Such audits
must be published online for transparency and to track compliance
and year-on-year change in ground water levels, and Sswift action
taken against those who Jail audit, including withdrawal of
bermission, blacklisting, initiation of prosecution and recovery of
deterrent compensation as per CPCB regime. Records must be
maintained online and for a sufficient and reasonabie time.

. As observed in para Error! Reference source not Jound.(a) and

Error! Reference source not Jound.(a) above, all oOCS
assessment units must undergo water mapping. Water
Management Plans need to be prepared for all OCS
assessment units in the country based on the mapping data,
starting with Over-exploited blocks. The Water Management
Plans, data on water availability or scarcity and policy of
CGWA must be uploaded on its website Jor transparency and
public involvement. Such exercise may be done expeditiously,
preferably within next three months.”

In view of above, learned Counsel for the applicant submitted that

no order to the contrary can prevail in view of Section 33 of the National
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Green Tribunal Act, 2010 under which the order of this Tribunal has
overriding effect over any other order issued under any 6ther law. No
executive order can annul the orders of the Tribunal which are binding,
unless set aside by a higher Judicial forum. The direction of this
Tribunal under section 15 read with Section 20 of the NGT Act, 2010 is
binding on the Ministry of Jalshakti which has to be followed by the
State PCB. Moreover, the principle of sustainable development will have
no value if ground water is allowed to be extracted merely on account of
pendency of an application without evaluation of availability of adequate
ground water and compliance of conditions which may be necessary to
be laid down. This will also be failure of directions of the Hon’ble
Supreme Court requiring the CGWA to regulate extraction of

groundwater. We find merit in the contention.

13. Accordingly, we direct the State PCB to take further appropriate
action by way of prohibiting any activity in violation of law, initiating
prosecution and recovering compensation as per applicable norms,
following due process of law. The State PCB may also respond to the IA
filed by the applicant with particulars in the table annexed to the
application, reproduced above and file an action taken report before the
next date by e-mail at judicial-ngt@gov.in preferably in the form of
searchable PDF/ OCR Support PDF and not in the form of Image PDF.

The CPCB and State PCB may undertake necessary inspection for the

purpose.

List for further consideration on 11 .02.2021.
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A copy of this order be forwarded to the CPCB, the State PCB, the
Secretary, Ministry of Jal Shakti and the CGWA by e-mail for

compliance.

Adarsh Kumar Goel, CP
S.K. Singh, JM
Dr. 8.S. Garbyal, EM

Dr. Nagin Nanda, EM
November 09, 2020

Original Application No. 539/2019
A
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JOINT INSPECTION REPORT

OF

1. M/s Dhampur Sugar Mills Ltd. (Sugar unit),
Asmoli, Sambhal

2. M/s Dhampur Sugar Mills Ltd. (Sugar unit),
Meerganj, Bareilly

3. M/s Dhampur Sugar Mills Ltd. (Sugar unit),
Dhampur, Bijnor &

4. M/s Dhampur Sugar Mills Ltd. (Distillery
unit), Dhampur, Bijnor

IN THE MATTER OF

ADIL ANSARI VS. M/s DHAMPUR SUGAR MILLS
LTD. & Ors.
O.A. NO. 539/2019
(I.A. NO. 376/2020)

Date of inspection: 13t" & 14t Jan-2021, 02™
& 31 Feb-2021

Prepared by
Joint team of CPCB and UPPCB
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(

JOINT INSPECTION REPCRT OF M/S DHAMPUR SUGAR MILLS LTD.
(THREE SUGAR MILLS AND ONE DISTILLERY UNIT) AS PER HON’BLE NGT

ORDER DATED 14.08.2019 CARRIED OUT BY CPCB AND UPPCB DURING
NOVEMBER 27-29, 2019

1.0 Background

> Hon’ble NGT vide order dated 09.11.2020 in the matter of Adil Ansari vs M/s

Dhampur Sugar Mills Ltd. & Ors, OA No. 539/2019, had directed following:
"13. Accordingly, we direct that the State PCB to take further appropriate

action by way of prohibiting any activity in violation of law, initiating

prosecution and recovering compensation as per applicable normes,
following due process of law. The State PCB may also respond to the IA
filed by the applicant with particulars in the table annexed to the

application, reproduced above and file an action taken report before the

next date by e-mail at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR support PDF and not in the form of image PDF. The
CPCB and State PCB may undertake necessary inspection for the purpose.”

2.0 The Joint team and its execution

> In compliance to the aforesaid direction of Hon’ble NGT, joint team of officials
from Central Pollution Control Board (CPCB), Delhi and respective Regional
Offices of Uttar Pradesh Pollution Control Board (UPPCB) i.e., RO-Bijnor, RO-
Bareilly and RO-Moradabad inspected the following industrial units:

Sr. | Name of the Industrial Unit | Inspection team | Date of Joint

No. Inspection

1. Dhampur Sugar Mills Ltd., Sugar | CPCB, Delhi & RO- | 13.01.2021
Unit, Asmoli, Sambhal, UP Moradabad

2. Dhampur Sugar Mills Ltd., Sugar | CPCB, Delhi & RO- | 14.01.2021
Unit, Meerganj, Bareilly, UP Bareilly

3. Dhampur Sugar Mills Ltd., Sugar | CPCB, Delhi & RO- | 02.02.2021 &
Unit, Dhampur, Bijnor, UP Bijnor 03.02.2021

4, Dhampur Sugar Mills Ltd.,
Distillery Unit, Dhampur, Bijnor,
UP

> The joint inspection team inspected the above mentioned industrial units as

well as surveyed the domestic drains along the boundary wall of the units and

its confluence with drain at upstream & downstream locations.
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» Industrial unit wise joint inspection reports are placed as below:

Dhampur, Bijnor, UP

Sr. | Name of the Industrial Unit Annexure No.

No.

1. Dhampur Sugar Mills Ltd., Sugar Unit, Asmoli, | Annexure-1
Sambhal, UP

2. Dhampur Sugar Mills Ltd.,, Sugar Unit, | Annexure-2
Meerganj, Bareilly, UP

3. Dhampur Sugar Mills Ltd., Sugar Unit, | Annexure-3
Dhampur, Bijnor, UP

4, Dhampur Sugar Mills Ltd., Distillery Unit, | Annexure-4
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Joint Inspection Report .
(13.01.2021)
of
M/s Dhampur Sugar Mill Ltd., Unit: Asmoli, Distt. Sambhal, U.P

In The Matter Of
Adil Ansari Vs M/s Dhampur Sugar Mills Ltd. and Ors.
0.A 539/2019 (I.A. No. 376/2020)

-Prepared by-
The Joint Committee of CPCB & UPPCB

Constituted by
Hon’ble National Green Tribunal

(Order dated 9" November, 2020)
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JOINT INSPECTION REPORT OF M/S DHAMPUR SUGAR MILL LT

NT INSPY ) D., UNIT: ASMOLI
DlS'l"RlC‘l- b."\?ll!lh\la, U.P. ON 13/01/2021 IN COMPLIANCE TO DIRECZI'ION ISSUED BY’
ll(‘)x\ BL[:' NA l‘l()NAL GREEN TRIBUNAL IN O.A. NO. 539/2019 (L.A. No. 376/2020), ADIL
ANSARI Vs M/S DHAMPUR SUGAR MILLS LTD. AND ORS. - REG.

1. Background

Hon'ble I.\IGT .vi.de order dated 09/11/2020 in the matter of Adil Ansari Vs M/s Dhampur Sugar Mills Ltd.
and Ors. in Original Application 539/2019 had directed following:

We dn:e?t' rh.e State PCB to take further appropriate action by way of prohibiting any activity in violation
of law, initiating prosecution and recovering compensation as per applicable norms, following due process
of law. The State PCB may also respond to the 14 filed by the applicant with particulars in the table annexed
10 t.he. application, reproduced above and file an action taken report before the next date by e-mail at
Judicial-ngt@gov.in prefevably in the form of searchable PDF/ OCR Support PDF and not in the form of
Image PDF. The CPCB and State PCB may undertake necessary inspection for the purpose.”

In co_mpliance to the aforesaid direction, a joint team of officials from Central Pollution Control Board,
piﬂhl. and Regional Office, Uttar Pradesh Pollution Control Board (UPPCB), Moradabad, carried out the
joint inspection of the unit and interacted with the officials of the Unit on 13/01/2021.

2, Inspection of M/s Dhampixr Sugar Mill Ltd., Unit: Asmoli, District- Sambhal (U.P.) on
13/01/2021 by Joint team of officials from CPCB and UPPCB.

In compliance to the Hon’ble NGT order dated 09/11/2020 inspection of M/S DHAMPUR SUGAR
MILL LTD., UNIT: ASMOLI, DISTRICT- SAMBHAL, U.P. (hereinafter referred as ‘the unit’)
was carried out on 13th January, 2021 by a joint team comprising of the officials from Regional
Office, Moradabad, Uttar Pradesh Pollution Control Board (UPPCB) and Central Pollution Control
Board (CPCB) Delhi.

Prior to the entry into the sugar mill premise, the joint team visited the surrounding areas and nearby
fields around M/s Dhampur Sugar Mills Ltd., Asmoli, Sambhal (U.P.) and had interactions with
the Iocal residents of the area.

The joint team observed a drain flowing from residential colony of the unit to outside wall of
industrial premises. The team surveyed the area along the boundary of sugar mill till the interior
locations in the adjoining agriculture field to trace any bypass/ effluent discharge point in the drain.
The drain carrying domestic wastewater from unit’s residential area discharges into Sot river. The
Sot river was found dry at upstream of drain however, ponding was observed downstream after
discharge of drain in Sot river. Sample was collected from the drain outside unit boundary and Sot
river for further physico-chemical analysis. Analysis results are presented in Table-5.

The joint team then visited unit’s premises for performance evaluation of effluent management
system and record keeping .

« During inspection the unit was found operational and its ETP was found fully functional.

The samples were collected from ETP Inlet, Spray pond overflow, Spray pond ove.rﬂow treatment
Primary clarifier Outlet, Secondary clarifier Outlet, Aeration tank 1, Aeration tank 2, ETP

presented in Table-4.
f the joint inspection team are mentioned in

system,
Outlet, and Lagoon. Analysis results are

e Detailed observation and recommendations O

subsequent pages.
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3. Obscrvations w.r.t. analysis results of ground water samples collected from industrial

premiises and surrounding areas

e The joint team also collected groundwater sample from the Bore-well from inside the mill and
Hand-pump outside Unit’s premises in front of the Unit’s main gate. Analysis results arc presented

(/T vatues  ae fo (L

in Table 1.
Table-1 Groundwater Analysis Report
Sampling Point Boreewell from Hand-pump outside the Drinking water
inside the mill mill standards) IS 10500:
2012
Color BDL BDL 5
pH 7.4 7.3 6.5-8.5
Cond. 370 499 -
Total Alkalinity 227 281 -
Total Hardness 250 338 200
COD BDL BDL -
TDS 234 300 500
Cr 13 13 -
| 04 0.3 -
NO3 0.6 13,7 -
S04 11 9 . 200
except PH £ @lo™ ™ Harzfvl/)

e

The analysis results of groundwater collected from the Bore-well inside the unit and Hand-pump
outside the Unit’s premises indicates total hardness 250 mg/l and 338 mg/l against 200 mg/l
respectively, therefore, exceeding the acceptable limit of Drinking Water Standards (BIS) IS

10500:2012.

R
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1)

g ghisid INSPECTION REPORT OF M/S DIIAMPUR SUGAR MILLS LTD, VILLAGE
—— & POST- ASMOLIL, TENSIL & DIST- SAMBHAL, U.D.- 244304
\ -' -
cnch
1. GENERAL INFORMATION
1. | Date of Inspection 13/01/2021
2. | Name of the unit with complefe postal | M/s Dhampur Sugar Mills Ltd.,
address Vill & Post-Asmoli,
' Tehsil & Dist-Sambhal, U.P.-244304
3. | Spatial Co-ordinates 28.705963
Latitude and longitude (in Decimal | 78.542789
format only)
4. | Standalone/ integrated (with co- Integrated with cogeneration sugar refinery
generation)
Sugar/ sugar refinery
6. | License capacity of sugar Mill (TCD) 9000TCD as per Consent
7. | Average actual crush rate (TCD) 8501.36 TCD (Avg, value as per DMR and RT-7C from 1*
' Nov, 2020 to 12" Jan, 2021)
8. | Consent status & its Validity with date
a. Air Consent
b. Water consent Valid up to 31/12/2021, Annexure-T
c. Hazardous Waste Authorization Valid up #0 31/12/2021, Annexure-II
Valid up to 27/12/2022, Annexure-IIT
9. | NOC from CGWA & its Validity with | Expired on 02/05/2019
date (applied for NOC from Uttar Pradesh Ground Water
Department) Annexure-IV
10. | Start period of crushing season 30.10.2020
11. | Operational status during visit
QOperational
12. | Name of contact person Designation Contact No & E- mail
Shri Sanjay Sharma Unit Head 7 89.5003666
sanjaysharma@dhampur.com
Shri Mukesh Kasyap G.M. Commercial 9837888689
mukeshkashyap@dhampur.com
2. OPERATIONAL STATUS -
Sr. No. | Particulars
1. Sources of fresh water .
a. Bore well - 2{3;?0 'of Bore wells
ter Installation at wells
b. Flow meter 'us Borewell-1 == 217576.52 i

¢. Reading of Flow Meter during visit

Borewell-2 £=201103 m*
Borewell-3 £=27566.6 m*

oz

b
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d. Any Logbook maintained.

Yes

e. Quantity of water withdrawal (KLD)

Total=573.2 KLD (Avg. record

01/11/2020 to 12/01/2021)

fron .

2. Fresh water consumption (KLD) - daily avg. from 01.11.2020 to 12.01.2021
a. Sugar plant 529.89KLD (As per average withdrawal fror
b. co-generation Borewell — 2 & 3 from 1% November, 2020 t
12" January, 2021)
c. Residential etc. 3530KLD (As per average withdrawal fron
Borewell — 3 of residential area from i
i November, 2021 to 12'" January, 2021)
d. Total fresh water Consumption (KLD) 565.19 KLD
e. Log book maintained (Yes/ No) If any, details to be | Yes, maintained
collected
3. Details of Hot & Cold-water recycling system Number Capacity
a. Details of Hot water UGR. Not available
b. Cold water UGR and cooling towers 01 no. fan less{ 540 m* Cold water UGR
cooling tower of
100 m’/hr
capacity
¢c. Hot water- Location of flow meter & its Installation Flow rate Totalizer reading (m*)
{m?3/hr)
1. Imbibition water at mills 163.92 952176.0
2. Filter cake wash water at rotary vacuum filter 9.8 96666.5
3. Sugar melting, 0.0 1773
4. Pan boiling, molasses conditioning 0.0 80154
5. Wash water at Centrifugal 30 357773.32
4. Cold water ~Location of flow meter & its Installation. | Flow rate Totalizer reading (m®)
(m*/hr)
1. Power turbine cooling 118.2 154218.2
2. Mills, fibrizer bearing, pumps cooling 46.43 351108.5
3. Boiler, wet scrubber 9.124 23030.6
4. Cooling tower of co-generation 1.89 182448.0
5. B massccuite cooling 19.03 158852.5
6. C massccuite cooling 17.9 2809.9
7. Final molasscs cooling 0.0 33653.0
3. Make water for shortfall at any point operation | cooling tower, make-up= 0.0 m*/hr, Z=2043 m
including spray pond/process cooling tower. spray pond makeup=0.0 m*/hr, $=16989 m*
4. Waste water (Influent) generation- (Avg, record from 01/11/2020 to 12/01/2021)
2. Effluent generation from spray pond overflow, boiler & [ 1.Lamella clarificr inlet/ Spray Pond Overflov
cooling tower blow down & D.M./ R.O reject =51522KLD
2. Effluent from cooling tower=48.31 KLD
b. Mills, boiling house, and co-generation etc. 1.Mills house effluent=173.27 KLD
2.Boiling house cffluent=889.38 KLD
<. Common / total influent generation at ETP inlet 1062.25 KLD
(Effluent generation from Mill House + Boilin,
House + Lamella Flow + Cooling Tower)
5, 191.28 Liter/ton of cane

Waste water gencration, Liter/ton of cane (at ETP inlet)

v
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Spray pond 7 TER wash water overflow

a.  Flow meter Installation

Ycs,

b. Provision ol separate spray pond overflow treatment

Yes

¢. Brief description of spray pond over flow treatment
process (mention technology as per charter)

Separate treatment of spray pond overflow

through miero settlers followed by secondary

acrobic treatment.

Combined treatment of entire effluent through

micro settlers after removal of Oil & grease

followed by secondary aerobic treatment.

3. Spray pond overflow treatment using anacrobic
filters followed by secondary acrobic treatment.

4. Combined treatment of entire effluent using
anacrobic filters followed by secondary aerobic
treatment.

[

Lamelia treatment

(Spray pand overflow waste water collectior
pit— chemical dosing— lamella clarifier—
primary clarifier of main ETP)

boilers >45 kg/cm?sicam pressure)

7. Details of Flow meters Flow rate Totalizer reading (m?)
(m’/hr)
a. Outlet of mili house and boiling house. Yes, Mill house: 3.5 | = 44335.2
Yes, Boiling house: | = 226625.4
1.9
b. Outlet of cooling tower/spray pond i.e. over flow Yes, 15.3 Z=104145.0 m*)
¢. AtETP outlet Yes, 74.63 ¥=401088.2 m®
(The flow at ETP outlet was observed higher compare 156145 KLD (Ave
to the flow at ETP inlet as the treated effluent from record from 01/11/202
spray pond overflow, which was treated in Flash to 12/01/2021)
Mixer Dosing Tank and Lamella Clarifier, was
combining prior to reaching storage lagoon).
d. AtETP Inlet Yes, 50.6 T=277722.1m?
1062.25 KLD (Avg
. record from 01/11/202t
to 12/01/2021)
e. Other places of effluent generation - . .
8 Details of tube cleaning method adopted (chemical/ | Hydro jet tube glcamng/mcc}mmcal brush
. hydrojet/ any other appropriate method if any), provide | Chemical clc&mmg by Caustic &
i Sulfamic aci
details .
9 Availability of Hazardous tank to collect wash water | Yes (02 nos.), cupacity- 25m’ and 36 m®
. generated during chemical/Mechanical cleaning of
evaporator tubes. (Yes/No), if Yes give Details. :
10. Totgl waste water (cffluent) discharge (ETP outlet), | 183.67 Liters/ton of cane
(Liters/ton of cane)
11, | Condensate polishing system adopted by the factory (for | No

%
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Ir ves. then provide the details of condensate polishing Unit is planning for installation of CrU fo
system condensate recycling
12. | Construction of sumll pits with smooth inner surface | Yes o
with ceramic tiles near to boiler feed pumps, condensate
pumps, Injection pumps and RVF vacuum to collect
aland cooling water. (Yes/No), give detalls
13. | Acration in cqualization tank) Yes
4. | Type of acration in aeration tank DifTused- air grid
Diffused/ surface/ any other
15. | Tertiary treatment (Yes/No), give Details Yes, Dual media filter, activated carbon filter
16. | Schematic diagram of ETP (flow chart to be collected) | Oil skimmer— lime dosing— equalization tan’
— primary clarifiecr— aeration tank-1-
acration tank-2— secondary clarifier—s dua
medial filter— activated carbon filter— Lagoo:
(Detailed flow chart is attached as Annexure
V)
17. | Rain water harvesting system adopted No.
18. | Treatment capacity of ETP (KLD) 2200 KLD
19. | Retention time (Min or hr.) Retention As per Industry
Time/Contact
Time (Mentioned
in CPCB charter)
1. Bar screen Chamber 30 minutes 45
2. Oil & grease tank 45 minutes 60 minutes
3. Equalization tank with aeration 6 hrs 6 hrs
4. Primary Clarifier 5-6 hrs 9.0 hrs
5. Aeration tank 24-28 hus 33 hrs
6. Secondary Clarifier 7-8 hrs 10 hrs
7. Sand/multi grade filter 20-25 minutes 30 minutes
8. Activated carbon filter 20-25 minutes 30 minutes
9. Sludge drying bed Not <0.03 m* per | 310.5 = 0.0345 m*/ton
ton of cane
10. Centrifuge Deeanter
20, | Any further treatment after ETP No.
21. | ETP Analysis (Performance Parameters)- As per sample taken during the visit
22. | Number of Piczometric wells available in the unit premises: No

%‘;\/ \)/ Page 7 of 20
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23. | Storage of treated Effluent
a. No, & size of lagoons 01 & size 16000 m?
b. Retention time 15 days
¢. Lagoon type- permeable/impermeable Impermeable
24. | Sludge Handling Process (Yes/No), gives details.
a, Sludge Digestion Mcthod No
b. Sludge Drying Process Yes, sludge drying bed (10 nos.) 35m x 3n
x1.5m ;
¢. Final Disposal of Sludge Sludge is being mixed with press mud & boile
ash and given to farmers to be used as manur
by Farmers
d. Whether mechanical sludge handling system installed Sludge decanter of 5Sm*/hr capacity installed bu
yet to be commissioned
25. | Any Hazardous Substances (Yes/No), if yes, give details. | Yes, Schedule I- Cat 5.1 (used oil & grease)
(Quantity & way of Disposal) Quantity= 5.33 Kg/day (as per log book fron
28" Dec-2020 to 12% Jan-2021)
Disposal= Bharat Oil & Waste Managemen
. Ltd. (BOWML)
26. | Manpower employed for ETP operation & maintenance, | 15
27. | Details of irrigation system & treated effluent used quantity

1. Own land area for imrigation Yes

2. Farmer land area and their agreement Yes

3. Net effluent generation left for Irrigation 1800 KLD as per irrigation management plan

4. Flow meter to measure amount of water used for Yes, installed, Flow rate 2.89m3/hr

irrigation. (2=103299.78 m*)

5. Distance of land Area from the Unit (Km) 7.0 héctare Farmer land within 1 km and 20
hectare including factory farm, lawn, green bel
within factory premises

6. Total Available Area 215 Hectare

7. Soil Texture of land (Sandy, Sandy loam, Loam, Clay | Sandy loam

loam, Clay)
8. Crop area under effluent application 208
28. | Cleaning mechanism at ETP and factory floor Dry cleaning
29. | Color coding of pipelines for water distribution network | Yes

4. Qbservations

1.

The unit was found operational with consented capacity of 9000 TCD and the ETP was operationa
at the time of inspection. On the day of inspection, the unit was producing only raw sugar for export

purpose.

As per Daily Manufacturing Reports (DMRs) and RT-7C from 1% Nov, 2020 to 12 Jan,
2021provided by the unit, average cane crushing is found 8501.36 TCD.

Unit is having valid Consent to Operate under section 21/22 of the Air (Prevention & Control of
Pollution) Act, 1981 (as amended) and Water under section 25/26 (Prevention & Control of
Pollution) Act, 1974 (as amended) for discharge, both valid up to 31% December, 2021.

e
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10.

The unit is also having valid Authorization under the pravisions of Tlazardous and Other Wasles
(Management and Transboundary Movement) Rules, 2016 for storage and disposal of hazardous
wastes valid up to 27" December, 2022,

The NOC for ground water withdrawal is expired on 02,05.2019, however, the unit has applied the
same from Ground Water Department, Uttar Pradesh on 30.11.2020.

The unit has generated used oil & grease as average of 5.33 Kg/day (as per log book from 28" Dee-
2020 to 12" Jan-2021). Following are the details of the hazardous waste generation by the unit:

Table- 2. Details of Hazardous Waste generated as per log book record from 1" Nov-2020 to
12" Jan-2021

-

Category of Hazardous | Authorized mode of Permitted
S.No. Waste as per.the disposal or recycling or | Quantity as Quantity

Schedules I, 1L & 111 of | utilization or co- per Annum generated

these rules processing etc,
5.33 Kg/day (as

o (e X 1200 per log book from
I | 51 (used Oil & Grease) TSDE Ltr/Annum 28" Dec-2020 to

12" Jan=2021)

The unit is a registered member of Bharat Oil & Waste Management Ltd, (BOWML) for safe, legal
& scientific disposal of hazardous waste. The unit has provided Form 10 dated 01.07.2021 as
evident for safe disposal of used Oil & Grease.

The unit is having two Hazardous tanks with capacity of 36 m® and 25 m® to collect wash water
generated during chemical cleaning of evaporators etc.

The team has observed huge quantity of scrap/metal near ETP area in the unit premises which shall
be disposed through contractor as per representative of the unit.

Unit has total three bore-well to meet fresh water requircment of sugar unit and residential colony.
Flowmeters were found installed at all the bore-wells.

Table- 3. Month wise details of fresh water abstraction (from 1% Nov-20 to 12 Jan-21)

Sr. Bore-well No. Month wise water abstraction (KLD)
No. (as per logbook data from 1% Nov-20 to 12" Jan-21)
Nov-2020 Dec-2020 Jan-2021 | Average
1 Bore-well No. 1 14788 17348 6546 529.89
Bore-well No. 2 0 0 0 0
3 Bore-well No. 3 1102 1082 393 35.30
Total 15890 18430 6939 565.19

1.
12.

13.

14.

The unit has not installed Piezometer in the premises of sugar mill.

Unit has co-generation power plant (40 MW) for power generation. The unit has installed wet

scrubber as Air Pollution Control Devices (APCDs) with Boiler.

The unit has provided 2 stream of DM plant having capacity 30 m*/hr & 50 m’/hr for water

treatment for boiler use. Both units consist of MGF, RO unit, degasser, cationic and anionic resin

unit. Regeneration reject from DM plant along with spray pond overflow & IBD & CBD gocs to
spray pond treatment system for treatment. The unit had single UGR of capacity 540 m® for Hot
and Cold-water recirculation systerm.

The unit has provided separate physio-chemical treatment for spray pond overflow (Design
capacity 60 m3/hr.) which comprises of equalization tank, flash mixer, flocculator and lamella
clarifier. Manual dosing of lime observed in the equalization tank.

W ./ Page 9 of 20
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15.
16.

17.

18.

19.
20.
21,
22,

23,

24,

25.

26.
27.

28.

29,

30.

33,

Manual dosing of Cationic coagulant in flash mixer & polyelectrolyte solution in flocculent tank
observed. Clarified effluent then transferred to primary clarifier outlet of main ETP for further
treatment. .-

The unit has installed the main ETP with design capacity of 2200 KLD which comprised of screen
chamber— Oil & Grease tank— Lime mixing tank— Equalization tank— Primary clarifier—
Aeration tank— Secondary clarifier— Filtration system (MGF & ACF).

Average effluent discharge from ETP is 1561.45 KILD as per logbook data from 01.11.2020 to
12.01.2021, which is found higher as compare to average effluent generation at ETP inlet i.e.
1062.25 KLD, because the treated effluent from spray pond overflow was combining prior to
reaching storage lagoon. ‘
The unit has provided 2 parallel units of acration tanks (AT-1-1680 m® & AT-2- 577 m®) provided
for secondary treatment. AT-2 is in parallel cum series configuration with AT-1 and outlet of AT-
2 again treated through AT-1.

Diffusers are provided for aeration in equalization tank & aeration tanks,

The unit has installed 02 nos. of multi-grade filter and 02 nos. of activated carbon filter having
capacity of 100 m3/hr each, however they are used alternatively.

The unit has provided 1 no of irrigation sump for irrigation as well as filter backwashing.

The unit has provided 10 no. of sludge drying bed (SDB) common for handling of sludge from
lamella clarifier, primary clarifier and secondary clarifier. However, only 4 no. SDB was found
operational during inspection.

Average generation of sludge is found 601.77 kg/day (as per log book data from 1st Nov-2020 to
12th Jan-2021. ETP sludge is stored in sludge drying bed which is being mixed with press mud and
provided to farmer as a manure, however partition wall of one bed was observed in damaged
condition. Boiler ash is being used in filling of low land area.

Decanter is also installed but yet to commissioned for mechanical sludge handling. The unit has
provided Proforma Invoice/Purchase Order (P.O. No.-4100007358) dated 30.07.2020.

Unit has provided OCEMS at outlet of ETP for continuous monitoring of treated effluent
parameters and found connccted with CPCB scrver. OCEMS reading w.r.t, flow-50.60 m3/hr, pH-
7.91 COD-77.2 mg/l, BOD-17.7 mg/l and TSS-18.31 mg/l were recorded during inspection. The
flow at outlet was 25 m*/hr as measured by V-notch installed at outlet of channel.

MLSS in AT-T and AT-II measured 3155 mg/l & 2708 ml/L respectively which indicate that both
acration tanks were in stabilized condition.

MLVSS/MLSS ratio in AT-I and AT-II measured 0.87 & 0.86 respectively indicating that optimum
active microbial consortium exists in both acration tanks.

The lagoon capacity of 16000 m3 is adequate for 10-11 days, which is less than the 15 days of
holding capacity of treated effluent storage during no demand of period for irrigation purpose.
However, it is also mentioned in validation of ETP performance report performed by National
Sugar Institute, Kanpur, submitted of 14.10.2020.

Flow meter for measuring generated effluent found installed at spray pond overflow, boiling house
& mill house outlet. Effluent generated from spray pond overflow is treated by lamella
filter/clarifier.

Flow meter at Lamella clarifier inlet, main ETP inlet, ETP outlet & lagoon outlet are also found
installed for quantification of generated and disposal of effluent. ‘ ‘

Unit is in the process of installation of 36 m3/hr Condensate Polishing Unit (CPU) for condensate

recycling.
(ot
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Table- 4. Analysis result of samples collected from ETP

Parameters (all values are in mg/l except pII_& Color in Iiazen)
Sampling Sulphur/
Locations | pll | Color | Sulphate | C°P | BoD | 1ss | TDS [m\?’;‘g 0&G
ETP Inlet 59 83 72 2289 1397 332 1396 - -
Spray pond
overflow 6.3 33 BDL 1055 444 295 488 - -
Spray pond
Treated 6.7 13 BDL 553 303 70 596 - -
Primary Outlet | 6.3 23 il 1848 791 164 1292 - -
Secondary
Outlet 72 08 08 147 46 72 692 - -
ETP Outlet 7.2 08 37 128 36 64 732 - 06
Aeration tank 1 - - - - - - - 32 !7351/ -
Aeration tank 2 - - - - - - - 22':7;%/ -
Lagoon 7.4 07 58 76 21 25 896 - -
Sewage Drain
from inside the | 7.1 | BDL - 40 12 31 332 - -
premises
Prescribed 55
standards [as per
notified standard to - 250 100 100 2100 - 10
for land disposal] 8.5

32.

33.

34.
35.

36.

37,

Analysis result of sample collected from ETP outlet (pH-7.2 against 5.5-8.5, COD- 128 mg/l
against 250 mg/l, BOD- 36 mg/l against 100 mg/l, TSS- 64 against 100 mg/l, TDS- 732 mg/l against
2100 mg/l, O & G- 06 against 10 mg/l and Lagoon outlet (pH-7.4 against 5.5-8.5, COD- 76 my/]
against 250 mg/l, BOD- 21 mg/l against 100 mg/l, TSS- 25 against 100 mg/l, TDS- 896 mg/l against
2100 mg/l) shows that ETP is complying w.r.t the discharge standards for land disposal.

The analysis results of sample collected from Scwage Drain from inside the premises shows
compliance w.r.t. to the discharge standards for land disposal,

The unit has installed two no. of Bagasse dryer, with capacity 170 TPH and 70 TPH.

The team has observed that the unit is discharging domestic sewage into the Sot river through a
channel which was also connected with the treated effluent storage lagoon for irrigation.

The retention capacity of lagoon is around 10 days (i.c. 16000m3 capacity of lagoon and treated
cffluent discharge is 1561.45 K1), thus, the lagoon capacity is less than the maximum permissible
storage of 15 days.

The unit has not installed Sewage Treatment Plant (STP) for treatment of sewage generated from
residential colony, however, the unit is in the process of setting up of STP having capacity 60 KLD,
for sewage treatment of residential area. The unit has provided the Purchase Order for the same.

\/ Page 11 of 20
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Table- 5. Analysis result of samples collected from Sewage Drain coming from residential
colony to outside the premises and Ponding in d/s of drain merging in Sot River

Sampling location Parameters {all values are in mg/l except pH & Color in Hazen)
Color pH BOD | COD | TSS TDS | Sulfate

Sewage  Drain coming  from .

residental coleny 1o outside the 13 6.6 157 268 59 740 27

premisas

Ponding in d s of drain nrerving

Sot River el oyl aa | s | s | s 6 |17

38. The apalysis of sample t2ken from sewage drain coming from residential area discharging into
nigaten channsl outside the wnit premises and ponding in downstream of drain merging in Sot
nver indicate the charecteristics of vnwreated domestic sewage.

5. Conclusions

The unir is operating with valid Consent 10 Operate Authorization,
The unit has disposed hugs guentity of scrap’'metal near ETP in open area in the unit premises
Parddon wall of one sludge drying bad was in damaged condition.

The wnit has instelled Decanter which is Yyer 1o be commissioned for sludge handling.

Storage lagoon of final reatad effluent with capacity of 16000 m? is adequate for only 10-11 days
which is less than maximum permissible storage of 15-days.

The unit is planning for inswllation of Condensate Polishing Unit (CPU) for condensate recycling,
Analysis result of sample collected from ETP outlet (PH-7.2 against 5.5-8.5, COD- 128 mg/I
against 230 mg 1. BOD- 36 myg 1 against 100 mg/l, TSS- 64 against 100 mg/l, TDS- 732 mg/l against
2100 mg 1. O & G- 06 agzinst 10 mg 1 and Lacoon outlet (pH-7.4 against 5.5-8.5, COD- 76 mg/|

L 1D

i

W da

~1 O\
ey

ageinst 250 mg 1. BOD- 21 mg 1 against 100 mg/L TSS- 25 against 100 mg/l, TDS- 896 mg/l against
2100 mg 1) are complying w.r.t the discharge standards for land disposal.

8. The unit has not installed Sewage Treatment Plant (STP) for treatment of sewage generated from
residzntal colony.

9. The analysis of sample taken from sewage drain coming from residential area discharging into
irrigation channel outside the unit prernises and ponding in downstream of drain merging in Sot
river indicates the characteristics of untreated domestic sewage.

6. Recommendations
1. The unit shall provide suitable capacity dosing pump for dosing of chemicals like lime and

polyelecurolyte solution for opticum utilization of chemical as per feed flow condition,

. The unit shall safely dispose scrap‘metal.

- The unir shall commission Decanter for better sludge management,

- The unit shall repair partition wall sludge drying bed.

. The unit shall install Condensate Polishing Unit (CPU).

. The unit shall install Sewage Treatment Plant (STP) for treatment of sewage generated from
residential colony as soon as possible.

- The uait shall restric the drainage of domestic sewage into irrigation channel coming from
residential area.

8. The unit shall obtain the NOC from Ground Water Department, Uttar Pradesh at the earliest.
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8. Inspection Team

Sr. No. | Name of the inspecting officers Signature

Fal P
1. Mrs, Reena Satavan, Sc. D’ CPCB, Delhi W '
2.

Shree S. S. Singh, Assistant Environment Engineer,
RO-Moradabad, UPPCB

3. Dr. Prabhat Ranjan, Sc. ‘B’, CPCB, Delhi Q%P/«

4. Sh. Vipin Kumar, RA-III, CPCB, Delhi Moy

5. Ms. Anshul Kumari, RA-TII, CPCB, Delhi W
6. Ms. Shivangi Goswami, RA-II, CPCB, Delhi @ ! oml/

7. Sh. Ashwani K. Singh, RA-II, CPCB, Delhi d

8. Sh. Muktesh Chaudhary, SRF, CPCB, Delhi

Page 19 of 20

72




—
At g eu -1,

U.P. Pollution Control Board

CONSENT ORDER

el No. - 6‘)306/UPPCB/MOradabad(UPPCBRO)/CTO/air/BHIM Dated : 27/03/2020
MAGAR2019

lo .
Shri MUKESH KASHYAP
M's DSM SUGAR ASMOLI

DSM SUGAR ASMOLT (SUGAR UNIT)ASMOLI SAMBHAL,SHAMBHAL 244304
BHIM NAGAR

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (

as amended)
to M/s. DSM SUGAR ASMOLI

Reference Application No. 6218203 Dated : 27/03:2020

With reference to the application for consent for emission of air pollutants from the plant of My
DSM SUGAR ASMOLI. under Air Act 1981. 1t is being authorised for said emissions, as per the
standards, in environment, by the Board as per enclosed conditions .

[his consent is valid for the period from 01/01/2020 to 31/12/2021 .

Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

Fhis consent is being issued with the permission of competent authority .
Am i,t Digitally signed oy

Amit Chandra
Date: 2020.03.27
Chandra l7:1L6:19+05'30‘
For and on behalf of U.P. Pollution Control Board
Chief Environment Officer
I nclosed : As above

{condition of consent):

oprtos Regional Officer Moradabad to ensure the compliance of the conditions imposed in the consent
mdos : Digitally signed by
Am 't Amit Chandra
Date: 2020.03.27
Chandra 3300y
Chief Environment Officer
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3(a)

3(b).

3(e) .

-3

10 .

U.P. Pollution Control Board

Dated : 2701 2070
CONDITIONS OF CONSENT

This consent is valid for the approved production capacity of cane crushing Cane Crushing-90co
TCD .

This consent is valid only for products and quantity mentioned above. Industry shall obtain pric
approval before making any modification in product/ process /fuel/ plant machinery failing whiot
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for th.
stacks.

Air Pollution Source Details.

Air Pollution Souree Details

S.No Air Polution | Type of Fuel Stack No. Parameters Ileight
Sowrce | 0000\ 0000\ L o
1 Boiler-170 Bagasse- 01 Particulate |ESP as APCS
TPH 1600 TPD Matter - and Stack
v Hight of 72 |
meter from
| ground level .
2 Boiler-70 TPH| Bagasse 630 2 Particulate ; Wet Scrubber :
& 50 TPH TPD Matter as APCS and
stack height |
60 Meter fron-
._ground levei

The emissions by various stacks into the environment should be as per the norms of the Board

Emission Quality Details Detail

S.No Stack No Parameter ) Standa:d— o
i 1 01 Particulate Matter 150 mg/nm3
2 02 | Particulate Matter | 150 mg/nm3 |

The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner .

Any source of emission other than that mentioned in the Air consent seeking application will not b
permitted by the Board .

The industry should ensure the operation of the air pollution control system (APCS) in such u
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 .
amended.

The industry shall submit Environmental Statement in prescribed format as per rule no.14 as per F.I°
Rules 1986 .

The industry shall abide by orders / directions issued by Hon’ble Supreme court Hon'ble High
Court, Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Contrao!
Board for protection and safe guard of environment from time to time .

Industry shall submit monthly monitoring reports of all stacks and ambient air quality from o
certified / approved laboratory under E.P. Act 1986 .

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS 10 the
CPCB and SPCB .

The unit shall submit audited balance sheet for the current year and the details of fees depositad
during last three ycars within a month failing which consent would bc deemed void.

The usc of Pet coke and Furmnace oil as a fuel in the factory is restricted in compliance of the Hon'ble
Supreme court order .




The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
{ avartability |

The industry shall obtain prior consents in the event of any addition of new emission generation

sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in

accordance with section- 21/22 of air Act 1981 (as amended respectively).

6 Minimum 33% of the land on which industry is established will be covered and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Otfice Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URL http://'www. uppcb. com /pdf/Green-Belt-Guidle 160218.pdf .

If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
C]USHI'C revocation ordel' .

N Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
L'PPCRB for protection and safe guard of environment from time to time .

Specific Conditions:

I This consent to operate is valid for production Sugar and cane crushing capacity of 9000 TCD.

2 Unit shall operate and maintaine the APCS i.e. ESP at the boiler of 170 TPH & stack height of 72
meter from ground level & wet scrubber & stack height of 60 metre from ground level respectively.
3.Unit shall submit the proposal for installation of ESP/ Bag Filter for the boilers of 50 TPH & 70
1PH.

+.Unit shall use Bio-briquettc as co-fuel with main fuel in the ratio of minimum 20 percent in boiler
subject to its availability.

S.Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U P. Pollution Control
Board www.uppcb.com.

0.The ambient noise level shall confirm to the standards under the Environment (Protection) Act
1986.

7.Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the
wr quality, becoming air borne by wind or water regime during rainy season by flowing along with
storm water . Direct exposure of workers to fly ash & dust shall be avoided.

8.Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
Amended, Air (Prevention and Control of Pollution) Act 1981 as Amended and Environment

{ Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New Delhi in Order
dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India and OA no 539/2019 Adil
Ansari vs Dhampur sugar Mill Ltd &ors..

9.Unit shall submit emission monitoring report of the stack of air polluting sources done by MoEF &
CC approved laboratory in every 3 months.

10.This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B /
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

H Digitally signed
Amlt by Amit Chandra
Date: 2020.03.27
Chandra 17:16:45 +05'30
For and on behalf of U.P. Pollution Control Board .

Issued with the permission of competent authority .

Chief Environment Officer
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U.P. Pollution Control Board
CONSENT ORDER

#oi No - Dated : 27/03/2020
Ca3UPPCB/Moradabad(UPPCBRO)/CTO/wvat
1 BHIM NAGAR/2019

fo.
Shri MUKESH KASHYAP
M:s DSM SUGAR ASMOL]

DSM SUGAR ASMOLI (SUGAR UNIT)ASMOLI SAMBHAL,SHAMBHAL 244304
BHIM NAGAR

suh Consent under Seetion 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. DSM SUGAR ASMOLI

iKeterence Application No :6218477 Dated :27/03/2020

Lot disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act.1974 as amended (here in after referred as the act ) M/s. DSM SUGAR ASMOLI 15
hereby authorized by the board for discharge of their industrial effluent generated through ETP for
tmigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to

ueneral and special conditions mentioned in the annexure ;in refrence to their foresaid application .
N T'his consent is valid for the period from 01/01/2020 to 31/12/2021 .

tn spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right und powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority . o
Am it Digitally signed by
Amit Chandra
Date: 2020.03.27
Cha ndra 17:14:25 +05'30°
For and on behalf of U.P. Pollution Control Board

Chief Environment Officer

Eunclosed : As above
ccondition of consent):

“aps o Regional Officer Moradabad to ensure the compliance of the conditions imposed in the consent

. Digrtatly signed by
der Am It Amit Chandra
Date: 2020.03.27
Chandra 17:14:38 405'30°

Chief Environment Officer

76




(

U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annesure to Consent issued to M/s.DSM SUGAR ASMOLI vide

taosent Order No. 6218477/ Water Dated : 27/03/2020

RYRE

CONDITIONS OF CONSENT

T'his consent is valid for the approved production capacity of Cane Crushing-9000 TCD .

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharge Details

S.No Kind of Effulant Maximum daily Tréz?tment facility and
. discharge,KI./day discharge point
1 Domestic 6 KLD Septic Tank
2 Industrial Industrial effluent ETP !
quantity shall be
restricted to 900 KLD

and Cooling Tower

blow down shall be
restricted to 900

| KLD, only 1 outlet is

J allowed

‘rrangement should be made for collection of water used in process and domestic efflucnt
scparately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises. if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
etfluent. It should also be ensured that domestic effluent should not be discharged in storm watcr
dramn .

The domestic effluent should be treated in the treatment plant so that it should be in conformity with
the norms of treated effluent as stipulated in E.P. Rules 1986 as amended.

e —

[ ) _ .. ___Domestic Effulant j
‘ S.Ne Parameter Standard ‘
_ 1 Total Suspended Solids 100 mg/l
L 2 BOD 30 mg/l
l“ 3 COD 250 mg/!

4 Oil & Grease 10 mg/l
o 5 Quantity of Discharge _B6KLD

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the standard lay down under the notification issued by MOEF&CC vide its GO no
(SR 35 (E) dated 14/01/2016.




4(c)

9.
10.

11.

[3.

14.

h

16.

Industrial Effulant o
S.No Parameter ' Standard —
1 Total Suspended Solids 100 mg/! (for on land disposal!
for irrigation), 30 mg/! (for
discharge in drain)
2 BOD 100 mg/l (for on land disposa

for irrigation), 30 mg/! (for
_discharge in drain)

3 CoD 250 mg/l )
4 Qil & Grease 10 mg/l o
5 Quantity of Discharge Industrial effluent quantity

shall be restricted to 900
KLD and Cooling Tower blow
down shall be restricted to
900 KLD, only 1 outlet is

. allowed

Loading Rates for different soil textures.

Soil Texture | Loading rate in m37}1a/1)_£ ‘

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industri]
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Rules, 1986 or otherwise mandatory.

The method for collecting industrial and domestic efflucnt and its analysis should be as per legul
Indian standards and its subsequent amendments/ standards prescribed under the Environmen
(Protection) Act, 1986.

The industry shall establish the cooling arrangement and polishing tank for recycling the excess
condensate water to process or utilities or allied units.

Effluent Treatment Plant to be stabilized one month prior to the start of the crushing season an|
continue to operate one month after the crushing season.

S.No I Ha/

During no demand period for irrigation, the treated effluent to be stored In a seepage proof line
pond having 5 days holding capacity only.

The industry shall implement treated effluent flow distribution measurement for irrigation purposcs
completely in accordance with irrigation plan.

The impact of treated effluent application on land is to be included further in E.LA. studics.
involving ground water monitoring point identified in close proximity to the unit.

The industry will have to ensure compliance of the permission from the CGWA before ground wate
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken,

The industry shall submit Environmental Statement in prescribed form V rule no. 14 of E.P Rulc-
1986.

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Ac:
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

Minimum 33% of the land on which unit is established will be covered and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Offic
Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at UR!
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS 10 the
CPCB and SPCB .

Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.
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I: ciosure order 1s issued by CPCB or UPPCB against the unit, then CTO issued earlier will remamn
suspended during the closure period and after ensuring the compliance and after revocation ot'{
«losure order, the CTO will automatically be effective with additional conditions mentioned in the
<iusure revocation order.

hudustry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
L PPCB for protection and safe guard of environment from time to time.

Specific Conditions:

I This consent to operate is valid for production Sugar and cane crushing capacity of 9000 TCD.
=.Unit shall submit the plan of STP for treatment of domestic effluent 06 KLD within 6 months.

> Industrial effluent quantity shall be restricted to 900 KLD and Cooling Tower blow down shall be
restricted to 900 KLD in compliance of notification no G.S.R.35(E) dated 15.01.2016 of MoEF&CC.
4.Unit shall use the treated effluent for irrigation on land and disacharge as per norms in drain.

5. The discharge norms must confirm as per the notification no G.S.R. 35 (E) dated 15.01.2016 of
MoEF&CC.

¢.Unit shall comply with the directions issued Central Pollution Control Board , New Delhi.

7.Unit shall identify recipient drains/ rivulets and their u/s & d/s location in consultation with
U'PPCB and shall carry out monthly monitoring of identified recipient drains at w/s & d/s location
through lab recognized under Environment (Protection) Act, 1986 and shall submit the analysis
report on monthly basis by 10th of every month to CPCB and UPPCB.

R.Unit shall obtain NOC from CGWA for ground water extraction. Unit must obtain registration
nnder Sceetion 10/ Section 11 of The Uttar Pradesh Ground Water (Management and Regulation)
Act 2019

« Uinit shall operate and maintain the installed electromagnetic flow meter at water source and outlet
1 FTP with running hours and maintain the records of water extracted and treated effluent supplicd
1 trigation or discharge in drain.

{0 Uinit shall maintain pipe line from outlet of ETP and to the point of irrigation land.

- £.Unit shall maintain and operate properly the installed online effluent monitoring system at the
outlet of ETP and ensure the connectivity to the servers of CPCB and UPPCB.

I 2.Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Keurd www.uppeb.con.

+3.Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
Amended, Air (Prevention and Control of Pollution) Act 1981 as Amended and Environment
(Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New Delhi in Order
dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India and OA no 539/2019 Adil
Ansuri vs Dhampur sugar Mill Ltd &ors.

I4.Unit shall submit treated effluent monitoring report of the ETP and ground water quality of
prenuises as well as of the irrigated area done by MoEF & CC approved laboratory in every 3
munths.

15 Umit shall maintain the log-book for the generation and disposal of ETP sludge and other solid
wastes including boiler ash generation.

I~ Unit should install Condensate Polishing Unit (CPU) for high pressure boilers (105 Kg/em2) to
weat process condensate for reuse in process. This will help in reduction of fresh water consumption
17 The Unit must ensure the maximum reuse of treated effluent in process.

12 Al domestic waste water generated within the Unit's premises and residential colony shall be
discharged after proper treatment. The Unit shall install Sewage Tretment Plant (STP) of adequate
cupacity for the treatment of domestic wastewater.

19.Unit shall maintain pipe line from outlet of ETP and to the point of irrigation land.

20.Unit shall install flow meters at Mill Fibrizer, Mescuite cooling and RO reject and submit the
compliance with authentic data and records thereof.

Z1.Linit shall provide Hazardous tank in the Boiling house.

22.Unit shall provide lagoon (for storage of treated effluent) properly lined to prevent leaching/
contamination of ground water.

23.The mechanical sludge dewatering/handling system for better management of wet sludge shall be
provided by the Unit.

24.This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B/
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

H Digitally sigrned
Amlt by Amit Chandra

Date: 2020.03.27
Chandra 5es o
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e UTTAR PRADESH POLLUTION CONTROL BOARD
WP T.C12v, VIBHUTI KHAND, GOMTI NAGAR, LUCKNOW
e i

3 ) i < - -
Ref: ‘\“l\\\f{'\% C-7Hnz-181% ' Dated: ‘2\”\3’1“ "‘Q“
I. Mumber of z}uthorisation and date ‘Dfﬁjﬁ?&@f & &} ?rrf?b. Aty - 1@ )7 7 25 Gbging

= Reference of application (Mo, and date):

3 Mr. Mukesh Kashyap of M/s Dhampur Sugar Milis Ltd, (Sugar Lnit)
hereby grented an authorisation-based, o
ofhazardous wastes as per followine

=

Asmoli Sambhal, Mo:emlnb:i(l,ﬁ»ﬁ
ithe-enclosed slgned i nspection report for generation, siorage & dispusai
fetailsy

:Detdils of Autharisation
m

Chtegory 6 Hazardous wasterns rer Authorised moile of disposal or Quantity Annum
Schedule 1,11 and 11 of these #iles . Reeyele or utilisation or co-
) v proces§ing, ete. e
1 S'cl‘;ccllilcwle‘,@.’ntil (Ol & Greese) . TSHF ' 1200 Lo Agnum

" Transbéundary Movemeni) Rules, 201 6 shall be allowed to operate withoui valid authorisution. | i< sy

1. The authorisation shall be valid for 2 period of Five Year from the date of issue, if not suspended or Gancelled

earljer, — r: =ali 22
A , N [ Fapto = u,/
The authorisation is subject to the following . upded qpke él

e

general and specific conditions.
At General conditions of authorisation:

1. The authorisation shall comply with the provisions of Environment (Protection; Act 1980 and rubes suae theyy
under, *

The authorisaticn:or its renewal shall be produced for inspeotion at the request of an otficer aof the W, Polliieg,

‘Caniyol Board.

The person awthofised shall not rent lend, sell, transfer or otherwiss transport the haxy

azardouy wasies i
priorpermission of the.U.P, Pollufion Gonirol Board.
duthorjsed change in personnel, equipment or working conditions as mentioned in the applieation by 1he
persan authorised shall constitute a breach of this authorisation.
3. The person auihorised shall implement Energency Response Pracedure (ERP) for which this avthorisatian 15
* bding granted considering all site $pedific possibla seenarios-such as spillages. leakages, fire ete. and their pussiily
impacts and #lso carry out mock drill it this regard atjeguldr interval of time; .
6. The person authorised shall comply with the provisions outlined in the Cenual Pollution Control Board Buidelines
on “Iimplementing Liabilities for Envitommental Damgges due to Hand ling and Disposal of Hazardous Waste and
. Penalty” :
7. ltis the duty of the authorised person to take prior permission of the U.P. Pollution Contrul Board to ¢lose s n
the facility.

3 An application for the renewal of an authorisation shall bs made in form 1. before irs eNpUry a5

atd odong i rode

ox Avis further brought o your notice that-as per the orderdated 14-11-2003 passed by the Hon'bke Supmmie ot o

WP {¢) No. 657 of 1995, no industry covered under Mazardous and other Wastes Ovansigemens we
T provagled

in the same orders that industties. which are noi contplying with the conditions uf ahoreansn sfodl g

o dllawed 1o operate, Hence. i case you fail 1o 4pply for awthorisation, before ity eIy OF T g0 vonply
conditions of ihe earljer authorisation issued to yau, closure order shall be issucd against vaur adustty wathon;
any further notice,

9. Annual return shall be filled by June 30" for the period ensuring 31* March of the Year,

10. The wistes must be safely collécted in Jeak proof containers and shait be yu i marked in & manner spitable
handling, storage and ransport gnd the packaging shall he casily visible and be able 1o withstand phivsical
conditions-and climatic factors. All hazardous wasse containers / bags shall be provided with a general label, The
storage area. should be at an isolated.spot in the premises and must be fenced, covered and duly marked.

L. Theauthorized sersoi/agency shall efisure that no adverse impact on the air, soil and water including sroundwater

* tzkes place diie'to Activitiss for which authorization has been requested. Comprehensive safety meastres mus; be
followed in handling of wastes and the staff musi be properly trained.
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12. The applicant must file retwns on prescribed Farm 4 along with a.compliance report of this letter and shel also
mainiain records on Form 3 and: present.it to Bosnd's inspecting officials. '

v.ease of ocourrence of an accident, complete details on form must be sent to U.P, Pallution Control Boardat the

carliest along with details of mitigative:and remedial measures tafen, . o

14. The awhorised person shall not receive, collées, of stare any hazardous waste from any unauthorised oeoupler oy
generator of hazardous wastes. In case any hazaidous wastes i¢ sold to any other reprocessing unir 1t must he
ensured that such unit is fully complying with ghvironmental requirements and has a valid awtharisation of e
Board, o

{3

13, Td no case any hazardous wastes shall ba disgosed off on land, in any drain-orsweam. All spillages of hiaztdous

chemicals, used containers, of hazardous-chemicals siich as flammable- corrosive, explosive and loxic miwre musi
~ be safely collgeted and stored. Non-compatible wastes muost be suitably and safely haidled. '

16, 1t 13 within the powers and functions of the U.P. Pollution Conwol Board 1o modify / revoke e tertiy any
conditions of the authorisation issued nder the Rule — 7 of Hazardous ind Oiher Wasies (Munagenen &
Transboundar Mavement) Rulés, 20}6, : : -

17. You are dirested to display on-line dafa/display Board.outside the main factiny gate wah regard o guame: -
hature of hazardous chiemicals being handled in the plant, including waste water ang CISIGN afid v o

hazardbus waste generated within the factory. premises. Necessary compliance should be sent willnp 13 iy » art.

receipt of this letter.

18, 1t 18 the mandaory duty_of the sutherised-porsom o comply with the guidelines for transportation of huzirdows

wasle in accordance with rule 18 of Hazardous ard Other Waste (Management and Tran boundary Movemiens,

Rules, 2015,

9. It should be ensured that hazardous wasites shall be properly collected and packed in HDPE bags and then

 temporatily stored‘in a lined RCC tank/pit with suitable shed,

20. An ETP sludge fest report of & [aboratory approved under E.P. Act shall be submitted along with complianee of
this letter of this offiee. "

21, Used oil shall be spld only 10 reeyclers registered with U.P. Pollution Conirol Bourd. The record shall be
maintained. - _

22. The oceupier, ransporter and operator of a facility shall be-liable for damages caused to the environment resulting
due to improper handling and disposal.of hazgrdous waste listedt in schedule 1,2, and 3 and shall be liable o pay o
fine ps levied by the State Pollution Contiol Board under the rules, ‘ oo .

23, Dewils of vave maierial wivich is (Hazdrdous waste; and product along with quyntity shall pe sent with wrw ot

24. You shall become the member of any common, TSOF for §,L.F. (M/S Li.P. Wasie Mangpenient Prope s ot
Kanpur Dehiat or M/s Bharat Qil & Wasie Management. Ltd., KKunibhi. Akburpur, Kanpur Dehat paimiie. I
U.P.P.C.B), and start sending the stored hazardous wastes for final disposal to the $DF and rport bk e
U.P.P.C.B. with the required manifest (document oF proof) within onefthree month of this lener. The awhaorizeu
incinerator is with M/s Bharar Ojl Conpany, Sahibabud, Ghaziabad for oily wasie und pumt sludge Onfy At
common incinerator at Kumbhi, Kanpur Deliat. Utiar Pracdesh (o other incingrable wastes  The authaoris
incinerator is also with U.P. Waste Management Lid., Kumbhi, Akbarpur, Kanpur Dehar.

25, You are required to store the hazardous waste safely and send it o T1SDF/incinerator within Ninly days Siv
months of its generation,

26. Coples of Hazardous Waste Manifest in Form-10 shall be sent regularly to LU.PP C.B, Jor cach CHBLORY. 0l Wik,
sent.to TSDF / ncinerator. e e T

27. Eniission from the Commeon./ Laptive dncineralor sluck shall meet the prescribed standards under Envivonmental

- -~ Protéction A 1988,

i [V N
-~ . ] '\.._
(Ashish Tiwarn)

Member Secretary

Copyto:-  Regional Officer, U.P. Pallution Contro) Board. Morddabad far information and necessary actuu

LAMIEChatidras
Chief Eovironmental Qfficer
Circle -7
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dhampur

: DSM SUGAR ASMOL}

(DISTILLERY DVISION)

(A Unit of Dhampur Sugar Mills Ltd.)
Villege: Asmoll, Tehsil: Sambhal
Dist. Sambhat, Pin Code : 244 304, UP.

RefNo: p-Sml DIET7)20" 2%‘1”7} 4o Date: Emah dommonnz166 21310

E-mail; dsmasmoli@dhampur.com
Website: www.dhampur.cdin

To,
The Chairperson
District Ground Water Management Council - ' ,
District: Sambhal (UP). ' ) , -

subject: Regarding application of NOC for Ground Water abstraction for Distillery
e

project of capacity 250 KLD located at village — Asmoli, Tehsil & District: Sambhal

WP T -
Neference/ Revistration No: SMBLI120NINQ001 .

il
In refercnce to the subject mentioned above, as per “The Uttar Pradesh Ground

Water (Managenient and Regulation) Act 2019 “and The Uttar Pradesh Ground Water

(Management and Regulation) Rules, 2020, we have filled an application regarding

"NOC for abstraction of Ground water from existing bore well. oo
Kindly find enclosed herewith dully filled NOC ‘application form (From — 8A) along

witll necessary annexures and Copy of paid chalan. 2 - ‘

In addition to above, we would like to inform you that, earlier in June 2016 we had

obtained NOC trom CGWA for abstraction of water at existing capacity of 100 KLD.

Siter that in [0 March 2019, we obtamed consent to establish for expanded capacity

2530 KLD frosm Uttar Pradesh Pollution Control Board. This is an existing industry

incated in Notied arca as per Ground Water Department, Uttar Pradesh, therefore, we

are applying for issuance of NOC for existing bore well.
it is requested that kindly consider our application for the grant of NOC for which we
shall be highly obliged.

Thariking you

For DsM Sugair Asmoll

Aurthorised Signaiory.

Reqd ] ) CIN: L15249UP1903 3
9 zraniido(f)ﬁff:-ei 222 mvp.ur Sugar Mills Ltq. Dhampur, N, Rly. Dist. Bijnor (U.P), Pin Coi:)el.-ggosn;’r) :
) , Vijay Ii}hai'd, Gomiti Nagar, Lucknow - 226 010 (U.P), Tel.: +91 -522-2392; z
rﬂ.s : 1. Dhampur, 2. Mansurpur, 3. Asmoli, 4, Rajpura. 5. Meprnan-n




- T R

List of Enclosures

;10 Enclosures No. | Document Name }
1 | Enclosure: 01 | Application No. 1 -
L2 Enclosure: 02 | Copy of Challan 'for Applicatign No. 1 _‘ﬁi
E_ 3 | Enclosure; 03| Agghmimn No. 2 L
| 4 Buclosure: 04 | Copy of Challan tm Application No.2 ]
S | Eunclosure: 05 | Application No. 3 :
6| Enclosure: 06 | Copy of Challan for Application No, 3
7 | Enclosure: 07 | Authorization Letter
8 | Enclosure: 08 Copy of Aadhar Card
9 " Enélosure: 00 | Ux;dcrhhma 301 maximum abstraction of Gronnd
Water
10 |" Enclosure: 10 [-Copy of CGWA NOC

93
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MEMBER SECRETARY Government of inmg

Central Ground Water Autharity
sty o5t Water Resowrces,

File No: - 21-4/1254/UP/\NDI2016 - J© AR

i
s
{

. Ta, - -

-

NOC No: - CGWAINOCIINDIORIGI2047/2575.

P s Dhampur Sugar Mills (Asmoli Uri),
: Village Asmoli, Tehsil Sambhai,
Uttar Pradesh- 244304,

- Sub: - NOC for ground water withdrawal to M/s Dhampur Sugar Mills {Asmoli Unit)
oo respect of their existing Sugar imanufacturing unit located at Village Asmoli,
ks ot Block Asmauli, District Sambhal, Uttar Pradesh — reg.

Refer 1o your application on the above ciled subject. Based om recommendsations of

Regional Director, Central Ground Water Board, Nerthern Region, Lucknow vide (heir

recommendations dated 22/03/2017 and furthiar deliberalions on the subject, the NOC

of Central Ground Water Authority is hareby accorded to M/s Dhampur Sugar Mills

{Asmoll Unit) in respect of their existing Sugar manufacturing unit located at
, Village Asmoli, -Block Asmauli, District Sambhal, Ultar Pradesh. The NOC is
e however subject 1o the following conditions..-

1. The firm may abstracl 900 cu.ml/day {and not éxceeaing 1,12,500 cu.miyear) of
ground water, through existing three {3) borewells only No add:tional ground waler
abstraction structures to be constrycled for this purpose wihowt prior approval of the
CGWA,
2 Al the borewells to be filled wilh waler meler by the rm at ds owr cosi and
momitoring of ground waler abstrachion to be undertaken accordingly on regular basss,
o alleast once in a month. The ground water quality to be monitored twice in a year during
‘ pre- monsoon and post- monsoon periods.
3. Mis Dhampur Bugar Mills (Asmoli Unit) shall, in corsuliation with the Regional
Director, Centrat Ground Water Board, Northern Region. Lucknow implement graune
water recharge measures o ihe tune of 4,44,000 cumlyear as proposed. lo:
augmaenting the ground waler resources of the area within six months fiom the date of
issug of this lefler. Firm shall underiake penodic mamienanne of recharge stroclures al
s owit cosl
<4 The photographs of the recharge siructures after completion of the same ars to he
fumished immedialely to the Regional Director. Central Ground Watei Board. Northenn
Region, Lucknow for verification and under intimalion to thig effice
West R T N T AP

T N AP I L e

Rivar Previedaprent § Ganga Repngeer .




7, The firm shall ensure propey
freatmient:

5. The fim al ils own cosl shall install tive (2) prezomelers finsd with avtomatic waler
level recorder with telemelry system. at sultable location and exacule ground waler
regime monltoring programme in and aroun

\ d the project area on regular basis in
consultation with the Ceanlral Ground Water Board Morlhern Regon. Lugknow

6 The ground water monitering dats in respecl of S. No. 2 & 5 1o be submilizd o
Central Ground Water Board. Narilsern Region. Lucknow an regular basis al least ance
ina yéar. , . : .

reqycling and reuse of waste waler afler adequate
8. Action laken report in respect-of & No. 1 fo 7 may be submilled o CGWA within ane
year perlad. - :

9 The permission 1s liable to be ancellnd in case
conditions as mentioned in & No. 110 8,

10. This NOC is subject lo prevalling CentralState Government rulestfaws or Courts
orders related to construction of wbewell/grotind waler wilhdrawal/construgtion of
recharge. or conservation structure/discharge of effluents or any such maller as
applicatile, :

1. This NOC does not absolve e applicant / proponent af ihis obligation / requiterhent
o obtain olher statulory and sdministalive clearances from other statulory ane
administrative-authorities, ,

12, The NOC does nol imply that other statitory / administrative clearances shall be

cl non-comphance nf ame of the

granted to the project by the concerned autherities. Such authorities would consider the
project on'mefits-and be tak‘fmg decisions Fndép‘éhd‘en’dy of the NOC
13. This NOC s valid from 03/05/2017 ]| 02/05/2019,

\

Member Secretary
Copy toy ,
1. The Member Secrelary. Uttar Pradesl Pollution Cantiol Board, PICUP Bhawan, Third
Floor, B-Block, Vibhuti Khand, Gamti Nagar, Lucknow, Ullar Pradesh with a request fo
ensyre that the conditions mentiched in the NOGC are complied by the firm, The _
Distriet Maglsirate, District Sambhal, Uttar Pradash.
2. The Dislic Magistrale, District Sambhal, Utlar Pradesh for necessary aclion
3 The Regional Director. Central Ground Water Board Northern Region Lucknow Tiug
has reference to your recormmendation dated 22/03/2017
4 TS to the Chairman, Central Ground Waler Board. Bhujal Bhawan, Faridabiad,
Haryana.
5 Guard Flle 2017-18

Member Secretary




GROUND WATER DEPARTMENT
tHamand tatigs b [ural Water Cippiv Depaitiisng
Ministry.of Jal.Shakti

Govarnimeni of Uttar Pradesh

Form 1(B)f®1H 1(30)
[See rute 6{2)fTd 6(2) T3]

APPLICATI%N FOR

REGI RAT ON OF WELL

(Commercnalllndustnal.‘lnfrastructurallaulk user having N 0.C. issued by Central Ground Water Authority or by Ground Water

uis ‘50(1) ar 11({1} of the Uttar Pr.

A,b‘ ﬁii'ani‘k Ditails -

“rype of Applicant

HTUPR

Name of tho Applicant
ok 6ot

’D'.é'te::g‘ﬂ}! frih

" Naitohality

) Aadhaar Gard Number

'@ﬂma‘zrém

House:Na:Flat NoJ/Buflding No.
HPTFTHOTE dwHgTo

) ‘CityITowanost Office

R AT iR

“*Didtrict

Destgnation:

SN
Comipany Addrass

BT R

Details of Existing Well.
TR

District

P(of. NouKhasta No,
WW!W e

vg)araéﬂo:lﬁqldjn_g No..
qis FE i

“Partigulars of Thﬁ Existing Well

Date of Gonstruction/Sinking of Well

e} Fomfor Ry

i __mwﬂ_mg{;riﬁh Ground

Benalt of Firm/Coinpany

Jugveer Singh

D5/10/1978

Indian

5059-0253-6271

A- 6 DEM Sugar Asmol

’ Sambhal

Sambhal
Depuly GM Produation

A-5 DSM SUGAR ASMDLI ASMOLI

SAMBHAL UPSHAMBHAL,24
e — T VT TR

Sambhal

existing Premlses details altached

01/04/2607

5

De 1
B RS fe S R part"el.ﬁ:}r Falva gt ore wirevoran agnel s Rirrgry s Re

ter Management apd Regulation Act, 2019]

L2019 mga

Application Numbor

‘Fathier's Namu

Gander

1D as Addross Proof

Prars v 3 omd

Uploaded Aadhaar Card
Fuate fwarwar auR 18

Loqqlityyillago
HeciAd
State

R

Pin Coda

Rmats

‘Cpmpan:y Nama
FuAt BT AN
Authorization Letter
Wit o

Block

SN

Municipallity/Municipal Corporation
R WHREBATR

Type of Well
PU D AGR

10 mmﬂ (1)1

S5MBL1120RINOGD3

Daljest Singh

Male

Aadhaar Card

Download

Asrmoh

Ullar Pradesh

244304

DSM SUGAR ASMOLI (SU3AR UNIT)

Dowiiload:

ASKOLL
NA

NA

Tube Well/Boring
—_




Yes

A‘;’:p'rox., Diameter.of Hodsing Pipe

Approx. Length of Housing Pipe {in
métor)

g)wﬁmm“qiﬁ sl ward pltee

200.00

200.00 Materlal of the Housing Pipa & Blsnk  Galvantzed lron
{rim) Plpg
mﬁw mﬁu & srpne BRI mEr T S urura e
{Prefie )
Strdiner Betalls

Malenal nf Strainer Galvanized lion

Number of Strainor(s) 1
S.’Nn'. Straifier Installad at what Dapth from Ground. Stralnir Ihstalled upto what Depth from Ground Length (In Diamoter 11:
A Level {In Meter) Lavelin MGteT) meter) niitlimeten
CEE WA, e Rl v v enfe (tﬁaﬁ) ﬁ"ﬂu. zﬁ—mqrﬁﬁa‘ﬂmwwﬁh% pledly  dudpler smyfetae, o
il
1 54.00 0.00, .00 200.00
Approg ‘_,DD;P.‘K*.\ quﬂil {In.mgter} 60.00 Whothor There has been Any Mo
i e d) Adverse Report Regarding Water
Quallly of the Wcll?
w1 & way i
ﬁénﬁr'a ﬁu\‘é%
: 'Detax!s of Existing Pumping Device faerms dftf Qumvor st Rawor
’Iype ofPump to be Used, Turbing Pump Capaclty {In m3/nr) 100.00
: m’mﬁ*&mﬁaﬁw WWER T EMAR1 (ke
- Hérse: POWm' (H.R) 40.00 Lengthof Suctlon Plpe {in meter) 25.00
 gT ey graLd, A TR oY darf (iiey 1)
Oparatiofial Device Electric Motor Date. of Energization 01/04/2007
- E T fafy
,Geiaﬂs -of Utllization: of Well
FHEGIART T a0
Purpcse of the Existing Well Industral Annual Running Hours B800.00
Eatafiaoy) TuAr (w5
. Daily Running. Hours 4,00 Whtliar the Wator Supplied InWell  Ne
“Sfeye ST (g2 Ry Area Through Pipe Water Supply or
Not?
1 &5 3 e i eyl urgg s
& FET S g R
Plaass-Subiiil Mode of Treatmant of  Waste waler generated is belng lreated  Ploase Montion Whethor Obtalnod Yos

NOC from Uttar Pradosh Pollution
Control Board for Discharye of

In ETP which Is based an Activated

Waste: WaterIEHluent (Far I ndustries)
TR Y Sludge Process followed by Tertary

smﬁrzmrﬁmﬁ

- -(Bgm'ra‘g') Treatment. Effluent/Waste Water or Not?
T IR B o 9T Swe wew
wgaot o i § arafRg wrs
aaf¥re v g §g armafy
TR Y foray R § agerar )
" Upload NOC Download
é{fﬂvﬁf FATUS YRS Y
Whelher Raln Waler Harvesting ho Any Other informatlon Which You As this red calefory mous! . 1 wteture
‘Strueture has heon Gonstricted Would Like 10 Furnish we adapled peaa dorrar - ar
within tha:Premises? ‘cb‘ﬁf AT SR Wl 3T WE &V techarge W also obtai v 1 . .0
mwmnaufgmwmm ga g NOC 1n 23 May 2017 Mo e
T E?

pond far recharge of 314
mgler Annum
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Yes

ORIGI2017/2575 {séue Date 0310512017
EcuESTITS
E plxy Date 02/05/2019 : ‘ Upload Certllicate Dawnload
slﬁm - ' RIVIUH SrEE wY :
Ground Watsr Departmant Uttar Pradesh No
f Al R R oW T WeR
F , Declaration by the-Applicant

s R ot i e L T e A U Medsemmotara o

fdo heréby-declare.that the pariiculars: fuenished heveln above.ye: corred and e ; l understand that In-case-any ofthe iiformation-and paficulars is tcune o e
inicofrechat any stage of scruliny and m\/eshga[mn orihereaiie i app)icalmn?reglslrahon (s fiable lo be rbjectedlcancelled we
q t{ﬁ’s}'m AR R e R g oo e R [ R o o vt 3 R Rl ol S R S iAo m e ot -
Tl a0 rqr“ﬁm o, St A d

! Agreefa ik

Lo
kR
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Ref No:

To,
The Chairperson
District Ground Water Management Council
District: Sambhal (UP),

Go be ']%”Y‘s Q)

o Lol Lo
V\E{ &"J V\‘-‘f‘{ Cﬁ\ [§ /
%LJM\@ e g )
[

Date:

Subject: Regaiding Unc’iexl'llqmTf uf maxmmm abstraction of water for Sugar. project of

locatediat village— Asmioli, Tehsil & Distict: Sambhal (UP).

Reference/ Registration No Bore WLlI 1 SMBL1120RINOODS,
Bore well2 : SMBL1 T20RING004,
Bote well 3 : SMBL1I20RTNO005

- Sir,

I reference to the subject mentioned above, we hereby declare that masium
annual abstraction of water will not be more thaii 135000 Cubic meter Z Annum ar.can

sa\r 900 Cubic Meter.Z. Day, Indusny also committed to adopt the water conservation
,..w&
measure and ensuring waste water will be tredted and maximum recycling will be

achieved to: reduce the fresh water demand.

Thé'nk:ing you

For DSM Sugar Asmoli
Sugar Unit

Authorised Signatory.

—
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Joint Inspection Report
(14.01.2021)
of
M/s Dhampur Sugar Mill Ltd., Sidhauli Road,
Meerganjl, Bareilly (U.P.) .

In The Matter Of
Adil Ansari Vs M/s Dhampur Sugar Mills Ltd. and Ors.
O.A 539/2019 (I.A. No. 376/2020)

~Prepared by-
The Joint Committee of CPCB & UPPCB

Constituted by
Hon’ble National Green Tribunal
(Order dated 9™ November, 2020)
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JOINT INSPECTION REPORT OF M/S DHAMPUR SUGAR MILL LTD., smHAISUIéJ{I ggz;%
MEERGANJ, BAREILLY, U.P. ON 14/01/2021 IN COMPLIANCE TO DIRECTION

HON'BLE NATIONAL GREEN TRIBUNAL IN O.A. NO, 539/2019 (LA. No. 376/2020), ADIL
ANSARI Vs M/S DHAMPUR SUGAR MILLS LTD. AND ORS. - REG.

1. Background

Hon’ble NGT vide order dated 09/11/2020 in the matter of Adil Ansari Vs M/s Dhampur Sugar Mills Ltd.
and Ors. in Original Application 539/2019 had directed following:

1aling prosecution and recovering compensation as per applicable norms, following due process
of law. The State PCB may also respond to the I4 filed by the applicant with particulars in the table annexed
to the application, reproduced above ang file an action taken report before the next date by e-mail at
Judicial-ngt@gov.in preferably in the Jorm of searchable PDF/ OCR Support PDF and not in the form of
Image PDF. The CPCB and State PCB may undertake necessary inspection for the purpose.

“We direct the State PCR to take further apprapriate actior by way of ‘prohibiting any activity in violation
of law, initiati

In compliance to the aforesaid direction, a joint team of officials from Central Pollution Control Board,
Delhi and Regjonal Office, Uttar Pradesh Pollution Control Board (UPPCB), Bareilly, visited the premises

of M/s Dhampur Sugar Mill Ltd., Sidhauli Road, Meerganj, Bareilly, U.P. and had interaction with the
officials of the Unit andz nearby farmers/ public on 14/01/2021.

N

Inspection of M/s Dhampur Sugar Mill Litd., Sidhauli Road, Meerganj, Bareilly (U.P.) on 14/01/2021
by Joint team of officials from CPCB and UPPCB. '

¢ In compliance to the Hon’ble NGT order dated 09/11/2020 inspection of M/s Dhampur Sugar Mill Ltd.,
Sidhauli Road, Meerganj, Bareilly, U.P. (hereinafter referred as ‘the unit’) was carried out on 4% January,
2021 by a joint team comprising of the officials from Regional Office, Bareilly, Uttar Pradesh Pollution
Control Board (UPPCB) and Central Pollution Control Board (CPCB) Delhi.

®  Prior to the entry into the sugar mill premise, the joint team visited the surrounding areas and nearby fields
around M/s Dhampur Sugar Mill Ltd., Sidbauli Road, Meerganj, Bareilly, U.P. and had interactions with
the local residents of the area. '

e The team further surveyed the area along the boundary of sugar mill till the interior locations in the
adjoining agriculture field to trace any bypass/ effluent discharge point in the drain, The joint team observed
a drain carrying domestic waste water/storm water adjacent to unit’s boundary wall, Sample were collected
from the drain flowing outside the boundary wall of the unit for further physico-chemical analysis. Analysis
results are presented in Fable-6.

© Theteam has also surveyed the Peclakhar river to survey the bypass of untreated effluent through a pipeline
laid underground as reported during previous inspection. A slope towards Peelakhar river was found dry
and no physical color/contamination observed in the river water. The earlier observed underground pipeline
to be used as bypass line is now being used as irrigation line for providing treated effluent to farmers by
giving points at various locations.

» During inspection the unit was found operational and its ETP was fully functional.

%é@ %Lﬂy (f‘)/)/
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The joint team also collected groundwater sample from the B

ore-well near ETP and Handpump outside the
Unit’s premises in front of the Unit"

s main gate. Analysis results are presented in Table 1.
Table 1: Analysis results of sample collected from &roundwater from residential area of industrial premises

. . ermissible imit in the
Sampling Locations Hand abs(;znce of alternate source)
and-pum Drinking water standards
Bore well No.1 outside gle nll)ill @®IS) DRgINK.‘lNG WATER
Parameters — SPECIFICATION (Second
Revision) IS 10500: 2012
Depth (meter)
Colour BDL BDL 15
pH 7.4 7.1 6.5-8.5
Conductiviiy 438 1125
Total Alkslinity 265 428 600
Total Hard-ness 294 730 600
COD 5 7 -
TDS 286 740 2000
Cl- 9 28 1000
K- 0.3 0.3 1.5
NO; BDL BDL 45
SO, 12 465 400
As BDL 0.01 0.03
Cd BDL BDL NR*
Co BDIL BDL —
Cr BDL BDL NR*
Cu BDL BDL 1.5
Fe 2.41 12.78 NR*
Mn 0.17 0.51 0.3
Ni BDL BDL NR*
Pb BDL BDL NR*
Zn . 0.17 BDL 15
Parameters in mg/l except pH, Color in Hazen unit and Conductivity in umho/em

The analysis results of groundwater collected from the Bore-well No-1 (inside the premises) indicates all
physio-chemical parameter complying with the acceptable limit of the Drinking Water Standards (BIS) IS
10500:2012, however, hand-pump outside sugar mill indicates higher total hardness 730 mg/l against 600 mg/]
and sulphate 465 mg/1 against 12 mg/l thus, exceeding the acceptable limit of Drinking Water Standards (BIS)

IS 10500:2012, '
4 Y
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-2019) To
USHING SEASON (2018
f’""\ INSPECTION REPORT OF SUGAR MILLS DURING GR R WATER CONSERVATION

VERIFY THE STATUS OF IMPLEMENTATION OF CHARTER :‘gn )
\Wj AND COMPLIANCE VERIFICATION OF DISCHARGE STAND

1. GENERAL INFORMATION
1. | Name and address of the Sugar Mill DSM Sugar, Sidhauli Road, Meerganj, Bareilly
2. | Latitude and longitude 28.5502343, 79.2129414
3. | Standalone/ integrated (with co-generation) Integrated with incidentsl co-generation
Sugar/ sugar refinery
4. | License capacity of sugar Mill (TCD) 5000
5. | Average actual crush rate (TCD) 4967.143 TCD (As per RT-7 (€) from 3™ Nov-20 to 31*' December

-20 and DMR report from 03 Jan to 13% Jan-21)

6. | Consent status & its Validity
(Yes/Nofapplied)

2, Air Consent

b. Water consent

¢, Hazardous Waste Authorization

Yes {(Consent no. 6343158) validity up to 31.12.2021 (Annexure-1)
Yes (Consent no. 6345432) validity up to 31.12.2021 (Annexure-2)
Yes (Authorization no. H04611) wvalidity up to 19.06.2022
{Annexure-3)

Expired (valid up to 07.06.2020),

Applied for renewal on 28.04.2020, Application copy placed at

7. | NOC from CGWA (Yes/No)

Annexure-4
8. | Start period of crushing season 03.11.2020
9. | Date of visit 14.01.2021

10. | Operational status during visit (operafional/ Operational
closed/ temporary closed/ permanent closed)

11. | Factory officials interacted during Visit Designation Contact No & E-~ mail
1. Mr. Aashish Sharma GM 9837889485
aashishsharma@dbampur.com
2. M. Sarabjit Saini _ Production Manager 9457030473
sarabjitsaini@dhampur.com
3. Mr. Atul Sharima ETP In-charge 7302253551
atulsharma@dhampur.com
2.OPERATIONAL STATUS
Sr. No. | Particulars
1. | Sources of fresh water
a. Bore well/Tube well/ Any other & its No's Borewells- 4 nos.
b. Flow meter Installation at wells (Yes/No) Yes
¢. Reading of Flow Meter during visit Bore well Totalized | Flow rate
No. reading (m*/br)
(m?)

Borewell 1 168362 m? | 0.0

Borewell 2 347416.3 1342
w

Borewell 3 23071 m® | 1.33

Borewell 4 440370 | 2.47
d. Any Logbook maintained {Yes/No), if yes, attach. Yes, Placed at Annexure-S

e. Quantity of water (KLD) 379.40 (As per logbook data from 3™ Nov-20 to

31% December -20 and 03 Jan to 13% Jan-21)

2, | Fresh water consumption (KLD)— Current crushing season (Avg. till 13.01.2021)
8. Sugar plant
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b. co-generation

358,07 (As per logbook data from 37 Nov-20 to
31% December 20 and 03" Jan to 13 Jan-21)

¢. Residential etc,

21.33 (As per logbook data from 3% Nov-20 to 31 %
December -20 and 03 Jan to 13% Jan-21)

d. Total fresh water Consumption (KLD)

379.4 (As per logbook data from 3™ Nov-20 to 317
December -20 and 037 Jan to 13% Jan-21)

e. Log book maintained (Yes/ No) If any, details to be collected

Yes
3. | Details of Hot & Cold water recycling system Number Capacity
a.  Details of Hot water UGR. 1 no. common 600 m’
b. Cold water UGR and cooling towers
€. Hot water- Location of flow meter & its Installation Flow Totalizer Reading (m®)
(m*/hr)
1. Imbibition water at mills 93 238078
2. Filter cake wash water at rotary vacuum filter 28 912227
3. Sugarmelting(B & C Megma) 6.0 35791
4. Pan boiling - 32123
5. Molasses condifioning 0.7 605
6. Wash water at Centrifupal (B and C masseomite curing) 32 25398.7
d.  Cold water -Location of flow meter & its Installation
L. _Power turbine cooling 28.98 65262
2. _Mills, pumps cooling 54 12146
3. Fibrizer bearing 7.0 3185
4. Boiler, wet scrubber No -
5. Cooling tower of co-generation No -
6. SO2 gas cooling No -
7. B and C massecuite cooling - 37026
8. Final molasses cooling - 30089
4. | Waste water (Influent) generation (KLD) in current crushing senson {as per logbook data from 3™ Nov-20 to 31%
December -20 and 03" Jan to 13 Jan-21)
a. Spray pond/cooling tower over flow (for double sulphitation) 346.75 KLD (Lamella Clarifier inlet)
b. Mills, boiling house, D.M./ RO, Plant boilers otc, 355,72 KLD (ETP inlet)
h. Total waste water (Influent) generation. 702.485 KLD
S. | Waste water recelved at fulet of ETP, Liter/ton of cane 141.42 T
6. | Spray pond overflow Flow Totalizer Reading (m’)
(m*hr)
a. Flow meter Installation 17.26 133895.11
b, Provision of separate spray pond overflow treatment Yes available
¢.  Brief description of spray pond aver flow treatment process Physio-chemical treatment (PAC dasing) & settling
(mention technology as per charter) in lamella clarifier followed by secondary aerobic
trcatment,
7. | Details of Flow meters Flow Quantity of water
{m*hr) (Average in KL.D) (as per
logbook data from 3% Nov-
20 to 31* December -20 and
03 Jan to 13® Jan-21)
8. Outlet of mill house and boiling house, Not available NA
b.  Qutlet of steam generation house, Not available NA
¢. Qutlet of cooling tower/spray pond i.e. over flow 17.26 346.75 KLD (Lamella Inlet)
Page 5
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4 AUETP oullet (efiiueny) 67 685.97KID
(The fiow at ETP outlet was observed higher compare to
meﬂowatmhldasﬂxemmdcmumtﬁmeooling
tower overflow through Lamella Clarifier (for Sulphate
Recovery) was combined prior to reaching storage lagoon.)
e.  AtETP Inlet (lnfluent) 2947 70248 KLD
£ Other places of effluent generation Not Applicable
8. | Details of tube clesning method adopted (chemicalf hydrojet/ | Chemical cleaning by Canstic solution
any other appropriate method if any), provide details
9. | Availability of Hazardous tank to collect wash water Yes, 35KL
generated during chemical/Mechanical desning of evaporator
tubes. (Yes/No), if Ves give Details,
10. | Total waste water discharge from ETP, (Litergiton of cane) 138.10 LT
(waste water generation from process+ Waste water (Infiuent)
eneration + Spray pond overflow)
11. | Construction of small pits with smooth inner suface with | Small pits provided near boiling house and feed
ceramic tiles nesr to hoiler feed pumps, condensate pumps, | water pump area eftc.
Injection pumps and RVF vacuum to collect gland cooling
water. (Yes/No), sive details
12. | Aceration in equalization tank (Yes/No) Yes
13. | Type of aeration in aeration tank Diffused
Diffused/ surfacef any other
14. | Tertiary treatment (Yes/No), give Details Yes, 2 no. DMF and 2 No. ACF (all in series)
15. | Schematic diagram of ETP. (flow chart to be collected) Placed at Annexure-6
16. | Rain water harvesting system adopted (Yes/No.) No
17. | Retention time (Min/hr) Retention Time/Contact Time | As per
Industry
1. Bar screen Chamber 30 minutes 35 min
2. 0Oil &grease tank 45 minutes 2.5 hrs.
3. Equalization tank with aeration 6 hrs. 29,6 hrs.
4, Primary Clarifier 5-6 hrs. 5.3 lus,
5. Acration tank 24-28 hrs, 48 hrs.
6. Secondary Clarifier 7-8 brs. 8.4 hs,
7. Sand/multi grade filter 20-25 minutes 20 min
8. Activated carbon filter 20-25 minutes 25 min
9. Shudge drying bed Not <0.03 m3 per ton of cane | 0.09 2’ per ton
of cane
10. Filter Press - ] -
18. | Brief processing detatls (flow chart) Physio-chemical  treatment (Lime dosing)
->Secondary Treatment DTertinry filtration
(MGF/DAF) & disinfection by Hypochlorite
solution_(refer Annexure-6)
19. | Storage of treated Effluent

a, No. & size of lageons

One lagoon of 5000 m? capacity (Capacity is not
adequate for 15 days)

b. Retention time

6-7 days

¢. Lagoon type- permeable/impermeable

A

Impermeable

@

b

116

Page 6

Scanned with CamScanner




20. | Recirculstion of tremw

Treated effluent used for imrigation only

21. | Sludge Handling Process (Yes/No), give details, ~———

a. Sludge Digestion Method

Composting

b. Sludge Drying Process

8 no. Sludge Drying Bed

¢ Final Disposal of Sludge

Mixed with press mud & boiler ash and provided to
farmer

d. Whether mechanical sludge handling system installed (yes/ No)

Yes, 1 no. filter press

22. | Any Hazardous Substances (Yes/No), if yes, give detalls,
(Quantity & way of Disposal)

* PAC dosing in Flash mixture for spray pond
overflow treatment

» Generated sludge is finally mixed with secondary
sludge & boiler ash and provided to farmer as a
manure’

® Oil & Grease is authorized for burning into boiler
after mixing with bagasse as per Hazardous Waste
Authorization

23. | Manpower employed for ETP operation & malutenance,

11 no. (7 skilled, 4 non-skilled)

24. | Details of irrigation system & treated effluent uged quantity

1. Own land area for irrigation (Y es/No),

Yes

2. Farmer land area and their agreement

Yes

3. Net effluent generation loft for Irrigation 1000 KI/day as per irrigation management plan,
2017
4. Flow meter to measure amount of water used for irrigation. { Yes
5. Distance of land Area from the Unit Around 3 km
6. Total Available Area 131.51 Hectare
7. Scil Texture of land {Sandy, Sandy loam, Loam, Clay Sandy loam
loam, Clay)

8. Crop area under effluent application

Total 131.51 (28.91 hectare for factory farm, lawn
& green belt and 102.6 hectare for farmer land)

25. | Cleaning mechanism at ETP and factory floor

Dry cleaning mostly

26. | Color coding of pipelines for water distribution network Yes
{Yes/No)
3. Observations

3.1 Sources of Fresh Water

1. The Unit has total of 4 nos. bore wells located at different places within the premises as below:

Table 2: Co-ordinates of borewells at M/s Dhampur Sugar Mills Ltd,, Meerganj

Borewell Details
Sr, Borewell No. Coordinates
No. Latitude Latitude
] Borewell No. | 28.5502343 79.2129414
2 Borewell No. 2 28.5502717 79.214153
3 Borewell No. 3 28.55263 ' 79.215370
4 Borewell No, 4 28.5513166 79.2220848

2. NOC issued by CGWA was valid up to 07.06.2020 for the abstraction of ground water from 04 tube wells of
total quantity 743 m*/day (not exceeding 99,356 m¥/year) (Annexure 4), The unit has applied for renewal of
CGWA NOC dated 28.04.2020,

@
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3. Apart from 04 permitted borewells, one additional bore-well was observed near residential colony of ﬁ.le unit
(Fig.24), which is violation of CGWA NOC canditions, however the unit has provided the photographic evidence

of this dismantled borewell (Fig.25).

3.2 Fresh Water Consumption
1. As per the record (logbook dats) of borewell meters provided by the Unit, total freshwater consumption from

November-2020 to 13.01.2021 is as below:
Table 3: Month wise (from Nov-20 to Jan-2020-¢ll 13.01.2021) fresh water abstraction

Sr. Borewell No. Month wise water abstraction
No. (as per logbook dats from 3™ Nov-20 to 31" December -20 and
03™ Jan to 13 Jan-21)
Nov-2020 Dec-2020 Jan-2021
1 Borewell No. 1 572 989 1789
2 + Borewell No. 2 7256 12102 1941
3 Borewell No. 3 163 183 70
4 Borewell No. 4 541 715 237
Total 8532 13989 4037
Average (in°/day) 304.71 451.26 367.00

2. As per the logbook record of borewells, the unit has extracted avg, of 304.71 m*/day in Nov-2020, 451.26 m%day
in Dec-2020 and 367 m®/day in Jan-2021 (Till 13.01.2021) of ground water from 04 borewells (refer Table-3),
which is within the permitted abstraction of 743 m®/day.

3. The unit has installed 02 nos. of piezometers within the unit premises, reading of which were observed 5.13

meters and 5.64 meters respectively.

3.3 Pracess area and Effluent Treatment Plant (ETP)
1. The unit is engaged in production of sugar with consented capacity of 5000 TCD using
sugarcane. On the day of inspection, the unit was found operational. The unit started cane crushing
on 03 November, 2020. On the date of 13.01.2021, the sugar plant was operated at 5350 TCD. The ETP was

reported to be operational from 27.09.2020.
2. The unit has installed 33 flow meters in the sugar plant, out of which 30 flow meters are digital and remaining
03 meters are mechanical. Details of flow meters is placed at Annexure-7.
. Unit has single UGR of capacity 600 m? for Hot and Cold-water recirculation.
4. The unit has installed Effluent Treatment Plant (ETP) of designed capacity 1000 KLD for the treatment of trade
effluent from mill house, boiling house, Spray Pond Overflow etc. and the ETP consists of Screen chamber, Oil
& grease trap, Equalization tank, Primary clarifier, Aeration tank-I (AT-I), Aeration tank-II (AT-II), Secondary
clarifier, Clear water tank, Multi Grade Filter (MGF) & Activated Caron Filter (ACF) (2 nos.).
5. Unithasprovided 2 stream of DM plant having capacity 20 m?/hr for water treatment for boiler use. Regeneration
reject from DM plant goes to main ETP for treatment.
6. ‘The Unit is having two low pressure boilers of 80 TPH and 50 TPH for steam generation facility. Separate wet
scrubbers as air pollution control device are provided for both boilers followed by a common stack of 60 meters

height.
% ‘% ®/rp/ Page 8
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10,

1L

12,

13,

14,
15,

16.

17.

18.
19.

20.

21.
22,

23,
24,

25.

For collection of wash water generated during chemical/mechanical cleaning of evaporators,
provided a tank of 35 3 capacity. As informed by unit representative,
to ETP for further treatment,

Unit has provided separate physio

the unit has
collected wash water is reused/purnped

~chemical treatments System for treatment of spray pond overflow which
comprises of flash mixer, floceulator and lamella clarifier,

then the effluent is merged with ETP effluent into a
common Aecration Tank, followed by Secondary Clarifier, Chlorine Dosing Tank, MGF & ACF.
At ETP, the unit hag provided flow meter at inlet of secondary clarifier, inlet of lamella clarifier (spray pond
averflow treatment), outlet of lagoon, following reading were observed during joint inspection;
a) Inlet of secondary clarifier: flow rate-30.28 m*hour; totalizer-237211.29 m?
b) Inlet of lamella clarifier: flow rate-17.6 m*/hour; totalizer-133895, 1] m’
c) Outlet oflagoon: flow rate-69.00 m*hour; totalizer-129659.3 ny?

Aeration tank-1 depth observed only 2.5 meter only against the typical depth of 4

greatly impacts on the air mixing & DO level of aeration tanks,
Diffuser along with ajr grid are provided for aeration in aeration tanks,

-5 meter. Low submergence

than central feed well) of feed flow wag observed in
Unit has installed a new secondary clarifier-2
modification work was in progress,

Unit has provided manya} dosing of hypochlorite as a dis
Unit has provided 2 nos, Multi Grade Filter
diameter for tertiary filtration. All filters are

but yet to be operational/commissioned, Overflow line

infectant in Filter Feed Tank,
{MGF) and 2 nes, of Activated Carbon Filt

er (ACF) of different
found operating in serjes,

clarifier and secondary clarifier.
Dried ETP sludge finally mixed with boiler ash

Unit has provided OCEMS at outlet of ETP for
connected with CPCB server.

and press mud and provided to farmer ag g manure,

continuons monitoring of treated effluent parameters and found

.5). unit shall place the
oil and grease in the chamber to achieve proper of

tanks and then bumed in boiler, as per hazardous waste authorization,
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26, Asper the ETP logbook data from Nov-20 to Jen-21 (till 13.

01.2021), submi

as below:

tted by the unit, quantity of influent

sFer i tlet is
fed in ETP, lamella clarifier infet, ETP outlet and lagoon ou R
Table 4: ETP logbaok data from 3" Nov-20 to 31* December -20 and 037 Jan to 13" Jan-21, submitied 0y
. Lamella Total Ilet | ETP  Outlet | Lagoon
S | Month ETP Inlet (KL) fxéhr‘:i)ﬁer Tmlet | er) L) outlet (KL)
0,
9184
1 Nov-20 9739 9739 19478 18944 21’0574
2 Dec-20 10953 10336 21289 21274
Jan-21  (from
3 3.1.21 to 4209 4198 8407 7800 7994
13.01.2021)
Total 24901 24273 49174 48018 47752
Avg 355,73 346.76 702.4% 685.97 682.17
Liter per ton of cane crushed f.e., 4967.143 TCD ;}}.42 13810LT | 13733L/T

27. As per the logbook data from 3% Nov-20 to 31% December -20 and 03" Jan to 13% Jan-21 provided by the unit,
treated effluent discharge from lagoon outlet is 682,17 KLD i.e., 137.33 liters per ton of cane crushed, which

is within the prescribed limit of discharge.

28. As recommended by National Sugar Institute (NSI), Kanpur in validation seport of ETP for season 2018-19.
The Unit has installed flow meters at power turbine cooling, boiler, wet scrubber, B & C Massecuite cooling.
The same has been verified by the joint inspection team on 14,01,2021.

29. The Unit has maintained logbook for daily effluent generation and treatment, disposal of ETP sludge, Boiler
ash and other solid wastes.

30. Samples were collected from ETP inlet, Primary outlet, Secondary outlet, Aeration tank~1, Aeration tank-2,
Spray pond overflow, Lamella clarifier outlet (Spray pond outlet), ETP outlet, Additional sump for irrigation,
Lagoon and from Irrigation pipeline of one farm for analysis purpose. Analysis results are as below:

Table 5: Analysis result of samples collected from ETP

P

120

Sampling location Parameters (all values are in mg/l except colour & pH, colour in hazen)

Sulphur/ : MLSS/ o&

Sulphate pH | COD BOD | TSS TDS Color | MILVS G

S
ETP Inlet 21 7.0 849 426 81 1028 60 - -
Primary Clarifier
Outlet 25 7.1 671 384 154 404 25 - -
Aeration tank-1 - - - - - . - 3970866, 1 _
Aeration tank-2 - - - . - . . 29635 L/l .
Secondary Clarifier
Outlet 75 7.2 263 74 100 732 34 - -
Spray pond overflow 75 6.9 | 2713 1428 635 2564 65 - -
Lamella clarifier outlet
(Spray pond outlet) 73 6.8 | 2479 1257 | 314 | 2556 50 - -
| going to AT-II
ETP Cutlet 51 7.2 160 46 90 528 16 - BDL
Additional Sump for
vigation 47 74| 93 26 50 | 404 14 - .
Page 10
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Lagoon
% 72| 196 [ 63 | 90 | 640 | 24 - -

Irrigation pipeline of
one farm 34 6.9 260 122 61 360 21

31. Analysis result of sample collected from ETP inlet shows pH-7.0, COD-849 mg/l, BOD-426 mg/, TSS-81
mg/l, TDS-1028 mg/l, Color-60 Hazen, however primary clarifier outlet shows pH-7.1, COD-671 mg/l, BOD-
384 mg/l, TSS-154 mg/), TDS-404 mg/l, Color-60 Hazen; a sharp reduction of about 60 % in TDS is abserved,
however TDS again increased at secondary outlet (732mg/l), indicates possibility of dilution at primary
clarifier/equalization tank level, as there, no TDS reduction unit wes observed to be existing at present.

32. MLSS in AT-I and AT-II measured 3006 & 2931 mV/L respectively which indicate that both aeration tanks
were in stabilized condition.

33. MLVSS/MLSS ratio in AT-Iand AT-1l measured 0.6 & 0.56 respectively which is below the typical optimum
value i.e. 0.7-0.8, indicating that aeration tank is filled with dead sludge & waste sludge is not removed

periodically as desired.

3.4 Lagoon & Irrigation System

1. The earlier reported bypass of untreated effluent through a pipeline laid underground up to Peelakhar river in
Sindholi Village, found removed and a slope joining Peelakhar river slso found dry during the inspection.

2. Previously, the unit had two lagoons of S000 m? and 2200 m? capacity for storage of final treated effluent.
However, during joint inspectian, it was found that, the unit has kept only one lagoon of 5000 m? capacity for
storage of final treated effluent and the second lagoon of 2200 m* capacity converted into aeration tenk for
spray pond overflow treatment.

3. The lagoon capacity of 5000 m® is adequate for only 6-7 days, which is less than the maximum permissible

storage of 15. However, it is also mentioned in validation of ETP performance report performed by National

Sugar Institute, Kanpur in the month of March, 2020.

As per the valid CTO under the Water (Prevention & Control of Pollution) Act, 1974 (Consent no. 6343432)

the unit is allowed to discharge the treated effluent through one outlet only, however during joint inspection it

was observed that, apart from a lagoon of 5000 m? capacity, the unit has provided an additional sump for

irrigation (having capacity of 42 m?); for storage of freated effluent from ETP. This tank is also having
provision to sfore and supply secondary treated effluent for irrigation, however, the same is dismantled by the

unit on the day of joint inspection.

Treated effluent as claimed by unit was being provide to farmers via fixed HDPE pipeline but unit was not able
to make the line operational and no flow was observed at the point of treated effluent supply to farm land. After
about 3-4 hours the flow was observed at the point in farmland in the HDPE line from where sample was
collected. This indicates that unit is not providing regularly for irrigation via HDPE pipeline. Sample apalysis

also shows high BOD (122 mg/f) and COD (196 mg/l) indicates no supply of treated effluent for irrigation

regularly.
6. The unit has installed fixed HDPE pipelines to pump the
sample from the outlet of a pipeline located at one farm was collected for analysis purpose. Sample analysis

result is shown in Table 5.
The analysis results mentioned in Table 5 shows that pH-6.9, COD-260 mg/l, BOD-122 mg/l, TSS-61 mg/l,

TDS-360 mg/l against the discharge standards (pH- 5.5-8.5, COD 250 mg/l, BOD- 100 mg/, TSS- 100 mg/l,

TDS- 2100 mg/1) for land disposal from irrigation pipeline of one farm. Analysis results of samples collected
from additional sump for irrigation shows pH-7.4, COD-93 mg/l, BOD-26 mg/l, TSS-50 mg/l, TDS-404 mg/l

Yoo

ETP treated effluent to the farmer’s farm lands, A
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BOD- 100 mg/l, TSS- 100 mg/, TDS-2100 mg/l)

against the discharge standards (pH- 5.5-8.5, COD 250 mg/l,
hows pH-7.2, COD-196 mg/l, BOD-63

for land disposal, Analysis results of samples colleted from lagoon s
mg/l, TSS90 mg/l, TDS-640 mgl ageinst the discharge standards (pH- 5.5-8.5, COD 250 mg/l, BOD- l('70
mgl, TSS- 100 mgfl, TDS- 2100 mg/l) for land disposal. The analysis result indicstes high BOD & COD in
treated effluent storage Iagoon and irrigation pipeline as compared to ETP cutlet, however unit claimed that
the treated effluent is used in the farm land of the unit.

3.5 Residential Colony
1. The unit has aresidential colony with 35 houses and guest house with 14 rooms in the premises. To treat the
domestic wastewater generated from this colony, the unit has installed 50 KLD Sewage Treatment Plant
(STP) and Iaying of the pipeline connection was under progress. STP was not operational at the time of
inspection.
2. Ponding of untreated sewage observed besides the boundary wall of the suger mill. Samples were collected
from the drain located outside of the unit and from the inside of the unit for analysis purpose, Analysis results

are as below:
Table 6: Anclysis result of samples collected from sewage drain
Sampling location Parauteters (all values are in mg/l except colour & pH, colour in hazen)
Colour pH BOD COD TSS TDS Sulfate
Sewage Drain from outside 27 72 23 63 50 412 12
wall
Sewage Drain from inside 20 7.1 61 22 37 396 18

3.6 Hazardous waste & Fly ash generation and disposal
1. ‘The umit has obtained hazardous waste autherization (Authorization no. H04611) from UPPCB, which is
“valid from 20.06.2017 to 19.06.2022,

2. As per the valid hazardous waste authorization (Authorization no. H04611) from UPPCB, allowed quantity
of oil & grease to recycle/bum into own boiler is 2 MT/annum.

3. As per submitted record, quantity of oil and grease utilized in boiler for burning in Nov-2020, Dec-2020 and
Jen-2021 (Gl 13.01.2021) is 6 kg, 18.5 kg and 9 kg respectively

4, The unit is also generating discarded containers, oily mgs, cotton waste ete,, for which the unit has not
obtained hazardous waste authorizaticn.

5.  As per the log book data provided by the unit for the month of Nov-20 and Dec-20, average boiler ash
generation is 209.36 Quintals and 247.90 Quintals respectively, Generated boiler ash is distributed to the
farmers after mixing with press mud, as informed.

6.  The unit is having 80 hectares of area as press mud yard for storage as well as mixing of press mud and ash,
At the time of joint inspection, mixing of press mud and ash was observed.

3.7 Obgervations w.r.t. previous fiudings:

S.No Recommendations in previous inspection Observations w.r.t. previous
© | dated 29.11.2019 recommendations/findings

1 The unit must dismantle the bypass line (PVC | The bypass line of PVC pipe from the unit
pipe) from the premises to the river Peelakher | premises to the river Peelakhar is now being
and ensure that the untreated/partially treated | used as irrigation line for providing treated
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\\\
effluent shal] no be discharged outsida the

Premises in any case,
~— '
Unit shai] maintain the log book for the

generation & disposal of TP effluent, sludge,

Boiler ash, hazardous waste and other solid
wastes,

effluent to farmers by giving points at varions
locations,

.| The unit has maintained the log book for the
generation & disposal of ETP effluent,
sludge, boiler ash (Ave.224.5 Quintal/day as
per log book record from 03.11.2020 to
30.11.2020), hazardous waste (Avg. 040
kg/day as per log book record from
01.11.2020 to 31.12.2020) and other solid
wastes,

3 Unit shall install the flow meters at the places | The Unit has installed flow meters at power

as recommended by National Sugar Institute | turbine cooling, boiler, wet scrubber, B & C
(NSI), Kanpur, Massecuite cooling as recommended by NSI,
Kanpur in validation xeport of ETP for season
2018-19. The same has been verified by the
joint inspection team on 14.01.2021.

4 All domestic waste water generated within the The installation of Sewage Treatment Plant
premiscs and colony shall be discharged after (STP for the freatment of domestic waste
proper treatment. The unit shall install Sewage | water generated from the colony was under
Treatment Plant (STP) for the treatment of progress on the day of joint inspection,
domestic waste water. however the unit has provided photographic
evidence of operational STP via email dated
22,01.2021).

4. Conclusion

L

Additional borewell was observed near residential colony of the unit for which no NOC from CGWA. were
permitted. However, the unit has dismantled the additional borewell and provided photographic evident for
the same,

Flowmeter of ETP inlet were installed after equalization tank and not at ETP inlet.

Aecration tank-II depth observed only 2.5 meter against the typical depth of 4-5 meter. Low submergence
greatly impacts on the air mixing & DO level of aeration tanks,

The unit has installed secondary clarifier prior to lamella which was not in operation at the time of inspection,
Provision of pumping from aeration tanks to secondary clarifiers are provided to counter the negaiive_ gradient
existing between aeration tank & secondary clarifier, ‘

Short circuiting (A part of influent/feed found falling directly in the clarifier section near effluent weir rather
than central feed well) of feed flow abserved in the secondary Clarifier-I.

MLSS/MLVSS ratio in AT-I and AT-II measured 0.6 & 0.56 mpe:ctively which is below the typical optimum
value i.e. 0.7-0.8, indicating that aeration tank is filled with dead sludge & waste sludge is not removed
periodically as desired. ' -

Flow meter for measuring generated effluent instailed at boiling house outlet was found defunct, No flow

meter for effluent measurement was installed at mill house. :

@ Y
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10.

11.

12,

13.

14,

15.

16.

17.

18.

The unit has provided oil and grease skimmer between the collection tank and oil & grease chamber, due to

which removal of oil & grease from the effluent could not be achieved.

Analysis results of sample collected from lagoon (BOD- 63 mg/, COD- 196 mg/l, TDS- 640 mg/l, Sulphate-
93 mg/l, Color- 24 hazen) shows increase in BOD, COD, TDS, Sulphate, Color when compared with analysis
results of ETP cutlet (BOD- 46 mg/l, COD- 160 mg/l, TDS- 528 mg/l, Sulphate-51 mg/l, Color- 16 hazen).
High BOD (63 mg/l) and COD (196 mg/l) were observed in Iagoon and irrigation pipeline (BOD- 122 mg/l,
€OD- 260 mg/l) w.x.t. ETP outlet which indicate that the unit has not supplying treated effluent to farmer’s
land for irrigation on reguler basis. .

To treat the domestic waste water generated from the colony, the installation work of 50 KLD Sewage
Treatment Plant (STP) and the pipeline work was under progress at the time of inspection.

Drain of untreated sewage observed besides the boundary wall of the sugar mill. The analysis result of drain
outside the unit beside the boundary wall of sugar mill (Color- 27 hazen, pH- 7.2, BOD-23 mg/l, COD- 63
mg/l, TSS- 50 mg/l, TDS- 412 mg/l) indicates direct discharge of domestic waste water from inside the unit
premises near residential colony of the unit.

Additional sump (having capacity 42 m?) were observed for irrigation as well ag for backwash purpose.

The unit was generating discarded containers, oily rags, cotton waste etc., for which the unithas not obtained
hazardous waste authorization.

The bypass line of PVC pipe from the unit premises to the river Peclakhar is now being used as irrigation
line for providing treated effluent to farmers by giving points at varicus locations and the slope towards
Peelakhar river found dry and no physical color/contamination observed in the river water.

The unit is not regularly supplying treated effluent for irrigation purpose to farmer’s land as observed during
the inspection; the inspection team waited for more than 3-4 bours at one of the supply point of treated water
for frrigation.

Analysis results of samples collected from imrigation pipeline was not complying w.r.t. BOD- 122 mg/l
against 100 mg/l, COD- 260 mg/l against 250 mg/l, as per consent issued by Uttar Pradesh Pollution Centrol

Board (UPPCB) dated 31.12.2021.

5, Recommendations:

VoA e N

ETP inlet flowmeter should be installed at the main inlet of ETP.

Periodic removal of sludge be ensured.
Flow meter shall be installed at mill house and boiling house outlet for monitoring of generated efiluent.

The oil skimmer shall be installed within a tank having approximate retention time of 45 min.
The treated effluent discharges for irrigation shall comply with MOEFF&CC Notification dated 14,01.2016

(G.S.R. (35E)) for land disposal.
Installed STP shall be made operational for treatment of generated sewage. Treated sewnge shall be utilized

for irrigation & other purposes. _
The unit shall keep only single arrangement to pump the treated effluent from the lagoon to irrigation supply.
Unit shall obtain amended Hazardous weste authorization from UPPCB to handle and safe disposal of
discarded containers, oily rags, cotton waste, 0&G and spray pond ETP sludge.

All possible efforts shall be made to ensure consistent compliance of the standards referred.
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10.Storage lagoon
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23. STP for colony waste water
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‘ Additional bore-well near residential colony 25. Additional bore-well near residential colony which is
- now dismantled
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, 7.Inspection Team

UPPCB
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\i \ Ms. Anshul Kumari, RA-L, CPCB, Delhi
‘ 1. \ Ms. Shivangi Goswami, RA-II, CECE, Deli \rd (3
‘8. \Sh. Ashwani K. Singh, RA-II, CPCB, Delhi

9, Sh. Muktesh Chaudkary, SRF, CPCB, Delhi
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’ q U.P. Pollution Control Board

3

CONSENT ORDER

Ref No. -
71114/UPPCB/Bareilly(UPPCBRO)/CTO/air/BAREILLY/2019

To.
Shri SANJAY SHARMA
M/s DSM SUGAR MEERGAN]

Aniwgcn — L

Dated : 20/03/2020

DSM SUGAR MEERGANJ, A UNIT OF DHAMPUR SUGAR MILLS LIMITED,

SINDHAULI ROAD, MEERGANJ, BAREILLY, UP
BAREILLY

Sub Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)

to M/s. DSM SUGAR MEERGANJ

Reference Application No. 6343158

Dated : 20/03/2020

I With reference to the application for consent for emission of air pollutants from the plant of M/s
DSM SUGAR MEERGANI. under Air Act 1981. It is being authorised for said emissions, as per
the standards, in environment, by the Board as per enclosed conditions .

2 This consent is valid for the period from 01/01/2020 to 31/12/2021 .

[nspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the

Alr (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

H Digitally signed by
Am lt Amit Chandra

’ Date: 2020.03.20
Ch a n d ra 17:29:51 +05'30'

For and on behalf of U.P. Pollution Control Board

Enclosed : As above
(condition of consent):

Chief Environment Officer

Copy to:  Regional Officer Bareilly to ensure the compliance of the conditions imposed in the consent

order.
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Chief Environment Officer
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U.P. Pollution Control Board p

Dated : 2003 2020
CONDITIONS OF CONSENT

This consent is valid for the approved production capacity of cane crushing Cane Crushing Capacity -
5000 TCD .

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

. Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source B
1 4. DG sets 629 diesel 02 Particulate | stack height
KVA, 625 Matter of 5 meter, 5
KVA and 125 meter and 2.2
KVA meter above
the roof of
nearest
building
2 boilers of 80 Baggaes- 01 Particulate The boilers
TPHand 55 | 1296 TPD Matter are equipped
TPH with individual
wet scrubber
and common
stack height
of 50 meter
from ground
level

. The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail

S.No Stack No Parameter Standard
1 01 Particulate Matter 150ma/NM3
2 02 Particulate Matter As per
Environment(Protecti
on) Rules 1986

The industry should be operated in such a manner that it does not adversely affect the environmen
and the solid waste generated such as ash etc. is disposed in eco friendly manner .

Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board .

The industry should ensure the operation of the air pollution control system (APCS) in such 4
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 u-~
amended.

The industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P
Rules 1986 .

The industry shall abide by orders / directions issued by Hon’ble Supreme court Hon’ble High
Court, Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time .

[ndustry shall submit monthly monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986 .
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16 .

Issued with the permission of competent authority .

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

The unit shall submit audited balance sheet for the current year and the details of fees deposited
during last three years within a month failing which consent would be deemed void.

The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon'ble
Supreme court order .

The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability .

The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

Minimum 33% of the land on which industry is established will be covered and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URL http://www. uppcb. com /pdf/Green-Belt-Guidle_160218.pdf .

If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of

closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order .

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time .

Specific Conditions:

I.This Consent to operate air is valid for production of Sugar crystal at cane crushing capacity of
5000 TCD.

2.Unit shall operate and maintain the APCS i.e. individual wet scrubber and common stack hei ght of
50 meter from ground level at the boilers of 80 TPH and 55 TPH

3.Unit shall install online emission monitoring system at the stack of boilers and ensure connectivity
1o the server of UPPCB.

4.DG sets 625 KVA, 625 KVA and 125 KVA shall always be in cannopy and adequate stack height
of 5 meter, 5 meter and 2.2 meter above the roof of nearest building.

5.Unit shall use Bio-briquette as co-fuel with main fuel in the ratio of minimum 20 percent in boiler
subject to its availability.

6.Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppcb.com.

7.The ambient noise level shall confirm to the standards under the Environment {Protection) Act
1986.

8.Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the
air quality, becoming air borne by wind or water regime during rainy season by flowing along with
storm water . Direct exposure of workers to fly ash & dust shall be avoided.

9.Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
Amended. Air (Prevention and Control of Pollution) Act 1981 as Amended and Environment
(Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New Delhi in Order
dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India and O.A. No 539/2019 Adil
Ansari Vs M/s Dhampur Sugar Mills Ltd and Ors.

10.Unit shall submit emission monitoring report of the stack of air polluting sources done by MoEF
& CC approved laboratory in every 3 months.

['1.Unit shall maintain the log-book for the generation and disposal of ETP sludge, Boiler Ash and
other solid wastes.

I2.This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B /
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

H Digitally signed by Amit
Am It Chandra

Date: 2020.03.20
Chandra 17:30:25 +05'30"
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For and on behalf of U.P. Pollution Control Boar(. .

Chief Environment Officer

134




Staxoge— 2

U.P. Pollution Control Board

R CONSENT ORDER
Ref No. - » Dated : 20/03/2020
71145/UPPCB/Bareilly(UPPCBRO)/CTO/water/B
AREILLY/2019
To,

Shri SANJAY SHARMA

M/s DSM SUGAR MEERGAN]J

DSM SUGAR MEERGANJ, A UNIT OF DHAMPUR SUGAR MILLS LIMITED,
SINDHAULI ROAD, MEERGANIJ, BAREILLY, UP

BAREILLY

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. DSM SUGAR MEERGANJ

Reference Application No :6345432 Dated :20/03/2020

. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. DSM SUGAR MEERGANJ
is hereby authorized by the board for discharge of their industrial effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
genceral and special conditions mentioned in the annexure ,in refrence to their foresaid application .

This consent is valid for the period from 01/01/2020 to 31/12/2021 .

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

LT ]

This consent is being issued with the permission of competent authority . o
A I.t Digitally signed by
m Amit Chandra
Date: 2020.03.20
Chandra 15:11:27 +05'30'
For and on behalf of U.P. Pollution Control Board

Chief Environment Officer

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer Bareilly to ensure the compliance of the conditions imposed in the consent

e dage H Digitally signed by
order. Am lt Amit Chan%ira

Date: 2020.03.20
Chandra  Joyiaossg
Chief Environment Officer
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.DSM SUGAR MEERGANJ vide

Consent Order No. 6345432/ Water Dated : 20/03 2020

o —

4(a)

4(b)

CONDITIONS OF CONSENT

This consent is valid for the approved production capacity of Cane Crushing Capacity-5000 TCD .

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharge Details

S.No Kind of Effulant Maximum daily Treatment facility and |
discharge,Kl./day discharge point
1 Domestic 18 KLD Septic Tank
2 [Industrial Industrial effluent ETP

quantity shall be
restricted to 500 KLD
and Cooling Tower
blow down shall be
restricted to 500 KLD,
only one outlet is
allowed

Arrangement should be made for collection of water used in process and domestic ciflucnt
scparately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
cffluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in the treatment plant so that it should be in conformity with
the norms of treated effluent as stipulated in E.P. Rules 1986 as amended.

Domestic Effulant
S.No Parameter Standard
1 Total Suspended Solids 100mg/l
2 Total Suspended Solids 30mg/l
3 BOD 250mag/l
4 Oil & Grease 10mg/l
5 Quantity of Discharge 18 KLD

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the standard lay down under the notification issued by MOEF&CC vide its GO no
GSR 35 (E) dated 14/01/2016.
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0.

Industrial Effulant

S.No Parameter Standard

1 Total Suspended Solids 100mg/I(For Discharge on
land )/ 30 mg/! (for discharge
in a surface water body)

2 Total Suspended Solids 100mg/I(For Discharge on
tand )/ 30 mg/! (for discharge
in a surface water body)

3 COD 250mg/|
4 Oil & Grease 10mg/l
5 Quantity of Discharge [ndustrial effluent quantity

shall be restricted to 500 KLD
and Cooling Tower blow
down shall be restricted to
500 KLD, only one outlet is
allowed

Loading Rates for different soil textures.

S.No l Soil Texture ‘ Loading rate in m3/Ha/Day

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
cffluent so that it should be according to the norms prescribed under The Environment (Protection)
Rules, 1986 or otherwise mandatory.

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/ standards prescribed under the Environment
(Protection) Act, 1986.

The industry shall establish the cooling arrangement and polishing tank for recycling the excess
condensate water to process or utilities or allied units.

Effluent Treatment Plant to be stabilized one month prior to the start of the crushing season and
continue to operate one month after the crushing season.

During no demand period for irrigation, the treated effluent to be stored in a seepage proof lined
pond having 15 days holding capacity only.

The industry shall implement treated effluent flow distribution measurement for irrigation purposes
completely in accordance with irrigation plan.

The impact of treated effluent application on land is to be included further in E.I.A. studies.
involving ground water monitoring point identified in close proximity to the unit.

The industry will have to ensure compliance of the permission from the CGWA before ground water
cxtraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.

The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules
1986.

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

Minimum 33% of the land on which unit is established will be covered and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle 16021 8.pdf.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.
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If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation (
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

Specific Conditions:
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|.This Consent to operate is valid for production Sugar crystal at cane crushing capacity of 5000
TCD.

2.Industrial effluent quantity shall be restricted to 500 KLD and Cooling Tower blow down shall be
restricted to 500 KLD, only one outlet is allowed in compliance of notification no G.S.R.35(E) dated
15.01.2016 of MoEF&CC.

3.Unit shall comply with the directions issued Central Pollution Control Board, New Delhi.

4.Unit shall identify recipient drains/ rivulets and their u/s & d/s location in consultation with
UPPCB and shall carry out monthly monitoring of identified recipient drains at u/s & d/s location
through lab recognized under Environment (Protection) Act, 1986 and shall submit the analysis
report on monthly basis by 10th of every month to CPCB and UPPCB.

5.Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the \
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppcb.com.

6.Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
Amended, Air (Prevention and Control of Pollution) Act 1981 as Amended and Environment
(Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New Delhi in Order
dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India and O.A. No. 539/2019 Adil
Ansari Vs M/s Dhampur Sugar Mills Ltd & Ors.

7.Unit shall submit treated effluent monitoring report of the ETP and ground water quality of
premises as well as of the irrigated area done by MoEF & CC approved laboratory in every 3
months.

8.The Unit must ensure that no untreated/partially treated effluent be discharged outside the premises
In any case.

9.Unit must take corrective measures to prevent the leaching of untreated effluent into the soil/
ground water.

10.Unit shall maintain the logbook for the generation and disposal of ETP effluent, sludge, Boiler
Ash, hazardous waste and other solid wastes.

I'l.Unit shall ensure to implement the recommendations made by National Sugar Institute (NSI),
Kanpur in validation report of ETP for session 2018-19.

| 2.Unit shall install the flow meters at the places as recommended by the National Sugar Institute
(NSI). Kanpur.

I3.All domestic wastewater generated within the premises and colony shall be discharged after
proper treatment. The Unit shall install Sewage Treatment Plant (STP) for the treatment of domestic
wastc water.

14.Unit shall obtain NOC from CGWA for ground water extraction. Unit must obtain registration
under Section 10/ Section 11 of The Uttar Pradesh Ground Water (Management and Regulation)
Act 2019.

I5.Unit shall install sealed electromagnetic flow meter at water source and outlet of ETP with
running hours and maintain the records of water extracted and treated effluent supplied to irrigation.
16.Unit shall maintain pipe line from outlet of ETP and to the point of irrigation land.

I'7.Unit shall maintain and operate properly the installed online effluent monitoring system at the
outlet of ETP and ensure the connectivity to the servers of CPCB and UPPCB.

I'8.Unit shall operate and maintain the installed electromagnetic flow meter at water source and
outlet of ETP with running hours and maintain the records of water extracted and treated effluent
supplied to irrigation or discharge in drain.

19.Unit shall maintain and operate properly the installed online effluent monitoring system at the
outlet of ETP and ensure the connectivity to the servers of CPCB and UPPCB.

20.Unit shall maintain the log-book for the generation and disposal of ETP sludge and other solid
wastes including boiler ash generation.

21.Unit should install Condensate Polishing Unit (CPU) for high pressure boilers (105 Kg/cm2) to
trcat process condensate for reuse in process. This will help in reduction of fresh water consumption.
22 The Unit must ensure the maximum reuse of treated effluent in process.

23.All domestic waste water generated within the Unit's premises and residential colony shall be
discharged after proper treatment. The Unit shall install Sewage Tretment Plant (STP) of adequate
capacity for the treatment of domestic wastewater.

24.Unit shall maintain pipe line from outlet of ETP and to the point of irrigation land.

25.Unit shall install flow meters at Mill Fibrizer, Mescuite cooling and RO reject and submit the
compliance with authentic data and records thereof.

26.Unit shall provide Hazardous tank in the Boiling house.

27.Unit shall provide lagoon (for storage of treated effluent) properly lined to prevent leaching/
contamination of ground water.

28.The mechanical sludge dewatering/handling system for better management of wet sludge shall be
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provided by the Unit. ,
29.This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.{ '
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

H Digitally signed by
Amlt Amit Chandra
Issued with the permission of competent authority . Chandra  Pater202003.0

15:12:03 +05'30°

For and on behalf of U.P. Pollution Control Board .

Chief Environment Officer
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Registered
( == UTTAR PRADESH POLLUTION CONTROL BOARD
e T.C. 12 V, VIBHUT! KHAND, GOMTI NAGAR, LUCKNOW " e
&gF_ AL %/ N A
Ref; //b // IC-7IHaz./12/2017 Dated:" .. 0o,

1 Number of authorisation and date of issue:pz 7/ Hey }"”7%5/{; |7 (D}“/’ILQK%W{"
.. Dt Ni

2. Reference of application (No. and date) : DSM/PROD/UPPCB/4 il. ~

3 M/s. D.8.M. Sugar, Sindhauli Raod, Meerganj, Distt-Bareilly is hereby granted an
authorisation based on the signed inspection report dated 13-04-2017 for generation, storage
& disposal of hazardous wastes as per following details.

Details of Authorisation

SI. No. | Category of Hazardous waste as | Authorised mode of disposal oF Quantity
per Schedule I,il and Ili of these Recyele or utilization or ¢o-
rules processing, efc.
|
1. ) Schedule-I, Category 5.1, 5.2 Oil & Mix with baggase & burn into own 02 M.T./JAnnum
i Grease boiler.

R | {
1. The authorisation shall be valid for a period of Five Year from the date of issue, if not

suspended or cancelled earlier.

¢ The authorisation is subject to the following general and specific conditions (Please specify
any conditions that need to be imposed over and above general conditions, if any):

A. General conditions of authorisation:

1. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner suitable
for handling, storage and transport and the packaging shall be easily visible and be able to withstand
physical conditions and climatic factors. All hazardous waste containers / bags shall be provided with a
general label. The storage area should be at an isolated spot in the premises and must be fenced, covered

and duly marked.
2 The authorized perscn/agency shall ensure that no adverse impact on the air, soil and water inciuding

groundwater takes place due to activities for which authorization has been requested. Comprehensive
safety measures must be followed in handling of wastes and the staff must be properly trained.

3 The authorisation shall comply with the provisions of Environment {Protection) Act 1986 and rules made
thereunder.

4 The authorisation or its renewal shall be produced for inspection at the request of an officer of the UP
Pollution Control Board.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as
spillages, leakages, fire etc. and their possible impacts and also carry out mock drill in this

regard at regular interval of time;

6 The person authorised shall comply with the provisions outlined in the Central Pollution
Control Bezrd guidelines on “Implementing Liabilities for Environmental Damages due to
rtandling and Disposal of Hazardous Waste and Penalty”

7 The person authorised shall not rent lend, sell, transfer or otherwise transport the hazardous waste s without
obtaining prior permission of the U.P. Pollution Control Board.

8  Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by
the person authorised shall constitute a breach of this authorisation.

9 Itis the duty of the authorised person to take prior permission of the U.P. Pollution Control Board to close
down the facility.

10 An application for the renewal of an authorisation shall be made in form 1, before its expiry as laid down in
rule It is further brought to your notice that as per the order dated 14-11-2003 passed by the Hon'ble
Supreme Court in W.P. (c) No. 657 of 1895, no industry covered under Hazardous and other Wastes
{Management and Transboundary Movement) Rules, 2016 shall be allowed to operate without valid
authorisation. It is also provided in the same orders that industries which are not complying with the
conditions of authorisation shall not be allowed to operate. Hence in case you fail to apply for autherisation
before its expiry or fail to comply with conditions of the earlier authorisation issued to you, closure order
shall be Issued against your Industry without any further notice.

11 The applicant must file returns on prescribed Form 4 along with a compliance report of this letter and should
also maintain records on Form 3 and present It to Board's inspecting officials.

12 In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution Comrol Board
at the earliest along with details of mitigative and remedial measures taken.

VN
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13.

14.

15.

16.

17.

18.

19.

20

21

22.

23.

24,

The authorised person shall not receive, collect, or store any hazardous waste from any unauthonsc:
accupier or generator of hazardous wastes. In case any hazardous wastes Is sold to any other reprocess:
unit it must be ensured that such unit is fully complying with environmental requirements and has a ¢ -
authorisation of the Board.

In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All spillages ¢!
hazardous chemicals, used containers, of hazardous chemicals such as flammable corrosive, explosive

and toxic nature must be safely collected and stored. Non-compatible wastes must be suitably and sa‘ .
handled.

It is within the powers and functions of the U.P. Pollution Control Board to modify / revoke the terms 3 !
conditions of the authorisation issued under the Rule — 7 of Hazardous and Other Wastes (Management *
Transboundar Movement) Rules, 20186.

You are directed to display on-line data/display board outside the main factory gate with regard to quant 1y
and nature of hazardous chemicals being handled in the plant, including waste water and air emissior 2
solid hazardous waste generated within the factory premises. Necessary compliance should be sent w-~
15 days of receipt of this letter.

It is the mandatory duty of the authorised person to comply with the guidelines for transportation !
hazardous waste in accordance with rule 18 of Hazardous and Other Waste (Management and
Transhoundary Movement) Rules, 2016.

it should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags and the -
temporarily stored in a lined RCC tank/pit with suitable shed.

An ETP sludge test report of a laboratory approved under E.P. Act shall be submitted along with comphance
of this letter of this office.

Used oil shall be sold only to recyclers registered with U.P. Pollution Control Board. The record shail -
maintained.

The occupier, fransporicr and operalon ui « acility shiaii pe liable tor damages taused to the environme
resulting due to improper handling and disposal of hazardous waste listed in schedule 1,2, and 3 and shs"
be liable to pay a fine as levied by the State Pollution Control Board under the rules.

Details of raw material which is (Hazardous waste)} and product along with quantity shall be sent with «
month.

You shall become the member of any common TSDF for S.L.F. (M/S U.P. Waste Management Pro =t
Kumbhi Kanpur Dehat or M/s Bharat Oil & Waste Management Ltd., Kumbhi, Akbarpur, Kanpur Den-
permitted by U.P.P.C.B)., and start sending the stored hazardous wastes for final disposal to the TSCOF =-
report back to U.P.P.C.B. with the required manifesto (document of proof) within onefthree month <f -~ -
letter. The authorized incinerator is with M/s Bharat Oil Company, Sahibabad, Ghaziabad for oiy waste 2~ -
paint sludge only. or the hazardous waste (Lead Dross) through open heartn furnace may be sent "
recycler facilities duly authorized by CPCB. The proof/document shall be submitted having three morths
L ead slag shall not be generated in this unit.

You are required to store the hazardous waste safely and send it to TSDF/incinerator within Ninty days/Si<

months of its generation.
(Dr. RajeevUpadhyay)

Member Secretary

Copy to:- Regional Officer, U.P. Pollution Control Board, Bareilly for information and necessary action

///'

Environmental Engineer
Incharge — (Circle 7
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River Development & Ganga Rejuvenation

Regional Director

NOC No: - CGWA/NOC/IND/ORIG/2018/3734

-

M/s DSM Sugar Meergan;

(A Unit of Dhampur Sugar Mills Ltd.)
Sindhauli Road, Block Meerganj,
District Bareilly, Uttar Pradesh — 243504

Date: - 9 () JUN 2018

Sub: - NOC for ground water withdrawal to M/s DSM Sugar Meerganj (A Unit of
Dhampur Sugar Mills Ltd.) in respect of their existing Sugar manufacturing
unit located at Sindhauli Road, Village Nagaria Sadat, Block Meerganj, District
Bareilly, Uttar Pradesh - reg.

Refer to your application for grant of NOC for ground water withdrawal dated
24/12/2017 Based on recommendations of the Regional Director, Central Ground
Water Board. Northern Region, Lucknow vide their recommendations dated
03/04/2018 and further deliberations on the subject, the NOC of Central Ground
Water Authority is hereby accorded to M/s DSM Sugar Meerganj (A Unit of
Dhampur Sugar Mills Ltd.) in respect of their existing Sugar manufacturing
unit located at Sindhauli Road, Village Nagaria Sadat, Block Meerganj, District
Bareilly, Uttar Pradesh. The NOC is valid from 08/06/2018 to 07/06/2020 and
15 subject to the following conditions:-

* The firm may abstract 743 cu.m/day (and not exceeding 99,356 cu.m/year) of
ground water through four (4) existing tube wells only. No additional ground water
abstraction structures shall be constructed for this purpose without prior approval of
the CGWA

2 Al the wells shall be fitted with digital water meter by the firm at its own cost and
monthly ground water abstraction data shall be recorded in a log book. Compliance
to this condition shall be reported within one month from the date of issue of this
letter

3 M/s DSM Sugar Meerganj (A Unit of Dhampur Sugar Mills Ltd.), in consultation
with the Regional Direcior, Central Ground Water Board, Northern Region. Lucknow
shall implement ground water recharge measures atleast lo the tune of 51,670
cu.m/year as proposed, for augmenting the ground water resources of the areas
where post monsoon water level is more than 5 meter below ground level. Firm shall
report the compliance within six months from the date of issuance of this letter. Firm
shall also undertake periodic maintenance of recharge structures at its own cost.

¢4 The photographs of the recharge structures after completion of construction of the
same shall be furnished immediately to the Regional Director, Central Ground Water
Board Northern Region, Lucknow for verification and under intimation to this office

18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone : (011) 23383561 Fax : 23382051, 23386743
Website: www.cgwa.noc.gov.in
W YRt wa - gy gEea &
COMSERVE WATER - SAVE LIFE
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5. The firm, at its own cost, shall construct one (1) observation well (piezometer) at
sutable location and install digital water level recorder having telemetry system for
monthly ground water level monitoring in consultation with the Regional Director
Central Ground Water Board, Northern Region, Lucknow. The firm shall share the
user ID and password of the telemetry system with the Regional Director Centra,
Ground Water Board, Northern Region, Lucknow.

8. The ground water quality shall be monitored once in a year during pre- monsoon
period

7 The ground water monitoring data in respect of S. No. 2, 5 & 6 shall be submitted
to the Regional Director, Central Ground Water Board, Northern Region. Lucknow on
regular basis at least once in a year.

8 The firm shall ensure proper recycling and reuse of waste water after adequate
reatment.

9. Action taken report in respect of S. No. 1 to 8 shall be submitted to CGWA within
one year period.

10. This NOC is liable to be cancelled in case of non-compliance of any of the
conditions as mentioned in S. No. 1t0 9.

11 This NOC is subject to prevailing Central/State Government rules/laws or Court
orcers related to construction of tube well/ground water withdrawal/construction of
recharge or conservation structure/discharge of effluents or any such matter as
anplicable.

12. The firm shall report self compliance online in the website (www.cgwa-
noc gov.in) within one year from the date of issue of this NOC.

13 This NOC does not absolve the applicant / proponent of this obligation -
requirement to obtain other statutory and administrative clearances from other
statutory and administrative authorities.

14. The NOC does not imply that other statutory / administrative clearances shall be
aranted to the project by the cencerped authorilies. Such autnornities woula consider
the project on merits and be taking decisions independently of the NOC.

W
Regional Director

Copy to: -

1 The Member Secretary, Uttar Pradesh Pollution Control Board. PICUP
Bhawan, Third Floor, B-Block, Vibhuti Khand, Gomti Nagar, Lucknow. Utta-
Pradesh with a request to ensure that the conditions mentioned in the
NOC are complied by the firm in consultation with the District
Magistrate, District Bareilly, Uttar Pradesh.

2 The District Magistrate, District Bareilly, Uttar Pradesh for necessary action.

3 The Regional Directer, Central Ground Waier Board. Northern Regicn
Lucknow. This has reference to your recommendation dated 03/04/2018.

4  Guard File 2018-19.

Regional Director
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Government of India
Ministry of Jal Shakti
( Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/4611/UP/IND/2017

Applied For Renewal : 1st

1.

General Information:

Water Quality:

Application Type Category/ Type of Application:
(i) Name of Industry: V

Fresh Water
Sugar

DSM SUGAR MEERGANJ (A UNIT OF DHAMPUR
SUGAR MILLS LTD)

(if} Location Details of the Industrial Unit- (Attach Site Plan and Certified Revenue Sketch) ($)

Address Line 1 :

Address Line 2 ;

Address Line 3 :

State:

District:

Sub-District:

Village/Town:

Latitude:

Logitude:

Area Type :

Area Type Category :
(iii) Communication Address

Address Line 1:

Address Line 2:

Address Line 3:

State:

District:

Sub-District:

Pincode:

Phone Number with Area Code:
Mobile Number:

Fax Number:

E-Mail:

(v) Details of Existing NOC issued by CGWA (enclose copy)

NOC Letter No:
Date of Issuance;
Vailidity (Start):

28/04/2020 10:43 AM

SINDHAULI ROAD
MEERGANJ

UTTAR PRADESH
BAREILLY
MIRGANJ

Nagaria Sadat

Non-Notified
Safe

DSM SUGAR MEERGANJ (A UNIT OF DHAMPUR
SUGAR MILLS LTD)

SINDHAULI ROAD
MEERGANJ
UTTAR PRADESH
BAREILLY
MIRGANJ

243504

01-9837894082

sultanahmad@dhampur.com

CGWA/NOC/IND/ORIG/2018/3734
08/06/2018
08/06/2018
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Government of India

Ministry of Jal Shakti

Department of Water Resources, River Development and Ganga Rejuvenation ( (
Central Ground Water Authority (CGWA) '

Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/4611/UP/IND/2017

Applied For Renewal : 1st
Validity (End):

07/06/2020

Reason for not applying for renewal before expiry of NOC NA

Validity (Attach Affidavit):
(vi) Purpose of Renewal Application:

Existing Ground Water

2. Details of Water Requirement (Fresh and Recycled Water Usage):
(Please Enclose Water Flow Chart of Activities and Requirement of Water at each Stage) (§)

(i) Total Water Requirement (a+b+c+d) (m3/day)

Existing Additional Total
Water Requirement Details (Fresh Water) (m3/day)
(a) Ground Water Requirement (m3/day): 743.00 0.00 743.00
(b) Surface Water Available 0.00 0.00 010
(Canal, River, Ponds etc.) (m3/day):

(c) Water Supply from Any Agency (m3/day): 0.00 0.00 0.00
Total Fresh Water Requirement 743.00 0.00 743.00°
(at+b+c)(m3/day):

(d) Recycled Water Usage (m3/day): 390.00 0.00 390.0u
Total Water Requirement : 1133.00 0.00 1133.00
(a+b+c+d)(m3/day)

(ii) Breakup of Water Requirement and Usage:
Activity Existing Additional Total No. of Annual
Requirement Requirement Requirement Operational Days Requirement
(m3/day) {m3/day) (m3/day) ina Year (m3/year)
Industrial Activity 1063.00 0.00 1063.00 125 132875 L0
Residential / 27.00 0.00 27.00 365 9855.00
Domestic
Greenbelt 25.00 0.00 25.00 125 3125 0
Development
[Environment
Maintenance
Other Use 18.00 0.00 18.00 125 2250.00
Grand Total 1133.00 0.00 1133.00 148105.00
(iii) Details of Water Availability from ETP / STP for Recycle / Resuse usage:
Existing Additional Total
(m3/day) No.Of (m3/year) (m3/day) No.Of (m3/year) (m3/day) (m3l/year)
Days Days

Effluent / Sewerage 390.00 125 48750.00 390.00 48750.00
generated and
treated in ETP / STP:
Availability treated 390.00 125 48750.00 390.00 48750.00

Effluent / Sewerage
for usage:

28/04/2020 10:43 AM
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' ¢ Department of Water Resources, River Development and Ganga Rejuvenation

Government of India
Ministry of Jal Shakti

Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater

(Application For Renewal of NOC)

Application Number : 21-4/4611/UP/IND/2017

Applied For Renewal : 1st

Effluent / Sewerage
discharge after
treatment:

0.00 125 0.00

(iv)

Availability treated effluent usage : Total quantity same as 2 i (d) and 2 ii (b) above

Existing Additional
(m3/day) availability
{m3/day)
Industrial Activity / Commercial Use 347.00 0.00
Domestic / Residential Use 0.00 0.00
Greenbelt development / Enviorment 25.00 0.00
maintenance
Other Use / Flushing Req. 18.00 0.00
Total 390.00 0.00
3. (a). Groundwater Abstraction Structure- Existing:
Number of Existing Structures: 4
SNo. Type of Depth Depth Discharge Operatio Mode Horse Whether
Structure (Meter) to {(m3/Hour) nal Hours of Power Fitted
Name / Year / Water (Day) / Lift of with
of Diameter Level Days Name Pump Water
Construction (mm) (Meters (Year) Meter
below
Ground
Level)
1 Borewell/ 60.00/150 10.00 155.00 2/125 Submer 50.00 Yes
1995 sible
Pump
2 Borewell/ 60.00/150 10.00 155.00 2/125  Submer 50.00 Yes
1995 sible
Pump
3 Borewell/ 60.00/150 10.00 50.00 2/125 Submer 10.00 Yes
2001 sible
Pump
4  Borewell/ 60.00/100 10.00 5.00 6/365 Submer 2.00 Yes
2012 sible
Pump

(b}). Groundwater Abstraction Structure- Additional:

Number of Additional Structures: 0

28/04/2020 10:43 AM
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0.00 0.00

Total Use +
Availability
{m3/day)

347.00
0.00
25.00

18.00
390.00

Whether Permission
Registered
with CGWA / if so
Details Thereof

Yes / NOC No:
CGWA/NOC/IND/O
RIG/2018/3734
DATED:
20/06/2018

Yes / NOC No:
CGWA/NOC/IND/O
RI1G/2018/3734
DATED:
20/06/2018

Yes / NOC No:
CGWA/NOC/IND/O
RIG/2018/3734
DATED:
20/06/2018

Yes / NOC No:
CGWA/NOC/IND/O
RIG/2018/3734
DATED:
20/06/2018

Page 30of 8



Government of India
Ministry of Jal Shakti

Department of Water Resources, River Development and Ganga Rejuvenation (
Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)
Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)
Application Number : 21-4/4611/UP/IND/2017
Applied For Renewal : 1st
SNo. Type of Depth Depth Discharge Operatio Mode Horse Whether Whether
Structure (Meter) to (m3/Hour) nal of Power fitted Permission
Name / Year / Water Hours Lift with Registered
of Diameter Level (Day) / Name Pump Water with
Construction (mm) (Meters Days Meter CGWA /If
below (Year) so
Ground Details
Level) Thereof
4. (a). Compliance to the Condition prescribed in the NOC
SNo. Conditions given in NOC Compliance Conditions Status of Compliance
Applicable
1 Area Specific Plantation Yes COMPLIED
Domestic Water School Sanitation Not Applicable NOT APPLICABLE
Groundwater quality monitoring - Pre Yes COMPLIED
monsoon and Post monsoon
Maintenance of recharge structures Yes COMPLIED
Number of Pizometers as per NOC and Yes COMPLIED
Water Level Record
6 Number of Tubewells Borewales as per Yes COMPLIED
NOC
7  Pizometer fitted with AWLRs with Yes COMPLIED
telemetrry as per NOC
Quantum of Groundwater as per NOC Yes COMPLIED
Recharge through ponds Yes COMPLIED
10 Recycle and reuse of water Yes COMPLIED
11 RWH and AR structures implemented Yes COMPLIED
12 Submission of Compliance reportto the Yes COMPLIED
Region
13 Water conservation measures Yes COMPLIED
14  Water Security Plan of villages Not Applicable NOT APPLICABLE
15 Well monitored around the plant Not Applicable NOT APPLICABLE
premises
16 Wells fitted with water meter and its Yes COMPLIED
Record
(b). Compliance to the Condition prescribed in the NOC - Other
SNo. Conditions given in NOC Status of Compliance
28/04/2020 10:43 AM Page 4 of 8
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Government of India
) Ministry of Jal Shakti
( Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/4611/UP/IND/2017

Applied For Renewal : 1st

5. Groundwater Availability (Please Enclose a Comprehensive Report / Note on Groundwater Condition /
Groundwater Quality in and Around the Area) Applicable to Industries Consuming Greater Than 500 m3/day and /
or having a Land Area of Greater Than 2 Ha.- ($)

NOT APPLICABLE
6. Details of Rainwater Harvesting and Artificial Recharge Measures for Groundwater Recharge in the Area. If the
Firm has Proposed to take up Rainwater Harvesting and Recharge outside the Industrial Unit Premises, then

provide NOC from the Concern Authority / Agency where the Harvesting Measures are Proposed, if Already

implemented, details may be furnished. (Attach Report on Comprehensive & Feasible Rainwater Harvesting /
Recharge Proposal).- ($)

ATTACHED
INDUSTRIAL USE- Self Declaration

M 1 hereby certify that the data and information furnished above are true to the best of my knowledge and belief and | am

aware that if any part of the data / information submitted is found to be false or misleading at any stage, the application will
be rejected outright.

| hereby declare that all the mandatory documents prescribed in the application form have been uploaded and no blank
/irrelevant documents have been uploaded. | am also aware that any false/ wrong submission /uploading of document will
lead to rejection of my application without any notice.

it is to certify that no case related to ground water withdrawal/ contamination is pending against the industry/ project/ unit as
on date. Any such case filed against the company/ project/ unit in respect of ground water withdrawal/ contamination during
the pendency of this application shall be immediately brought to the notice of CGWA.

I hereby undertake that in case any environmental compensation/ penalty is imposed on the firm by any statutory authority, |
shall comply with the decision of such authority.
1. Application proforma is subject to modification from time to time.

2. Application is submitted online on website hitp:/cgwa-noc.gov.in to following office.

Regional Director,Central Ground Water Board Northern Region, Bhujal Bhavan, Sector-B. Sitapur Road Yojna, Ram
Ram Bank Chauraha, LUCKNOW, UTTAR PRADESH, 226021

3. Incomplete application will be summarily rejected.

Scanned copy of last page of application with signature and seal should be attached at presribed place before
submission of application.

4 Reciept of Processing Fee of Rs. 500.00/- (Rupees Five Hundred Only) submitted through NON TAX RECEIPT PORTAL
thttps //bharatkosh.gov.in) should be attached along with hard copy of application.

Processing Fee:-

Bharat Kosh Transaction 2204200000713
Ref. No:-

Bharat Kosh Transaction 22/04/2020
Date:-

Note:- The Processing Fee is Non-Refundable. Applicant should ensure and Check Eligibility of Submission of Application
and Required Documents before Submitting Online Application.

5. Hard copy of application required: No

28/04/2020 10:43 AM Page 5 of 8
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Government of India
Ministry of Jal Shakti
Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater

(Application For Renewal of NOC)
Application Number : 21-4/4611/UP/IND/2017

Applied For Renewal : 1st
Attached Files:
1). Site Plan : (Refer: 1 (ii))
No Attachment Found!

2). Certified Revenue Sketch : (Refer: 1 {ii))
No Attachment Found!

3). Reason for Not Applying for Renewal before Expiring NOC : (Refer: 1 (v))
No Attachment Found!

4). Existing NOC : (Refer: 1 (vii))

S.No Attachment Name File Name
1 NOC Copy from CGWA NOC Copy from CGWA.pdf

5). Enclose Flow Chart of Activity and Requirement of Water: (Refer: 2)
No Attachment Found!

6). Groundwater Availability Report : (Refer: 4)
No Attachment Found!

7). Details of Rainwater Harvesting / Artificial Recharge Measures : (Refer: 5)

S.No Attachment Name File Name
1 Recharge Calculation Recharge Calculation.pdf
2 POND RECHARGE POND RECHARGE.pdf
8). Authorization :
S.No Attachment Name File Name
1 authrazation letter authrazation letter.jpg

9). Extra Attachment :

S.No Attachment Name File Name
1 SITE PLAN SITE PLAN .pdf
2 Water Consent Water Consent.pdf
3 Compliance Report Compliance Report.pdf
10). Compliance to the Condition prescribed in the NOC
SNo. Conditions given in NOC Attachments
S.No. Attachment Name File Name
1 Area Specific Plantation 1 PLANTATION PLANTATION.pdf

2  Domestic Water School Sanitation ~ No Attachment Found!

28/04/2020 10:43 AM
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Government of India
) Ministry of Jal Shakti
( Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/4611/UP/IND/2017

Applied For Renewal : 1st

3 Groundwater quality monitoring - Pre

1 Pre mansoon report  Pre mansoon report.pdf
monsoon and Post monsoon 2 Post mansoon report Post mansoon report.pdf
4 Maintenance of recharge structures 1 Recharge Structures Recharge Structures.pdf
Number of Pizometers as per NOC 1 Piezometer Pics Piezometer Pics.pdf
and Water Level Record 2 Piezo Reading Piezo Reading Boiling House.pdf
Boiling House
3 Piezo Reading Piezo Reading Colony.pdf
Colony
6  Number of Tubewells Borewales as 1 TUBEWELL PICS  TUBEWELL PICS.pdf
per NOC
7 Pizometer fitted with AWLRSs with 1 Piezometer Pics Piezometer Pics.pdf

telemetrry as per NOC
8  Quantum of Groundwater as per NOC 1 NOC Copy from NOC Copy from CGWA.pdf

CGWA
9 Recharge through ponds 1 POND RECHARGE POND RECHARGE.pdf
10 Recycle and reuse of water 1 ETP PICS ETP PICS.pdf
2 etp out let lab report  etp out let lab report.pdf
11 RWH and AR structures implemented 1 RWH Structures RWH Structures.pdf
12 Submission of Compliance report to 1 Action Taken Report Action Taken Report.pdf
the Region 2 SelfCompliance SelfCompliance.pdf
3 Compliance Report  Compliance Report.pdf
13 Water conservation measures 1 ETP PICS ETP PICS.pdf
2 Water Consent Water Consent.pdf
14 Water Security Plan of villages No Attachment Found!
15 Well monitored around the plant No Attachment Found!
premises
16 \éVells gtted with water meter and its 1 FLOW METER PICS FLOW METER PICS.pdf
ecor

2 One month logbook One month logbook.jpg
11). Compliance to the Condition prescribed in the NOC - Other
SNo. Conditions given in NOC Attachments
S.No. Attachment Name File Name

12). Bharat Kosh Reciept (Porcessing Fee):

S.No Attachment Name File Name

1 TransactionReceipt TransactionReceipt.pdf

13). Application with Signature and Seal:

28/04/2020 10:43 AM Page 7 of 8
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Government of India
Ministry of Jal Shakti
Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

-
—

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/4611/UP/IND/2017

Applied For Renewal : 1st

S.No Attachment Name File Name
1 Self Declaration Self Declaration.jpg
Date : Name & Signature of the applicant
Place : (With official seal)
Associated User : sultandsm

Submitted By User : sultandsm
Submission Date :  28/04/2020

* In case signed by any authorized signatory, the details of the signatory with the authorization shall be
enclosed.

28/04/2020 10:43 AM Page 8 of 8
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7. Inspection Team

Sr.No. | Name of the Inspecting officers Signature
1. Mrs. Reena Satavan, Sc. "D’ CPCB, Delhi ﬂ ’
(Ceo
pX Sh. Rohit Singh, Regional Officer,, Bareilly, UFFCE ﬁ&;
3. Sh.S. Vinadlcar, AE, Reglonal Office, Bareiily, UPPCB % .
4. Dr. Prabhat Renjan, Sc. ‘B', CPCB, Delhi W
s. Sh. Vipin Kumar, RA-III, CPCB, Delhi % \\Q‘ “\(»w\a;
6. Ms. Anshul Kumari, RA-III, CPCB, Dehj W
/
7. Ms. Shivangi Goswami, RA-I, CPCB, Delt @gﬂﬂ \L‘i‘ﬂ'/
8. Sh. Ashwani K. Singh, RA-II, CPCB, Delhi Q P oo
9. Sh. Muktesh Chaudhary, SRF, CPCB, Delhi (Qta»“‘”
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JOINT INSPECTION REPORT
(02.02.2021 and 03.02.2021)

OF

M/s DHAMPUR SUGAR MILLS LTD.,
SUGAR UNIT- DHAMPUR
BIJNOR - 246761
(U.P.)

In the Matter Of
ADIL ANSARI Vs M/s DHAMPUR SUGAR MILLS
LTD. & ORS.
OA NO. 539/2019

-Prepared by-
The Joint Committee of CPCB & UPPCB
Constituted by

Hon’ble National Green Tribunal
(Order dated 09" November, 2020)
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JOINT INSPECTION OF M/S DHAMPUR SUGAR MILLS LTD., SUGAR UNIT-
DHAMPUR, BIJNOR, (U.P.) ON 02.02.2021 and 03.02.2021 IN COMPLIANCE TO
DIRECTION ISSUED BY HON’BLE NATIONAL GREEN TRIBUNAL IN OA NO.

539/2019, IN THE MATTER OF ADIL ANSARI Vs M/s DHAMPUR SUGAR MILLS LTD.
& ORS. - REG.

1.0 Background

Hon’ble NGT vide order dated 09.11.2020 in the matter of Adil Ansari vs M/s Dhampur Sugar
Mills Ltd. & Ors, OA No. 539/2019, had directed following:

“Accordingly, we direct that the State PCB fo take further appropriate action by
way of prohibiting any activity in violation of law, initiating prosecution and
recovering compensation as per applicable norms, following due process of law.
The State PCB may also respond to the IA filed by the applicant with particulars
in the table annexed to the application, reproduced above and file an action taken
report before the next date by e-mail at judicial-ngt@gov.in preferably in the form
of searchable PDF/OCR support PDF and not in the form of image PDF. The
CPCB and State PCB may undertake necessary inspection for the purpose. ”

In compliance to the aforesaid direction, a joint team of officials from Central Pollution Control
Board (CPCB), Delhi and Regional Office- Bijnor, Uttar Pradesh Pollution Control Board
(UPPCB) surveyed the domestic drain all along the boundary wall of M/S Dhampur Sugar Mills
Litd., Sugar Unit-Bijnor, Uttar Pradesh (hereinafter referred as ‘the unit®) and its confluence with
Ikra Drain with upstream & downstream stretches, visited the premises of the unit as well as carried
out the inspection of the unit on 02.02.2021 and 03.02.2021.

1. Inspection of M/s Dhampur Sugar Mills Ltd., Sugar Unit- Dhampur, Bijnor, (U.P.) on
02.02.2021 and 03.02.2021 by Joint team of officials from CPCB and Regional Office,
Uttar Pradesh Pollution Control Board (UPPCB), Bijnor.

» In compliance to the Hon’ble NGT order dated 09.11.2020 inspection of M/S Dhampur
Sugar Mills Ltd., Sugar Unit-Bijnor, Uttar Pradesh, was carried out on 02™ Feb and 03"
February, 2021 by a joint team comprising of the officials from Central Pollution Control
Board (CPCB), Delhi and Regional Office, Uttar Pradesh Pollution Control Board
(UPPCB), Bijnor.

> Prior to the entry into the sugar mill premises, the joint team surveyed the surrounding
areas and boundary wall of sugar mill till the interior locations in the adjoining agriculture
field to trace any bypass/ effluent discharge point from the Unit.

> Inspection team has observed three drain around the premises of the unit:

1. Ikara drain from Dhampur city, found flowing adjacent to the back boundary of the unit
and mostly carries the sewage from Dhampur city and ultimately meet to river

@/’/ o ’;_%‘, ,
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Ramganga via Karula river. (waste water sample collected from Ikara Drain at Up
Stream and Down Stream of the unit).

2. Local drain found flowing from colony in front of unit and carries the sewage from
front colony as well as drains from sugar mill & distillery unit. Drains carries the smell
of sugar effluent. Grab sampling was conducted for analysis of wastewater quality.

3. Local drain behind the spray pond overflow treatment system meeting into Ikara drain
(waste water sample collected from local drain meeting into Tkara Drain opposite side
of spray pond overflow).

» Both the local drains i.e. Local drain from colony in front of unit (along the boundary wall)
and Local drain behind the spray pond overflow treatment system ultimately discharges
into Ikara drain.

> The team has not observed good housekeeping at the surroundings along the boundary wall
of the unit.

2.1 Analysis results of samples were collected from drain along the boundary wall, Ikara
drain at u/s & d/s locations and local drain behind the spray pond overflow treatment system.

1. The Joint Team at the time of survey experienced the fresh smell of molasses coming from
the drain, flowing along the boundary wall of the unit. The sample were collected from
the drain flowing along the boundary wall of the unit; downstream & upstream of Ikara
drain and also from Local drain behind the spray pond overflow treatment system which
meet to Ikara drain behind the spray pond overflow treatment system of the unit. Analysis
results are presented in Table-1.

2. A tap of fresh water was observed at the channel/drain, flowing along the boundary wall
of the unit, is used by labours of the unit for washing/ drinking purpose.

Table-1 Analysis results of samples were collected from drain along the boundary wall, Ikara
drain at u/s & d/s locations and local drain behind the spray pond overflow treatment system.

Parameters
SN lsoi‘;féfl g | COD | Bop | TSS | TDS 8;’;‘;2 N- 1 rc | FC
(mgl) | (mg/)| (mgh) | gl | "0 o | VPN | (MPN)
Drain from
1 | colony along

boundary wall 4.6 | 2448 | 1604 28 508 21 - - -

of sugar mill
Ikara Drain at
Up Stream of 6.9 296 125 146 684 53 17 23x10% | 45x10°
the unit

Ikara Drain at
Down Stream 6.4 536 296 74 628 29 44 17x10° | 49x10°
of the unit
Local drain v
behind the | 5.8 606 342 194 712 47 - - -
spray pond
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overflow

treatment

system
Prescribed standards 5.5
for irrigation Jas per the to 250 100 100 2100 - - - -
Consent granted by UPPCB] 8.5

Observations on above analysis result:

* The analysis result of sample collected from drain coming from colony along front

boundary wall of sugar unit shows pH- 4.6, COD-2448 mg/l, BOD-1604 mg/l, which are
on higher side of typical sewage characteristics i.e. pH in range of 6.5 to 8.5, BOD in
range of 200 mg/1 -300 mg/l, COD in range of 400 mg/l -550 mg/l which indicates that the
Sugar effluent got mixed with the domestic sewage drain, however no bypass of
effluent/waste water was observed from the boundary wall into the drain as the drain was
covered.

Analysis result of sample collected from local drain opposite to spray pond overflow
treatment system, shows pH- 5.8 against 6.5 to 8.5, COD-606 mg/l against 250 mg/l, BOD-
342 mg/1 against 100 mg/l, TSS-194 mg/l against 100 mg/I.

Analysis results of samples collected from U/s of Ikara drain shows pH- 6.9, COD-296
mg/l, BOD-125 mg/l, TSS-146 mg/l which indicates sewage characteristics. Analysis of
samples collected from D/s of Ikara drain shows pH- 6.4, COD-536 mg/l, BOD-296 mg/l,
TSS-74 mg/l.

It is evident that discharges from both the local drains have greatly impacted on the
downstream water quality of Ikara drain & increased the pollution load of the Ikara drain
to almost doubled as compared with upstream location and possess a potential threat to
environment.

2.2 Analysis results of groundwater sample collected from borewell installed in industrial
premises and hand-pump outside the unit.

o The joint team also collected groundwater sample from hand-pump at bio-compost yard,
the bore-well installed in industrial premises and hand-pump outside the unit. Analysis
results are presented in Table 2.

Table- 2 Analysis results of groundwater sample collected from hand-pump at bio-compost

yard borewell installed in industrial premises and hand-pump outside the unit.

Sanpling | Hand- | (Permissible limit in the absence
Locations | Pump at YBIOI:e well « Hand-pump o‘f,altexjngte squrce) Drinking
S| OBt ] oremises unit SPECIFICATION (Second
Parameters ™ yard Revision) IS 10500: 2012
Colour BDL BDL BDL 15
pH 1.5 74 | 1.5 6.5-8.5
Conductivity 424 T 486 | 430 I

07
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Total Alkalinity s | 245 | 28 | 0 600

Total Hard-ness 1 213 224 L 198 . | 600

. cop____| BDL |  BDL | _BDL

s T am | 20 | 26 | 2000

L . 14 | 20 | 0 | 1000

F- 04 05 | 05 | 15

_NOs. " BDL. | BDL __BDL .45

—SO._ —spr | BDL_ | BDL | 400

“As ®OL | BDL | ooL | . 005

~—¢a~ | sBOL | ®OL | BDL | DR

—6 | eoL | _BoL. | _BOL [ =
& T BbL | _®DOL | BDL | . . NR

Cu | BDL | BDL "BDL | 15

e oad |07 | __0as [~ NR*

“Ma._ | o0a4 | o017 |' 000 | 03

N | BDL | BDL | BDL | . DNR*

~$, | BbL | __BDL | BDL [ NRf
T o2 | _BOL | o010 | =~ 15

Sb | _BDL _ BOL__ | _ BDL | -

Se | BpL | BDL | BDL | NR*
~V | BDL_ | - BDL [ BDL | R

*No Relaxation

Observations w.r.t. Ground water sample analysis results:

e Groundwater samples collected from hand-pump at bio-compost yard, borewell no.1
installed in the unit premises and hand-pump outside the unit, shows all the parameter
within limit as per the Permissible limit of Drinking Water Standards (BIS) IS 10500:2012.

o THoeds
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INSPECTION REPORT OF M/s DHAMPUR SUGAR MILLS LTD.,

; %,
 A— :5‘ SUGAR UNIT- DHAMPUR, BIJNOR, (U.P.)- 246761
CRECl: 1. GENERAL INFORMATION
1. | Date of Inspection 02.02.2021 and 03.02.2021
2. | Name of the unit with complete postal M/s Dhampur Sugar Mills Ltd., Sugar
address Unit- Dhampur, Bijnor, (U.P.)- 246761
3. | Spatial Co-ordinates 29.288674
Latitude and longitude (in Decimal format | 78.514256
only)
4. | Standalone/ integrated (with co-generation) | Integrated
Sugar/ sugar refinery
S. | Year of commissioning Year 1933
6. | License capacity of sugar Mill 14000 TCD
7. | Average actual crush rate (TCD) 11619.03 TCD (As per RT-7 (C) for the
month of Nov-20, Dec-20, DMR for the
month of Jan-21 and Feb-21)
8. | Consent status & its Validity with date
(Expired/Applied for renewal/First time
applied/Never applied)
a. Air Consent Valid upto 31.12.2021, Annexure-I
b. Water consent Valid upto 31.12.2024, Annexure-II
c. Hazardous Waste Authorization Valid upto 28.12.2025, Annexure-III
9. | NOC from CGWA & its Validity with date
(Expired/Applied for renewal/First time
applied/Never applied) Valid upto 26.04.2022, Annexure-IV
10. | Start period of crushing season 31.10.2020
11. | Operational status during visit Operational
(operational/ closed/ temporary closed/
permanent closed)
If non-operational:
a. Self-closed then collect copy of unit shut
down letter duly certified by regional
officer of concerned SPCB.
b. Closure notice by CPCB or SPCB then
collect copy of notice and copy of unit
shut down letter duly certified by
regional officer of concerned SPCB.
c. Any other reason, then specify and
attach supporting documents
12. | Name of contact person Designation Contact No & E- mail
Sh. M.R. Khan Unit Head 7895003687
(Sugar) mrkhan@dhampur.com
Mr. Anil Sharma GM. 9624019860
(Production) anilsharma@dhampur.com

&
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Mr. Arun Kumar Manager (ETP) | 9760366927
Arun.kr@dampur.com
2. OPERATIONAL STATUS
S.No. | Particulars
1. | Sources of fresh water

a. Bore well/Tube well/ Any other & its No’s

Bore well, 04 nos.

b. Flow meter Installation at wells (Yes/No)

Yes

c. Reading of Flow Meter during visit

Yes,

Bore well — I= £ 101994.23 m*
Bore well — II=X. 58604.15 m?
Bore well — III=Out of order
Bore well — IV=X 58604.15 m?

d. Any Logbook maintained (Yes/No), if yes,
attach.

Yes, logbook for fresh water withdrawal
maintained

e. Quantity of water withdrawal (KLD)

(Avg. withdrawal quantity from log
book for the month of Nov-20, Dec-20,
Jan-21 and Feb-21)

Bore well — I= 155.9 KLD

Bore well - II=151.6 KLLD

Bore well — I1I=0.0 KLD

Bore well — IV=1156 KLD

Total Avg. withdrawal = 1463.97 KLD

2. | Fresh water consumption (m*/hr)
a. Sugar plant 1354.636 KLD
b. co-generation -
c. Residential etc. 109.3 KLD
d. Total fresh water Consumption (m*/hr) 1463.97 KL.D
e. Log book maintained Yes, log book for water consumption in
sugar plant is maintained.
3. | Details of Hot & Cold-water recycling Number Capacity
system (Yes/No.)
a. Details of Hot water UGR. 01 500 m®
b. Cold water UGR and cooling towers 02 350 m?
c. Hot water- Location of flow meter & its Flow meter Totalizer
Installation (Yes/No) installed (mhr) | Reading (m°)
1. Imbibition water at mills 237 m’/hr £=1543946 m>
2. Tilter cake wash water at rotary vacuum | 29.33 m*/hr £=226927.9 m?
filter
(OC-Filter)
3. Sugar melting, pan boiling, molasses | PAN -A= 0 m’/hr >=11557m’
conditioning

U
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PAN -B= 0 m*/hr = 7195m*
PAN -B= 0 m*hr %=13801m>
4. Wash water at Centrifugal BC Centrifugal X=23403m>
Machine = 1.4 m*/hr
A Centrifugal
Machine = 4.7 m*/hr
¥=18448m’

d. Cold water -Location of flow meter & its
Installation.

1. Power turbine cooling

Power Turbine — 1 | 1897 m*/hr %= 18901294 m?
Power Turbine —2 | 2265 m®/hr 2= 10409722 m®
Recycled
through Co-gen
Cooling Tower
2. Mills, fibrizer bearing, pumps cooling | Mill Fibrizer ¥=86731.6 m*
cooling=7.267 m*/hr
3. Cooling tower of co-generation
4. SO» gas cooling (Sulphur Furnace) 2.2 m*/hr ¥=80849 m>
5. B massecuite cooling 0 m%/hr ¥=45750 m®
C massecuite cooling 94.4 m3/hr ¥=133152 m®
6. Final molasses cooling 6.412 m*/hr =63928.6 m*
7. Make water for shortfall at any point
operation including spray pond/process
cooling tower.
0 m’/hr £=239343 m®
Cooling Tower Make-up Water | 0 m*/hr ¥=31938.3 m?

Spray Pond Make-up Water

8. Others (Yes/No)

Waste water (Influent) generation (m3/hr) (Avg. quantity from log book for the

month of Nov-20, Dec-20, Jan-21 and Feb-21

a. Spray pond/cooling tower over flow (for
double sulphitation)

Spray pond over flow=239.066 KLLD
(Faulty meter showing error)

b. Mills, boiling house, D.M./ R.O. Plant
boilers etc.

Mill & Boiling House=1934.52 KLLD
(For mill and boiling house common

flowmeter installed)

c. Co-generation

h. Common / total influent generation.

2173.58 KLD

Waste water (Influent) generation,
Liter/ton of cane

187.07 Liter/ton

Spray pond overflow

Flow meter reading

Totalizer
Reading (m%)

b
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overflow treatment

a. Flow meter Installation Yes,
Flow meter showing error/ Fluctuating
reading

b. Provision of separate spray pond Yes

c. Brief description of spray pond over
flow treatment process (mention
technology as per charter)

1. Separate treatment of spray pond
overflow through micro settlers
followed by secondary aerobic
treatment.

2. Combined treatment of entire
effluent through micro settlers after
removal of Oil & grease followed by
secondary aerobic treatment.

3. Spray pond overflow treatment using
anaerobic  filters followed by
secondary aerobic treatment.

4. Combined treatment of entire
effluent using anaerobic filters
followed by secondary aerobic

Spray pond overflow waste water
collection pit— Chemical dosing—
Reaction tank cum settler— Primary
clarifier— Aeration tank — Secondary
clarifier— Multigrade Filter —
Activated Carbon Filter — Treated
effluent collection pit

treatment.
7. | Details of Flow meters Flow meter reading | Quantity of
(m3) water (Avg.
quantity from
log book for the
month of Nov-
20, Dec-20,
Jan-21 and
Feb-21)
2. Outlet of mill house and boiling house to | Flow= 131.68 m’/hr | 1934.52KLD
ETP-1. ¥=76893.63m>
b. Outlet of cooling tower/spray pond i.e. | Flow=44.48 m3/hr | 239.06 KLD
over flow to ETP-2 ¥=228200 m*
c. Common ETP outlet Flow=116.7m’/hr 2131.21 KLD
=90207.5m>
8. | Details of tube cleaning method adopted Chemical (by Caustic and Sulfamic
(chemical/ hydrojet/ any other appropriate | Acid)
method if any), provide details
9. | Availability of Hazardous tank to collect Yes, (07 nos.)
wash water generated during
chemical/Mechanical cleaning of
evaporator tubes. (Yes/No), if Yes give
Details.
10. | Total waste water (effluent) generation, 187.07 L/T of cane crushed
(Liters/ton of cane)
Ry ool 9
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(ETP outlet/Discharge ration with average
Cane Crushed)

11.

Condensate polishing system adopted by the
factory (for boilers >45 kg/em? steam

pressure)

If yes, then provide the details of condensate
polishing system

Recycled water from CPU

CPU installation is under process.
Unit provided purchase order of
CPU (P.O.- No.-4100007975)

12.

Construction of small pits with smooth
inner surface with ceramic tiles near to
boiler feed pumps, condensate pumps,
Injection pumps and RVF vacuum to
collect gland cooling water

Yes

13.

Aeration in equalization tank

Yes

14.

Type of aeration in aeration tank
Diffused/ surface/ any other

Diffused

15.

Tertiary treatment (Yes/No), give Details

Yes, MGF and ACF

16.

Schematic diagram of ETP (flow chart to
be collected)

Mill & boiling house effluent collection
pit— Oil skimmer— DSM screen—
Chemical dosing tank (milk of lime and
other nutrients)— Equalization tank
—Primary clarifier— Aeration tank—
Secondary clarifier— collection pit—
Multigrade filter— Activated carbon
filter— Decanter— Treated effluent

lagoon

17.

Rain water harvesting system adopted

No

Storm water channelized to ETP

18. | Treatment capacity of ETP (KLD) 4500 KLD (3000 KLD for Mill &
Boiling House and 1500 KLD for Spray
Pond)
19. | Retention time (Min/hr) Retention As per
Time/Contact Time | Industry at
(Mentioned in licensed crush
CPCB charter) rate of 14000
TCD
1. Bar screen Chamber 30 minutes 30 minutes
2. Oil & grease tank 45 minutes 67 minutes
3. Equalization tank with aeration 6 hrs 7.3 hrs
4. Primary Clarifier 5-6 hrs 5.6 hrs
5. Aeration tank 24-28 hrs 39 hrs
P \»
2 (Hua 1
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6. Secondary Clarifier 7-8 hrs 7 hrs

7. Sand/multi grade filter 20-25 minutes 20.1 minutes
8. Activated carbon filter 20-25 minutes 20.1 minutes
9

. Sludge drying bed

Not <0.03 m® per ton | 250 m’
of cane

10. Decanter

5 m3/hr

20.

Any further treatment after ETP (Yes/No)

No; only storage in lagoon before
irrigation

21.

Brief processing details (flow chart)

Attached as Annexure-V

22.

ETP Analysis (Performance Parameters)
TDS, 0&G (Table —05)

pH, BOD, COD, TSS,

23.

Number of Piezometric wells available in the unit premises: Yes, ol Piezometric well
available in sugar unit at the depth of 6.0 meter (lat: 29.290599, long:78.512944)

24. | Storage of treated Effluent -Lagoon
a. No. & size of lagoons, Lagoon type- a. No. of lagoon=02
permeable/impermeable Size/Capacity

b. Retention time

1. Capacity (New lagoon) =10000 m’,
impermeable

2. Capacity = 4000 m?, Polythene lined
b. Retention Time = 15 days

25.

Sludge Handling Process (Y es/No), gives details: Quantity=40276.94 kg/d (as per log

book for the month of Dec-2020 to Jan-2021)

a. Sludge Digestion Method

None

b. Sludge Drying Process

Yes, sludge drying bed but not in
operation

c. Final Disposal of Sludge

Mixed with boiler ash + press mud &
given to farmers

d. Whether mechanical sludge handling
system installed

Decanter

26.

Any Hazardous Substances (¥ es/No), if yes, | Yes, Schedule I (Category 5.1) waste oil

give details. (Quantity & way of Disposal)

The unit is registered member of
BHARAT OIL & WASTE
MANAGEMENT LTD. (BOWML)

27.

Manpower employed for ETP operation &
maintenance

18

28.

Details of irrigation system & treated effluent used quantity

1. Own land area for irrigation

Yes, 50 acres

2. Farmer land area and their agreement

Yes

3. Flow meter to measure amount of water
used for irrigation.

' Yes, Flow rate - 0.0 m3/hour; Totalizer
-16384.90 m3

B Moy ;@5, .
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4. Distance of land Area from the Unit ~0.5 Km
(Km)

5. Soil Texture of land (Sandy, Sandy Sandy loam
loam, Loam, Clay loam, Clay)

29. | Cleaning mechanism at ETP and factory Dry cleaning

floor

30. | Color coding of pipelines for water Yes

distribution network

31.

Mode of disposal (route to reach Ganga) No discharge, treated effluent used for
irrigation

3. OBSERVATIONS

L.

2.

The unit is engaged in production of sugar by Double Sulphitation process with consented
capacity of 14000 TCD using sugarcane.

The unit has started cane crushing for the current season on 315 October, 2020.

Unit has two no of ETPs i.e. ETP-1 for boiling & mill house effluent treatment & ETP-2
for spray pond overflow treatment. Both the ETPs were reported to be operational, one
month prior to start of cane crushing.

ETPs were found operational at the time of visit.

Unit is having valid Consent to Operate under Air (Prevention & Control of Pollution) Act,
1981 (as amended), which is valid up to 31.12.2021 and Water (Prevention & Control of
Pollution) Act, 1974 (as amended), valid up to 31.12.2024. The unit is also having valid
Authorization under Hazardous Waste (Management & Transboundary Movement) Rules,
2016 for storage and disposal of hazardous wastes valid up to 28.12.2025.

3.1 Sources of Fresh Water

L.

The Unit has total of 4 nos. bore wells located at different places within the premises for
sugar unit as below:

Table 3: Co-ordinates of borewells installed at M/s Dhampur Sugar Mills Ltd., Bijnor

Borewell Details
Sr. Borewell No. Coordinates
No. Latitude Latitude
1 |  BorewellNo. 1 : 28.5502343 | .. . 79.2129414
2 | BorewellNo.2 | 285502717 | 79214153
3 | BorewellNo.3 | 28.55263 - 79.215370:
4 | Borewell No, 4 ~ 28.5513166 792220848

2.

The borewell no. 04 is used for providing fresh water to DM plant as well as to the
residential colony of the unit. Fresh water consumption in residential colony is 109.3 KLD
as per the average withdrawal quantity from log book for the month of Nov-20, Dec-20,

Jan-21 and Feb-21.
\
Huaios
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Out of 04 borewell, one borewell was found out of order.

NOC issued by Central Ground Water Authority (CGWA), which was valid up to
26.04.2022 for the abstraction of ground water from 04 tube wells of total quantity 1500.00
m3/day (not exceeding 333000.00 m®/year) (Annexure-IV).

3.2 Fresh Water Consumption
L.

As per the record (logbook data) of borewell meters provided by the Unit, total average
freshwater withdrawal quantity from log book for the month of Nov-20, Dec-20, Jan-21
and Feb-21 are as below:

Table 4: Month wise (from Nov-20 to Feb-2021-till 01.02.2021) fresh water abstraction

Sr. Borewell No. Month wise water abstraction
No. (as per logbook data from 374 Nov-20 to 315 December -
20 and 037 Jan to 13" Jan-21)
Nov-2020 Dec-2020 Jan-2021 | Feb-2021
1 Borewell No. 1 4622 1649 2150 0
2 Borewell No. 2 0 3345 2994 180
3 Borewell No. 3 0 0 0 0
4 Borewell No. 4 33528 35552 36107 1204
Total 38150 40546 41251 1384
Average 1271.66 1307.93 1330.67 1384
(m3/day)

As per the logbook record of borewells, the unit has extracted avg. of 1271.66 m*/day in
Nov-2020, 1307.93 m’/day in Dec-2020, 1330 m®/day in Jan-2021 and 1384 m*/day in
Feb-2021 (01.02.2021) of ground water from 04 borewells (refer Table-4), which is within
the permitted abstraction of 1500.00 m3/day as per CGWA NOC.

The unit has installed 01 nos. of piezometer (latitude: 29.290599, longitude:78.512944)
within the unit premises, having depth of 6.0 meters.

3.3 Process Area and Effluent Treatment Plant (ETP)

L.

The unit has installed two ETPs with design capacity of 3000 KLD for the treatment of
effluent generated from Mill & Boiling house (ETP-1) and 1500 KLD for effluent
generated from Spray Pond Overflow treatment system (ETP-2).

ETP-1 comprises of effluent collection pit— 0Oil skimmer & Bar screen —pumping station
—soutfall structure — Equalization tank — Chemical dosing tank (Lime dosing) —
Primary Clarifier — Aeration tank — Secondary Clarifier— Common filtration system.
Flow received to ETP-1 is via pumping rather than gravitational flow. Two pumping
stations; one in boiling area and another at near mill gate observed for pumping of
generated effluent to ETP area. il skimmer and provision of lime dosing observed in the
process area boiling house before pumping to main ETP.

o W B,
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11.

12.

13.
14.

15.

16.

At outfall structure in ETP 1, one 150 mm pipeline is observed other than main ETP inlet
line. As per operator that line is not in use now and they are going to dismantle the same
soon.
ETP-2 consists of pumping station— chemical dosing —Reaction tank cum settler—
Primary clarifier— Aeration tank— Secondary clarifier— collection pit — Common
filtration system.
Small collection pit is provided for collecting the clarified effluent from both ETPs before
filtration rather than filter feed tank with typical retention time of 2-3 hrs.
Unit has provided common filtration system consists of 2 sand filter and 2 carbon filter for
further polishing of treated effluent from both ETPs.
No filtered/treated water tank is provided for backwashing of filtration system. Fresh water
line with valve arrangement was observed at the common header of filter feed pump for
the same as reported by operator.
Unit has provided flow meter at the inlet of both ETPs, common ETP outlet and lagoon
outlet.

a. ETP-1 inlet: Flow= 131.68 m*/hr, totalizer reading= 76893.63m>

b. ETP-2 inlet: Flow= 44.48 m/hr, totalizer reading= 228200 m>

Rapid fluctuation in reading observed in the flow meter.

¢. Outlet of lagoon: Flow rate- 0.0 m3/hour; Totalizer - 16384.90 m3
Unit has provided OCEMS at common outlet of ETPs for continuous monitoring of treated
effluent and found it connected with CPCB server showing flow rate - 116.7 m3hour;
totalizer- 90207.5 m®, TSS —21.578 mg/l; BOD — 11.6 mg/l and COD 102.6 mg/l.
The unit has provided purchase order (P.O.- No.-4100007975, dated 16.10.2020) for the
installation of Condensate Polishing Unit (CPU) with RO membrane for feed 72 cum/hr
and permeate 50 cum/hr,
The unit has not installed Sewage Treatment Plant (STP) for sewage generated from colony
located inside the unit premises, however the unit provided purchase order of STP (P.O.
No.-4100007977) dated 16.10.2020 with capacity of 220 KLD which was under
installation.
The unit has two boiler having capacity of 170 Tonne each for steam generation.
Unit has provided 3 stream of DM plant having capacity30 m*/hr, 30 m*/hr. & 50 m3/hr.
for water treatment for boiler use. All units consist of MGF, RO unit, degasser, cationic
and anionic resin unit.
Regeneration reject from DM plant was found collected in a 100 KL tank near DM plant.
As informed by DM plant operator reject water is utilized in ash silos, boiler floor washing,
fire hydrant and in bagasse yard rather than sent to ETP for further treatment.
Samples were collected from Mill House effluent, ETP inlet, Primary clarifier outlet,
Aeration tank-1, Secondary clarifier outlet, Aeration tank-2, Spray pond overflow, Spray

pond primary outlet, Spray pond treatment secondary outlet, ETP outlet, New lagoon and
Old lagoon. Analysis results are as below:

G2 iHa ;%;
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Table 5: Analysis result of samples collected from ETP

Sulphur/ MLSS/
S.No. Locations Sulphate pH (1(1310/11),) (1]310/11)_,) (rrxl;:/SL) ($D/i) Color | MLVSS | O &G
(mg/L) & & & (mg/L)
1| MillHouse | 5| 43 | 15680 | 9050 | 503 | 9340 | 151 . -
effluent
2. ETP Inlet 47 10.7 849 426 81 1028 60 - -
3 Primary
) Clarifier 36 10.9 2520 1532 185 1864 18 - -
Outlet
4 Secondary
: Clarifier 20 6.8 86 22 23 524 15 - -
Outlet
> ETP Outlet 23 6.9 46 13 20 472 12 - BDL
6. Aeration tank ) } } ) _ _ _ 4840/25
1 18 B
7. Aeration tank ) ) _ } 5256/28
2 B B ) 73 B
8 Spray pond 14 69 | 1900 | 1357 | 504 1160 88 . ;
overflow
9 Spray pond
) Treatment 16 6.8 2220 1053 403 1228 78 - -
Pri. outlet
10 Spray pond
: Treatment 17 6.7 70 31 30 384 25 - -
Sec. outlet
1. | New Lagoon 68 68 | 310 | 187 68 776 45 - -
12. | o1d Lagoon 21 67 | 218 | 117 62 584 2 ] ]
Prescribed
standards for 55 to
irrigation [as per the - 8 5 250 100 100 2100 - - -
Consent granted by :
UPPCB]

17. The analysis result of sample collected from ETP outlet shows pH- 6.9 (norms: 5.5 to 8.5),
COD-46 mg/l (against 250 mg/l), BOD-13 mg/l (against 100 mg/1), TSS-20 mg/1 (against
100 mg/l), TDS-472 mg/! (against 2100 mg/l) and O&G- BDL, which indicates that the
unit is complying with stipulated discharge norms for irrigation purpose.

3.4 Lagoon & Irrigation System

1. The unit had two lagoons for storage of treated effluent. One with impermeable base having

capacity of

time of 15 days. The second lagoon was a Kachcha lagoon with improper linin

10000 m3 and second having PVC sheets with 4000 m® capacity and retention
g of PVC

sheets also mentioned in previous finding. Treated effluent is being used for irrigation

By

purpose.
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2. The analysis results of new lagoon (having capacity of 10,000 m®) in Table 5 shows pH-
6.8 against 5.5-8.5, COD-370 mg/l against 250 mg/l, BOD-187 mg/l against 100 mg/l,
TSS-68 mg/l against 100 mg/l, TDS- 45 mg/l against 2100 mg/l which indicate non-
compliance w.r.t. BOD and COD as per notified standards under E(P) Rules, 1986.

3. Similarly, analysis results of sample collected from old lagoon (having capacity of 4000
m®) shows pH-6.7 against 5.5-8.5, COD-218 mg/l against 250 mg/l, BOD-117 mg/l against
100 mg/l, TSS-62 mg/l against 100 mg/l, TDS- 584 mg/I against 2100 mg/l which indicate
non-compliance w.r.t. BOD as per notified standards under E(P) Rules, 1986.

3.5 Residential Colony

1. The unit has no STP to treat the waste water generated from residential colony located in
the unit premises, however, the unit has provided purchase order (PO No.-4100007977
dated-16.10.2020) of 220 KLD STP, which was found under installation.

3.6 Hazardous waste & Fly ash generation and disposal

1. The unit has obtained hazardous waste authorization (Authorization no. 9837398) from
UPPCB, which is valid from 28.12.2020 to 28.12.2025.

2. The unit is registered member of Bharat Oil & Waste Management Ltd. (BOWML). The

unit has provided manifest (Form-10) for disposal of hazardous waste (oily sludge) for the
month of Jan-2021.

The unit has seven number of hazardous tanks.

4. The Unit has two piezo-well, one in the sugar unit and another one in the bio-compost yard
of 10 acres area.

5. The ETP sludge is mixed with boiler ash, press mud and is given to farmers and also being

used for gardening & bio-composting by the unit.

w

3.7 Observations w.r.t. previous findings:

1. Primary clarifier was found operational during the inspection.
2. The unit has installed seven hazardous tanks for storing the effluent generated during
hydrojet tube cleaning/ chemical cleaning by caustic and sulfamic acid (2- caustic solution

storage tank and 2 -sulfamic acid solution storage tank and 3- wash storage tank) in the
boiling house.

3. The unit has provided purchase order (P.O.- No.-4100007975, dated 16.10.2020) for the
installation of Condensate Polishing Unit (CPU) with RO membrane for high pressure
boilers (105 kg/cm?).

4. The unit has installed decanter for better management of sludge handling system.

5. The unit has maintained proper log book for the generation and disposal of ETP sludge,
boiler ash, and other solids.

6. No bypass arrangement in the unit premises was observed during the inspection.

4.0 Conclusion

1. The unit was operational from 31% October, 2020 and found under consented capacity with
valid air, water consent and HW authorization.

2. Specific wastewater generation and discharge was reported as 187.07 and 183.42 liter/ Ton

of cane crushed respectively.
. ¥
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10.

The unit is withdrawing fresh water from 04 nos of borewell and total withdrawal was
under permitted quantity by CGWA.

Analysis result of samples collected from drain coming from city along boundary of
sugar unit shows pH- 4.6, COD-2448 mg/l, BOD-1604 mg/l, TSS- 28 mg/, TDS- 508
mg/l and colour-21 hazen, clearly indicates spillage/surface runoff/discharge of waste
water from industrial premises.

The analysis of samples collected from upstream of Ikara drain shows domestic sewage
characteristics but analysis result of sample collected from Local drain behind the spray
pond overflow treatment system, are on higher side and indicates effluent dilution in the
drain.

The analysis of samples collected from downstream of Ikara drain indicates that industrial
effluent increased the pollution load of the Tkara drain as compared with upstream location
which is a serious threat to environment.

Both the drains i.e. drain coming from city along boundary wall of sugar unit and local
drain behind the spray pond overflow treatment system have adverse effect on the water
quality at downstream of Tkara drain.

Installation of CPU for high pressure boiler is under progress by the unit.

Installation of Sewage Treatment Plant (STP) for sewage, generated from colony is under
progress.

The storage lagoon with capacity of 10,000 m?3 (New Lagoon) shows non-compliance w.r.t.
COD and BOD as per notified discharge standards by MOEF&CC vide Order dated
14.01.2016. for irrigation purpose.

5.0 Recommendations:

L.

w

=~

9

The unit shall take measures to stop discharge of spillage/surface runoff containing waste
water from industrial premises into drain (Tkra drain and drain coming from city along
boundaries of sugar unit) and shall maintain water quality of the drain.

The unit shall maintain and calibrate the flow meter installed at Spray pond overflow.
The unit shall install the CPU for high pressure boiler at earliest.

The unit shall install the Sewage Treatment Plant (STP) for sewage generated from colony
at the earliest.

The unit shall convert the 4000 m* capacity storage lagoon in to lined impermeable lagoon
to avoid any possibility of leakages and must ensure the compliance of stored treated
offluent w.r.t. notified discharge standards under E(P) Rules, 1986.

Unnecessary lines for ETP feed near falling structure shall be dismantled immediately.
Abandoned old pumping station along with connecting line shall be dismantled.

Filter backwashing tank of suitable design capacity shall be installed for filter
backwashing. Existing fresh water line in ETP area shall be dismantled.

Provision shall be made for DM plant CIP reject shall be treated in ETP only.

10. Unit shall ensure the proper marking of electromechanical items and connected pipe line.

Proper color coding shall be adopted.

17
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6.0 Photographs
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20 Bore-well (out of ‘order)v

19. Piezometer well
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7.0 Inspection Team

Sr. | Name of the inspecting Designation Signature
No. | officers A
1. | Mrs. Reena Satavan Sc. "D’ CPCB, Delhi (]U/UJ/
Pl
2. | Sh. J.P. Maurya R.O., Bijnor, UPPCB ;V%‘/
3. | Sh. Mahir Husain AEE, Bijnor, UPPCB WH Y
o
4. | Dr. Prabhat Ranjan Sc. ‘B’, CPCB, Delhi W
5. | Sh. Vipin Kumar RA-ITI, CPCB, Delhi Q‘N‘“\@Wf/
i)
6. | Ms. Anshul Kumari RA-ITI, CPCB, Delhi W
7. | Ms. Shivangi Goswami | RA-II, CPCB, Delhi @N@T/-
8. | Sh. Ashwani K. Singh RA-II, CPCB, Delhi » W‘
—
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Anvariu ~

U.P. Pelintion Control Beard

( R R
Yy

CONSENT ORDER

Ret No. - 69295/UPPCB/Bijnore(UPPCBRO)YCTO/air/BIINOR/2019 Dated : 27/03/2020

o,
Shri AMIT SHARMA SHARMA
M/s DHAMPUR SUGAR MILLS LTD SUGAR UNIT
DHAMPUR SUGAR MILLS LTD SUGAR UNIT,BIJNOR, 246761 .

BIJNOR '
AR Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. DEAMPUR SUGAR MILLS LTD SUGAR UNIT '
reierence Application No. 6217421 Dated : 27/03/2020

With reference to the application for consent for emission of air pollutants from the plant of M/s
DHAMPUR SUGAR MILLS LTD SUGAR UNIT. under Air Act 1981. Tt is being authorised for
~uid emissions, as per the standards, in environment, by the Board as per enclosed conditions .

B} This consent 1s valid for the period from 30/12/2019 to 31/12/2021 . .
3 Insptte ot the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

this consent 15 being issued with the permission of competent authority .
= Digstally signed by
Amn~ Arnit Chandra
{ Date: 202003.27
Chandra 550550

For and' on behalf of U.P. Pollution Control Board

Chief Environment Officer

Eaclosed @ As above
wondition of consent):

fope too Regronal Ofticer Binore to ensure the compliance of the conditions imposed in the consent

) . Digitally sigyned by Amit
1 t
Ol Amlt Chandra

Chandra o530
- Chief Environment Officer
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U.P, Pollution Control Board

Datcd N Y ‘7."(; : (
CONDITIONS OF CONSENT

This consent is valid for the approved production capacity of cane crushing cane crushiny cupa.
14000 TCD and 60 MW co generation power plant .

This consent is valid only for products and quantity mentioned above. Industry shall obtar:. =
approval before making any modification in product/ process /fuel/ plant machinery failine Wi
consent would be deemed void. .

The maximum rate of emission of flue gas should not be more than the emission norms lur ti-
stacks.

Air Pollution Source Details.

[ : S
u Air Pollution Source Details o
350 Air Polution | Type of Fuel Stack No. Parameters Height
Scurce ) ' , , o
1 boiler 175 | baggasse - 01 " Particulaie |separate ESF
| TPHand 175, 100 MTH ; Matter as APCS ar:;
. TPH ' commein
stack height
of 90 meter
2 DG set of 750  Disel oii 0z Particulate |6 meter abov:
KVA Matter from the roof
| of nearzst
b buildin
I he ernissions by various stacks into the environment should be as per the norms of the Board
'*___ B ___Emission Quality Details Detail , -
! S.No Stack No Parameter Standard -
i o Particulate Matter 150mag/NM3
; 2 02 Particulate Matter As per standards
| stipulated in
L. . — E(P)Rules 136€

The mdustry should be operated in such a manner that it does not adversely atfect the environmr
and the solid waste generated such as ash ete. is disposed in eco friendly manner .

Any source of emission other than that mentioned in the Air consent seeking application will nou b
permitted by the Board .

(he industry should ensure the operation of the air pollution control system (APCS) in -ucr
manner Lhat the air emission confirms with the standards prescribed under the E.P Act 1634 .
amended.

The industry shall submit Environmental Statement in prescribed format as per rule no. 14 as per b
Rules 1986 .

The industry shall abide by orders / directions issued by Hon’ble Supreme court Hon'ble [:..
Court. Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Conts.:
Board for protection and safe guard of environment from time to time .

Industry shall submit monthly monitcring reports of all stacks and ambient air quality irom
certified / approved laboratory under E.P. Act 1986 .

The industry shall comply with various piovisions of Air (Prevention and Control of Poliutiony Ac
19%1 as amended, Water {Prevention and Control of Pollution) Act 1974 as amended and a'l othe
apolicable rules notified under E.P. Act 1986.

The dustry wiil ensure the continuous and uninterrupted data supply fron: the OCEEMS 1o
CPCB and SPCB .~

The unit shall submit audited balance sheet for the current year ar.d the detaiis of fees deposic”
during last three years within a month failing which consent would be deemed void.




'1 he use of Pet coke and Furnace oil as a fuel 1n the factory is restrlcted in compliance of the Hon’ble
Sepreme court order .

lhe industry will use minimum 20% Bio Briquette as fuel in the Bmler dependmg upon 1is
avatlability .

The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

" Minimum 33% of the land on which industry is established will be covered and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is avaxlable at
U RL http://www. uppchb. com /pdf/Green-Belt-Guidle _160218.pdf .

[t closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned i in the
closure revocation order .

I'~.  Industry shall abide by the directions given by H’on'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from tiine to time .

Specific Conditions:

I. This Consent to Operate A1r is valid for production of Sugar crystal at Cane crushing capacity of
14000 TCD and 60 MW cogeneration power plant.
2. This consent shall be effected by the orders passed by Hon’ble NGT in OA no 539/2019 Adil
Ansari vs Dhampur sugar Mill Ltd &ors.
3. Unit shall operate and maintain the APCS i.e ESP at the boilers of 170 TPH each and common
stack height of 90 meter from ground level at the boilers. The stack emission shdll be as per the
prescribed norms
4. DG sets of 750 KVA is equipped with canopy and stack height shall be 6 meter above from the
reot of nearest building.
5 Unit shall use Bio-briquette as co-fuel with main fuel in the ratio of minimum 20 percent in boiler
subject to 1ts availability.
6. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
erd www.uppcb.com.

The Ambient noise level shall confirm to the standards under the Environment (Protection) Act
l UN)
% Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the
air quality, becoming air borne by wind or water regime during rainy season-by flowing along with
storm water. Direct exposure of workers to fly ash & dust shall be avoided.
9. Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
Amended, Air (Prevention and Control of Pollution) Act 1981 as Amended and Environment
(Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New Delhi in Order
Jdated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India.
{6, Unit shall submit emission monitoring report of the stack of air polluting sources done by MoEF
& CC approved laboratory in every 3 months.
1'1. This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B
- UPPCB and turther on Revoking of Closure order, the Consent ofder shall become valid.
Digitally signed
by Amit Chandra
Date: 2020.03.27
16:05:36 +05'30"

. Amit Chandra
Issued with the permission of competent authority .

¥or and on behalf of UP Pollution Control Board .

Chief Environment Officer
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29304 UPPCB/Bijnore(ULPPCBRO)/CTO/water/B

P AMW‘CCM ‘/l?

U.P. Pollution Conirol Board

D

CONSENT ORDER

Dated : 27/03/2020

LINOR/2019

fo.

Shri AMIT SHARMA SHARMA
M/s DHAMPUR SUGAR MILLS LTD SUGAR UNIT
DHAMPUR SUGAR MILLS LTD SUGAR UNIT,BIINOR, 246761

BIJINOR
Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act. 1974
(as amended) for discharge of effluent v M/s. DHAMPUR SUGAR MILLS L'TD SUGAR
UNIT .
Reterence Application No 16217798 Dated :27/83/2020

For disposal ol effluent into waler body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here m after referred as the act ) M/s. DHAMPUR SUGAR MILLS
[T SUGAR UNIT is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through
seplic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

This consent is valid for the period from 30/12°2019 to 31/12/2024 .

In spite of the conditions and provisions mentioned in this consent order UP Poltution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .. '

This consent is being issued with the permission of competent authority .
| Amit e
Chandra 753y
For and on behalf of U.P. Pollution Centrol Board

Chicf Environmeni Officer

Fnclosed @ As above

(condition of consent):

E Wyt

order.

o:  Regronal Officer Bijnore to ensure the compliance of the cohditions imposed in the consent

H Digitally signed by
Am't Amit Chandra
Date: :026.03.27
Chandra 16:03:07 +05'30°

Chief Environment Officer
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U.P. POLLUTION CONTROL BOARD, LUCKNOW
Annexure to Consent issued to M/s.DHAMPUR SUGAR MILLS LTD SUGAR UNIT vide

Consent Order No. 6217798/ Water ' Dated : 27/00 200
CONDITIONS OF CONSENT

I This consent is vaiid for the approved production capacity of cane crushing capacity 14000 1€

This consent is valid only for products and quantity mentioned above. Industry shall obtain prie
approval before making any modification in product/ process /fuel/ plant machinery failing wn.o
consent would be deemed void.

The quantity i maximum daily effluent discharge should not be-more than the following -
Effluent Discharge Details L
S.No Kind of Effulant Maximum daily Treatment facility anc
discharge KL/day discharge poing
1 Domestic 50KLD Septic Tank
2 industrial Industrial efffuent ETP
quantity shall be
restricted to 1400

| KLD and Cooling
f Tower blow down
' shall be restricted to
| . 1400 KLD, only one
l outlet is allowed

4. Arrangement should be made for collection of water used in process and domestic villu.
separately in closed water supply system. The treated domestic and industrial effluent if dischary
outside the premises, if meets at the end of final discharge point, arrangement should be mad: L
measurement of efiluent and for collecting its sample. Except the effluent informed v t-
apphcation for consent no other cffluent should enter in the said arrangements for collect.cn .
offluent. It should also be ensured that domestic effluent should not be discharged in storm
drain .

1a)  The domestic effluent should be treated in the treatment plant so that it should be in conforiniiy v i+
the norms of treated effluent as stipulated in E.P. Rules 1986 as amended.

! Domestic Effulant

? ) S.No Parameter Standard
. ) 1 Total Suspended Solids 100 mg/l
L 2 BOD ' 30 mg/)
3 QOil & Grease 10 mg/i
- 4 coD 250 mg/!
5 Quantity of Discharge ' 50KLD

Hhy  The industrial effluent should be treated in treatment plant so that the treated effluent should n<
conformity with the standard lay down under the notification issued by MOEF&CC vide its Gl

GSR 35 (E) dated 14/01/2010.
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} Industrial Effulant
g S.No Parameter Standard
| 1 Total Suspended Solids 100 mg.l(ior disposal on

- |1and), 30 mg/l(for disposal on
*‘, surface water)
| 2 BOD 100 mg.l(for disposal on
| land), 30 mg/i{for disposal on
R -___surface water)
} 3 cOoD 250 mg/l
" 4 Oil & Grease 10 mg/l
1 5 Quantity of Discharge 1400 KLD and cooling tower
1 : A blow down shall be restricted
i to 1400 KLD, only one outlet
! is allowed.
l.oading Rates for different soil textures.
‘ S.No ‘ Seil Texture l Loading rate in m3/Ha/Day }

Effluent generated in all the processes, bleed water, cooling effluent-and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
offluent so that it should be according to the norms prescribed under The Environment (Protection)
Rules, 1986 or otherwise mandatory.

The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/ standards prescribed under the Environment
i Protection) Act, 1986. -

The industry shall establish the cooling arrangement and polishing tank for recycling the excess
vondensate water to process or utilities or allied units.

E ftfluent Treatment Plant to be stabilized one month prior to the start of the crushing season and
continue to operate one month after the crushing season.

During no demand period for irrigation, the treated effluent to be stored in a seepage proof lined
pond having 15 days holding capacity only.

| he industry shall implement treated effluent flow distribution measurement for irrigation purposes
completely 1n accordance with irrigation plan. '

The impact of treated effluent application on land is to be included further in E.LLA. studics,
imvolving ground water monitoring point identified in close proximity to the unit.

The industry will have to ensure compliance of the permission from the CGW A before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.

The industry shall submit Environmental Statement in. prescribed form V rule no.14 of E.P Rules
19R6.

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
19%1 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

Minimum 33% of the land on which unit is established will be cevered and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppch.com/pdf/Green-Belt-Guidle_1 60218.pdf.

Ihe industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

Flow meter to be installed in all water abstraction points and usage of fresh watcr to be minimized.
I'he unit will ensure facility to transmit data to CPCB server and submit a regular caiibration
certiticate of Electro Magnetic Flow meter to the Board.

It closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.
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10, Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Be.i.
UPPCB for protection and safe guard of environment from time to time. (

Specific Conditions:
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e UTTAR PRADESH POLLUTION CONTROL BOARD
gmt%& [ TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
S Phone:0522-2720828,2720831 Fax:0522-2720764 Emajl: info@uppch.com Website: wWww.uppeb.com

Rel. No: 1319¢/ UPPCB/Bijnore(LAB)/HWM/BIJNORIZOZO
Dated :28/12/2020

To,
M/s DHAMPUR SUGAR MILLS LTD SUGAR UNIT
DHAMPUR SUGAR MILLS LTD SUGAR UNIT,BIJNOR, 246761
Tehsil :Bijnor
District :BIINOR

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Iransboundary Movement) Rules, 2016

Number of authorization and date of issue 13196 and 28/12/2020 .
Reference of application (No. and date) 9837398 and 17/10/2020 .

Mr AMIT SHARMA SHARMA of M/s DHAMPUR SUGAR MILLS LTD SUGAR UNIT is
hereby granted an authorization based on the enclosed signed inspection report for generation,
collection, utilization, storage and disposal or any other use of hazardous or other wastes or
both on the premises situated at DHAMPUR SUGAR MILLS LTD SUGAR
UNIT,BIINOR,246761 .

S D —

Details of Authorisation

(e e . ——
;S No. ( Category of Hazardous Authorised mode of disposal Quantity(ton/annum) ’

Waste as per the Schedules | or recycling or utilization or i
o LU and 11 of these rules co-processing, ete. - _.'
! [l Schedule | (Category 5.1)waste | TSDF 6 KL Per Annum ,
T 1 ]

1 The authorization shall be valid for a period of 28/12/2025 from the date of issue of this letter

2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

1 The authorised person shall comply with the provisions of the Enviromment (Protection Act,
1986, and the rules made there under .

2. The authorisation or its renewal shall be produced for inspection at the request of an os'iicer
authorised by the State Pollution Board .

3 The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4. Any unauthorized chan ge in personnel, equipment or working conditions as mentioned in the

application by the person authorized shall constitute g breach of his authorisation

]

The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarics such as spillages,
leakages, fire etc. and their possible impacts and also Cairy out mock drill in this regarl at
regular interval of time
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6. The person authorised shall comply with the provisions outlined in the Central Pollution (
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

7. It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8. The imported hazardous and other wastes shall be fully insured for transit as well as for am
accidental occurrence and its clean-up operation .

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11.  The impotter or exporter shall bear the cost of Import or export and mitigation of damages i
any

12.  An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14.  Annual return shall be filed by June 30th for the period ensuring 3 1st March of the year .

15.  The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

B  Specific Conditions of Authorization

1. Unit shall ensure compliance of the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.

2. Unit shall comply with the provisions of Rule 19 of the Hazurdous and Other Wastes
( Management and Transboundary Movement) Rules, 2016 and send copy of Form 10 regarding
Manifest for Hazardous and Other Wastes.
3. Unit shall comply with the provisions of Rule 20 of The Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and submit Annual Returns to State

Board in Form 1V.
( Antherized Slgndtor\ )

Amit E=
Chandra: a‘m’-
UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, Bijnore for information and

necessary action . Amit .- ﬂm:wr“
Chanora'::‘;;.

CEQ/EE, V/C Cirele___
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BHARAT

OIL & WASTE MANAGEMENT LTD,
(BOWML) ey e

www.bharatoil.com
Passionately Protecting Mother-Nature Since 1978

MEMBERSHIP CERTIFICATE

Dhampur %ar Mills Ltd.

M/s. S,
v

Dhampur, Meorthern ailgvay Bijnor-246761, UP

6\ N
Tl ||

is a registe@:’nember of our facility
Gate No. 672. Vill. Kumbhi, ARbarpur Road, NH - 2 Kanpur-Dehat-209101, UP

for safe, leg Q%:‘cnantlﬁc Disposal of Hazardous gt
BOWML/K/4029/20 T e

Member # .»\“%,

DN October 29, 2021 e
%{\ Soan & Verlfy
Expln\@e :
\One may verify 'active’' membership by calling

Bharat Oil & Waste Management Ltd. at
011-4100 0710, 2981 6466 or Emall sales@bharatoil.com

[T I A A

For Bhavat Qil & Waste Management Ltd.

e Digutally Signed By Pragatl Rantagl

{Pr«ma‘ Rohtagi Date 2020-11-18 16:09:09

3ates Cordinator 1P 122.161.199.235

‘L,,pgmbha,aton com D¢ S/muvJpgPXQCLEBCBYShSQ==
Click here to E-venfy

Authonzed Signatory

For Bharat Oil & Wast¢ Management Ltd.
B ¢

Digitally Signed By:Sundor K kukreja
Sunder K Kukreja Dote: 2020-11-18 16:1D:30

M (Admin & Fin.) 1P~ 122.162.212.471

ales@bharatoil.com D’ S4FTNOIQAWYMPhGAAYLX A==
Click here to E-verify

Authorized Signatory

i

*Membership is subject to the terms & conditions of agreement & may be tcnnma.ﬁcd hy BOWMI
upon non-payment of dues / payment. .

IS0 9001:2015




FORM 10
[See rule 18 (1)]

Copv i
(

MANIFEST FOR HAZARDOUS AND OTHER WASTE  S.lo.: 44 }7 M_&z
1~ Occupier's Name & Mailing Address TS Drarcinr Yugod we NS 18- ¢
(including Phone No. and email) 90— ‘{3}\%“ e I h & 1 YV
2 Sender's Authorization No. -
- i A L
3 Manifest Document No, CNpY 644 Y D+ L) 2
4 Transporter's Name & Address ‘ )
{including Phone No. and email) B}\&“\D\F‘G
5 Type of Vehicle (Tr}l\ck { Tanker / Special Vehicle) e
{6 Transporier's Registrafion ~ \j\] \%_0 pr_\ \,\ﬁ q B
7 Vehicle Registration No. ' AN e S 2
- - J%(:‘&%“%ﬁ»f Y -2
8 Receiver's Name & Mailing Address () BHARAT OlL. COMPANY () RE #%W
; ; ; E-18, Site-IV, Sahibabad Industrial Area, =
(including Phone No. and email) Ghaziabad, UP-201010 Tel.: 0120-4167424,
e-mail:sales@bharatoil.com
() BHARAT OlL & WASTE MANAGEMERNT LTD. | (il) BHARAT OIL & WASTE MANAGEMENT LTO.
Mauza Mukimpur, Roorkee-Lakshar Road, Plot# 672, Sikandra Road, NH-2, Kumbhi Viliage,
Rocrkee - 247664 UK, Tel, ;08874207664 ehsil Akbarpur, Kanpur Dehat, UP, Tel : 0512278570
e-mail:sales@bharatoll.com e-mail:sales@bharatoil.com
0 Receiver's Authorization No. {f 1488/UPRCBIGhazinbad(UPPCBROVHWMIGHAZIABADI2018 Valid uplo: 03!05:’2{3237

(i) UEPPCB/HOICOR-B-84/2018/548 Valid upto: 3110312023

(i) 1403PPCBIKanpurDehat{UPPCEROYHWAUKANPUR DEHAT/201B Valld upto:S(!IM!ZO;"?v

10 Waste Description

ot\y Qedse

11 Total Quantity
No. of Containers

m*or MT

.................................................

12 Physical Form

(Solid/Semi-Solid/Sludge/Oily/Tarry/Slurry/Liquid)

13 Special Handling Instructions & Additional
Information

Do not throw Drums from truck. In case of leakage!
- seapage, use Washing soap at point of leak to stop is
leakage.

14 SENDER'S CERTIFICATE =

Ezls‘i‘ ™

" ]

Typed Name & Stamp : /5"

I hereby declare that the cantents of the consignment are fully and acse s -
described above by proper shipping name and are-categorised packed, -
and labeled, and are in"all respects In proper condition for transpor i
according to applicable naional government regulalions.

g T pHAMPIT (L .
\\‘?’:\(B‘-"" T Month " Day Year
CRIRVGIISCIEEAS
15 Transporter Acknowledgement of Receipt of Waste Mont Day ! Year
Typed Name & Stamp : Signature : © \ \ q H O i "L
PSTEDON ! !
16 Receiver's Certificate for Receigl'of Kazardoys ynd
o’fm%r%\laste l 7% R T Maonth Day Year
Typed Name & Stamp ‘* ', \ \ as 2o a
N T | B
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Government of India
Ministry of Jal Shalti

Department of Water Resources, -

River Development & Ganga Rejuvenation

Central Ground Water Authority

(ste T &g dicd ST 93)

NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTIC

‘ PrE)Ject Name:

M/s Dhampur Sugar Mills Ltd. (Dhampur Unit)

' Project Address: Dhampur, District - Bijnor, Uttar Pradesh

"~ Town: Dhampur (NPP) Block: Dhampur

"‘» District: Bijnor " | State: Uttar Prariesh
" Pin Gode: ) 246761 )

Communication Address:

M/s Dhampur Sugar Mills Ltd.(Dharnpur Unit), Dhampur, District - Bijnor, U’

246761

' ”Ad.d—ress of CGWB Regional Office :

Central Ground Water Board Northern Region, Bhujal Bhavan, Sector-B Sif
Yojna, Ram Bank Chauraha, Lucknow, Uttar Pradesh - 226021

1. |NOC No.: CGWA/NOC/IND/REN/1/2020/5636

2. |Application No.: 21-4/1256/\UP/IND/2016 3. {Category: Industry
‘ ;_[P_ro_je}.—t—Status: Existing Project 5. [NOC Type: 1st Renewal
6. Valid from: 28/04/2019 7. |Valid up to: 26/04/2022
8—1Ground Water Abstraction Permitted: .
| o Fresh Water Saline Water Dewatering Tol
. f?P/day m*/year m3/day md/year m3/day m3/year md/day
| 150000 333000.00 1500.00
f

g iDetails of ground water abstraction /Dewatering structures

Total Existing No.:4

Totai Propo&"-nd No.:0

DW | DcB |BW |TW | MP | DW plel:! BW | TW
Abstraction Structure* 0 0 0 4 0 0 0 0 0
“DW- Dug Well DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit
10. ‘Quantum of ground water recharge/haryesting(m3year): ' 194630.00

11.

Number of Piezometers (Observation wells) to be
constructed/ monitored & Monitoring mechanism.

No. of
Fiezometers

Monitoring Mechanism

Manual

DWLR**

DWLR Wi

“DWLR - Digital Water Level Recorder ' 2 0

{Compliance Conditions given overleaf)

Digitally signed by
* NANDAKUMARAN P
Date: 2020.01.27 18:35
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(

adity of this NOC shall be subject to compliance of the following mandatory conditions:

1

19,

20.

No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose
without prior approval of the Central Ground Water Authority (CGWA). '

The proponent shall seek prior permission from CGWAfor any increase in quantum of groundwater
abstraction (more than that permitted in NOG for specific period).

All new as well as existing ground water abstraction/ de-watering structures shall be fitied with digital water
flow meters by the firm at its own cost immediately on completion of their construction or grant of NOC as
the case may be. In case of renewal of NOCs, all existing giound water abstraction struciures shall continue
to be fitted with digital water flow meters. intimation of installation of flow reters shall be sent by ihe
proponent to the Regional Director of CGWB within 6 months of grant of NOC. Daily ground water
abstraction data shall be monitored / continue to be monitored (in case of renewal) by the firm and recorded
in a log book. Details of month-wise ground water abstraction shall be submitted to the Regional Director,
CGWB, once every year.

In case the ground water abstraction is more than 10 m/day, monthly water level monitoring data shall be
maintained and submitted annually to the Regional Office of CGWB. Wherever groundwater withdrawal is
more than 500 m¥day.the firm shall install telemetry system in one of the piezometers and share USER 1D
and password of the telemetry system with the Regional Director, CGWB.

In case ground water abstraction is more than 10 m*/day, ground water quality shall be monitored once in a
vear (during pre- monsoon period) and the report submitted to the Regional Office, CGWB. Wherever the
extraction is less than 10 m3/day, ground water guality report shall be submitted by the proponent at the time
of submission of self-compliance report.

Ground water augmentation/harvesting measures, as stipulated in the NOC, shall be implemented (in new
cases) / continue to be maintained (in case of renewal) in consultation with the concerned Regional Director,
CGWB. Co

Proof of recharge/water harvesting structures constructed (photographs of structures) shall be submitted to
the concerned Regional Director, CGWB within 6 months from the date of issue of NOC. The firm shall also
undertake periodic maintenance of recharge/water harvesting structures at its own cost.

The project propenent shall take all necessary measures to prevent contamination of ground water in the
premises failing which the firm shall be responsible for any conseguences arising thereupon.

I case of industries that are likely to contaminiate the ground water, no recharge measures shall be taken
up by the firm inside the plant premises. The runoff. generated frofn the rooftop shall be stored and put to
beneficial use oy the firm. ' . "

. The firm shall optimize water use through recycliﬁgf”reuse of waste Water after proper treatment.

Wherever the NOC is for abstraction of saling water-and the existing wells (s) is /are vielding fresh water,
the same shall be sealed and new tubeweli(s)-tapping saline water zone shall be constructed within 3
months of the issuance of NOC, The firm.shall alSo-ensure safe disposal of saline residue, if any.

"2 In case of mining projects, additional key.wells shall be established in consultation with the Regional

Oirector. CGWB for ground water level monitoring: four (4) times a year (January, May, August and
November) in core as well as buffer zones of the mine.

_ Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned

Regional Director, Central Ground Water Board. -

_ The firm shali report compliance of the NOC. conditions online in the website (www.cgwa-noc.gov.in) within

one year from the date of issue of this NOC.

_This NOC is subject to prevailing Central/State Government rulesflaws/norms or Court orders related to

construction of tube well/ground water abstraction structure / recharge or conservalinn structure/discharge
of effluents or any such matter as applicable.

 This NOC does not absolve the proponents of their obligation / requirement 1o obtair other statutory and

administrative clearances from appropriate authorities.

" The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the

project by the concerned authorities. Such authorities would consider the project on merits and take
decisions independently of the NOC. B
This NOC is being issued without any prejudice to the directions of the Hon'ble NGT/court orders in cases
related to ground water or any other related matters.

Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water

withdrawal, if any, after expiry of NOC shall be illegal & liable: for legal action as per provisions of
Environment(Protection)Act,1986. ‘ ’

in case of any viclation of NOC conditions or illegal extraction of Ground water the firm shall be

liable to pay “Environmental Compensation”/ “Penaity”, if any under Sec 15 of EPA 1986 as and
when decided by statutory authorities.

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and
legal action against the proponent.) '
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Annexus € -4

S

JOINT INSPECTION REPORT
(02.02.2021)

OF

M/s DHAMPUR SUGAR MILLS LTD,,
DISTILLERY UNIT- DHAMPUR
BIJNOR - 246761, UP

In the Matter Of
ADIL ANSARI Vs M/s DHAMPUR SUGAR
MILLS LTD. & ORS.
OA NO. 539/2019

-Prepared by-
The Joint Committee of CPCB & UPPCB
Constituted by

Hon'ble National Green Tribunal
(Order dated 09" November, 2020)
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Joint Inspection Report of M/s Dhampur Sugar Mills Ltd (Distillery Unit), Dhampur,

Bijnor, UP-246761

S.No. | Name & Address of the | M/s Dhampur Sugar Mills Ltd (Distillery
Industry: Unit), Dhampur, Bijnor, UP-246761

1. | Type of Industry Sector Distillery

2. Date of Inspection 02.02.2021

3. | Operational Status Operational

4. | Name of main Raw Material | Molasses |

5. | Name of Final Product (s) Spirit (ENA)/Absolute alcohol

6. | Consented Production 220 KLD Rectified Spirit/220 KLD Absolute

Capacity Alcohol/120 KLD Extra Neutral Alcohol and
140 KLD Ethyl Acetate
7. Production during inspection | 248 KLD
(based on Excise data)
8. | Air and water consent Valid up to 31.12.2021
9. | Authorization under Haz.
and Other Wastes Rules, Never applied
2016

10. | Permission from CGWA for Valid from 08.04.2019 to 06.04.2024

abstraction of Ground Water

11. | Sources of Water Supply Bore wells: 03 Numbers
Water Meters: -installed
Working status of Water meters: Operational
Logbook maintained:- Yes

12, | Consumption of Fresh Water | 1757.04 KLD (as per the ground water

(KLD) withdrawal data submitted by the unit from
Aug-2020 to Jan-2021)

13. | Wastewater Stream Industrial effluent: Spent wash, spent lees,
process condensate, cooling tower blow down
and boiler blow down
Domestic: Sewage

14. | Method of Treatment, For Industrial effluents to achieve ZLD:

concentration and Utilization | Spent wash Management: Multi Effect
of Wastewater Evaporator (SMEE) & Integrated MEE (IMEE)
followed by Incineration boiler.
Unit has installed Condensate Polishing
Unit (CPU) of capacity 2500m3/day for
treatment of IMEE condensate, MEE
condensate, cooling tower blowdown and
spent lees.
For Domestic waste water: Sewage
Treatment Plant (STP) found under
construction.
15. gﬁ;soﬂg\gtngfﬁde; at inlet Installed and found operational
16. | Online monitoring system Unit has installed total 02 PTZ cameras and
connected both are connected to CPCB server (As
verified by respective SPCB)

P
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4.1 Consented production capacity of the unit;

» M/s Dhampur Sugar Mills Ltd. (Distillery Unit), Dhampur, Bijnor, UP is a molasses
based distillery unit having consented capacity of 220 KLPD and installed capacity of
350 KLPD.

» The unit has consent to operate (CTO) under the Water (Prevention & Control of
Pollution) Act (Consent No. 6189722) and the Air (Prevention & Control of Pollution)
Act (Consent No. 6188660) issued by Uttar Pradesh Pollution Control Board (UPPCB)
having validity upto 31.12.2021 (Annexure-4a and Annexure-4b).

» As per the consent condition, the approved production capacity is 220 KLD Rectified
Spirit/220 Absolute Alcohol/120 KLD Extra Neutral Alcohol and 140 KLD Ethyl
Acetate.

Detailed inspection report of Distillery plant is as below;

4.2 Fresh Water Consumption
4.2.1 Sources of Fresh Water
» To meet the requirement of fresh water, the distillery unit has total 03 nos. of tube
wells located at different places within the campus.
> As informed by the unit representative the unit is operating only two tube wells i.e.,
tube well no. 1 (Fig. 1) & tube well no. 2 to meet the requirement of fresh water and
flow meters are also installed on both operational tube wells (Fig. 2).
> A common pipe line was observed for tube well no. 3 (non-operational) & tube well
no. 1. (operational). The unit has installed flow meter on non-operational tube well
no. 3, but reading was not visible (Fig. 3).
» Flow meters reading (Totalizer) and flow rate observed during joint inspection is
mentioned below:

Table 1: Tube well meter reading and Co-ordinates

Tube Meter reading at time of | Flow rate | Latitude Longitude

well No. | inspection (m3) (m3/hr)

1. 30795.3 46.6 29.288 78.516

2. 2739282.6 0.0 29.289 78.513

3. Meter was installed but | Nil 29,288 78.517
reading was not visible

4.2.2 Freshwater Consumption
1. As per log book of tube wells provided by the unit, freshwater consumption in distillery

plant of the unit is presented below for time period from Aug-2020 to Jan-2021:

B M S

Page 2 of 15
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Table 2: Ground water withdrawal from two operational tube wells (from Aug-
2020 to Jan-2021)

Month Tube well | Tube well | Total fresh water | No. of days of
No. 1 No. 2 consumption (m3) abstraction
Aug-20 18240.9 29250.8 47491.7 29
Sep-20 5506 32380.8 37886.8 24
Oct-20 0 58337.9 58337.9 31
Nov-20 1550 58153.8 59703.8 30
Dec-20 4479 39571.1 44050.1 29
Jan-21 16479.9 41774 58253.9 31
Total ground water withdrawal from 305724.2 174
Tube well-1 & 2 from Aug-2020 to !
Jan-2021
3
Average Daily consumption 1757.04 m*/day

4.3 Piezometers Details

2. The unit has provided 02 nos. of Piezometers for measurement of groundwater depth
at the following locations:

Table 3: Piezometers locations

S. Piezometer No. Location Latitude Longitude

No.

1 Piezometer No. 1 Inside the unit| 29.2866 78.5142
premises (Fig. 4)

2 Piezometer No. 2 At bio-compost | 29.287387 78.506727
yard (Fig. 5)

4.4 Characteristics of the Ground Water

3. The analysis results of ground water samples collected from the distillery plant is as

below:

Table 4: Characteristics of Ground water samples of the unit

Sample locatio BIS IS

—_— Hand 10500:2012
Tube well | Hand Pump at { Pump (Permissible limit
l no. 1 compost yard | outside in absence of
Pafameters unit alternative
source)

pH 7.3 7.5 7.5 6.5-8.5
Conductivity 585 424 430 -
(umho/cm)

Color (Hazen) BDL BDL BDL 15

COoD (mg/D) BDL BDL BDL -

TDS (mg/D) 342 352 256 2000
Total hardness as 600
CaCOs (ma/l) 297 213 198

Total alkalinity as 600
CaCOs (mg/l) 274 228 228

Chloride (mg/l) |30 14 10 1000
Sulfate (mg/1) 09 BDL BDL 400
Fluoride 1.5
(mg/l) 0.4 0.5 0.5

@,\I ) Page 3 of 15
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NOs-N (mg/1) BDL BDL BDL 45
As (mg/1) 0.01 BDL BDL 0.05
cd (mg/1) BDL BDL BDL 0.003
Co (mg/1) BDL BDL BDL -
cr (mg/I) BDL BDL BDL 0.05
Cu (mg/1) 0.03 BDL BDL 1.5
Fe (mg/1) 2.03 0.14 0.15 0.3
Mn (mg/!) 0.18 0.14 0.09 0.3
Ni (mg/1) BDL BDL BDL 0.02
Pb (mg/l) BDL BDL BDL 0.01

4.5 Observations on freshwater withdrawal, piezometer wells installations and
analysis results of ground water samples

1. The distillery plant of the unit has CGWA NOC for abstraction of ground water from
two tube wells, which is valid from 08.04.2019 to 06.04.2024. As per the valid CGWA
NOC, the unit is permitted to withdraw 2400 m3/day (6,48,000 m?3/year). Copy of
valid CGWA NOC is placed at Annexure-4c.

2. As per the fresh water consumption data from Aug-2020 to Jan-2021, provided by
the unit, average daily ground water withdrawal from two tube wells is 1757.04
m3/day which is within the CGWA permissible limit of 2400 m3/day.

3. Fe in sample collected from tube well no. 1 is found 2.03 mg/l against BIS-IS
10500:2012 standards of 0.3 mg/! (refer table 4).

4.6 Existing Spent Wash and other effluent management system
1. For the management of spent wash, the unit has installed following systems:
i, One Standalone Multiple Effect Evaporator (SMEE) of 06 stages (05+01) + 04
stage finisher (03+01),
ii. One Integrated Multi Effect Evaporator (IMEE) of total 09 stages (08+01),
iii. Condensate Polishing Unit (CPU) and
iv. Incineration boiler

Table 5: Details of existing spent wash management system

S. Particulars Nos. | Capacity Type of
No. operation
1. Standalone Multi Effect Evaporator (SMEE) | 01 1400 m3/day | Continuous

of 06 stages (05+01) + 04 stage finisher
(03+01), connected with 180 KLPD
distillation plant

2. Integrated Muiti Effect Evaporator (IMEE) | 01 1260 m3/day | Continuous
of total 09 stages (08+01), integrated with
120 KLPD distillation plant B
3. Condensate Polishing Unit (CPU) - RO | 01 2500m3/day | Continuous
based technology

4. Incineration boiler 01 75 TPH Continuous
)
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4 Flow chart of spent wash and other effluent management system of the distillery unit is
mentioned below;

Distillation-2
—1 {120 KLD plant)

Distillation-1
{180 KLD plant)

= Spent lees

3 Molasses
Feed tank K | Feed tank dilution
e (8 MT) = {10 MT} T
T — e
MEE-1 (Standalone) MEE-2 (Integrated) RO
(25_30 % SO“dS) e (50-60 % SOIIdS) Cap: Permeate
Cap:1400 KLD 1250 KLD +
After st 1 After stage-8 |
er stage-4 j MEE Fosl CPU s
Finisher (50 5= “1__condensate
tage-8 . et
60 % solids) | o o2 P :
RO R
concentrate/Slop O Reject |
v CT make up
Incinerator
Cap: 75 TPH l
CT blow Cooling
e down tower (CT)
Landfillin, l'_ Boiler Ash
B =*| Blo-composting '43 Fermenter sludge

5 For treatment of condensate generated from both MEEs (finisher condensate of SMEE
and condensate of IMEE) and other non-process low strength effluents like spent lees,
cooling tower blow down, the unit has installed Condensate Polishing Unit (CPU) of 2,500
m? capacity.

6 CPU is comprising of Multi Grade Filter (MGF), Activated Carbon Filter (ACF), three stage
RO and degasser tower. Treated effluent/RO permeates from the CPU is being used in
molasses dilution/cooling tower make up and RO-3 reject of the CPU is feed to
SMEE/IMEE for evaporation. Flow diagram of CPU is as below:

MEE CT blow
Spentlees
I condensate l '_p__ —-l down

I Buffer tank —I

i
Muitl Grade Filter
(MGF)
Cap: 125 m3/hr

Activated Carbon
Filter (ACF)

I Molasses I Cooling tower
Cap: 125 m3/hr dilution make up

Permeate I

RO-1* stage

. Deg RO product

e eate

RO-2nd stage rm m— rower gy
Cap: 94 Cap: 75 m3
m3/hr

Reject
Permeate

SMEE/IMEE
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4.7 Observations on Distillery plant

1. On the day of inspection, the unit was found operating at production capacity of 248

KLD using B-heavy molasses as raw material.

. On the day of inspection, all the spent wash management system i.e., both MEEs,
Incineration boiler and CPU were found operational.

. The distillery unit has two plants of capacity 180 KLPD and 120 KLPD, which are based
on common batch type fermentation and separate Multi Pressure Distillation
technology to produce Rectified Spirit/Extra Neutral Alcohol (ENA)/Absolute Alcohol.

. The unit has total 12 nos. of fermenters with variable capacities- 1.25 lakh liters (2
nos.), 2.5 lakh liters (6 nos.), 5 lakh liters (3 nos.) and 6 lakh liters (1 no).

. The unit has provided two storage tanks in series i.e., one of 3500 m? capacity for
settling of raw spent wash (RSW) generating from 180 KLPD distillation plant as well
as 120 KLD distillation plant and other one is of 2500 m?3 capacity for mixing/setting
of raw spent wash + RO reject of CPU. From this settling tank of 2500 m?3 capacity,
the unit has provision to feed raw spent wash either to SMEE (capacity 1400 m3/day)
or to IMEE (capacity of 1260 m3/day) for concentration.

. As per the logbook data submitted by the unit, month wise total alcohol production,
total raw spent wash generation, spent wash generation per KL of alcohol production

and alcohol production per quintal of molasses is as below:

Table 6: Month wise Alcohol Production, spent Wash generation and SW

generation per KL of alcohol production

Month Total Total raw Avg. Spent | Molasses consumed
Production | spent wash | wash (Quintals)
using (in generation | generation
KL) (KL) per KL of = _
alcohol C-Heavy B-Heavy
production
(KL/KL)
Aug-2020 5805.057 45327 7.81 84550 140550
Sept-2020 4396.67 34942 7.95 97900 78500
Oct-2020 7164.178 54647 7.63 84050 191550
Nov-2020 7325.904 53362 7.28 152375 132075
Dec-2020 5780.354 42860 7.41 13550 186300
Jan-2021 7706.866 62073 8.05 93250 181575
Average of | 6363.17 48868.5 7.69 87612.5 151758.3
06 months
(from Aug-
2020 to Jan-
2021)

7. As per the MEEs operation data submitted by the unit from Aug-2020 to Jan-2021, the

unit is achieving average volume reduction of 78.13

IMEE, however the overall volume reduction of both MEEs is 75.69 %.

% and 72.84 through SMEE and

. After both MEEs, the unit has provided two tanks of 275 m3 and 400 m3 capacity for
storage of concentrated spent wash (CSW) with 55 to 60 °Brix (slop) generated from

B Wb L
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10.

11.

SMEE and IMEE respectively. From these two tanks (of 275 m3 and 400 m3 capacity),
slop is pumped to a storage cum pump sump tank of 270 m?3 capacity before feed to
incineration boiler. This slop is then feed to incineration boiler along with supporting
fuel i.e., bagasse.
. As informed, CIP (Cleaning in Process) of both the MEEs is fed to MEEs after mixing
with raw spent wash.
The unit has incineration boiler of design capacity 75 TPH followed by bag filter as Air
Pollution Control Measure device (APCD) having stack height of 84 meters.
As per the logbook data submitted by the unit, month wise total concentrated spent
wash (slop) generation, total concentrated spent wash (slop) and subsidiary fuel feed

to Incineration boiler is as below:

Table 7: Month wise concentrated SW (slop) generation, concentrated SW and
subsidiary fuel feed to incineration boiler

Month Slop Slop feed | Subsidiary fuel | Total Ratio of Slop:
generation |to (bagasse) feed | Feed Bagasse feed
(MT) incinerat | to incineration | (MT) to
ion boiler (MT) Incineration
boiler boiler
(MT)
Aug-20 14984 14929 10108.3 25037.3 1.47
Sept-20 | 17055 12283 7917 20200 1.55
Oct-20 | 13497 18424 11534.9 29958.9 | 1.59
Nov-20 | 15505 18507 10920.8 29427.8 | 1.69
Dec-20 | 43980 14006 7242.4 21248.4 | 1.93
Jan-21 | 48413 18776 10512 29288 1.78
Total 96941 96925 58235.4 155160.4 | Average: 1.67

12. The unit representative informed that, they are maintaining 70:30 ratio for concentrated

spent wash (slop) and subsidiary fuel in incineration boiler, however from the above
data, it can be concluded that, the unit is maintaining 60:40 ratio for concentrated spent
wash (slop) and subsidiary fuel in incineration boiler.

13. As informed, ash generated from the incineration boiler is distributed to the farmers at
free of cost through open trolleys after mixing with press mud.

14, The Unit has installed mass flow meters with totalizer at inlet and outlet of SMEE, IMEE

and at incineration boiler feed. All mass flow meters are connected to CPCB server. At
the time of inspection, the reading of mass flow meters (totalizer and flow rate) were
noted and are as follows:

a. Reading of mass flow meter (totalizer and flow rate) at IMEE;
At inlet of IMEE: totalizer reading-527719 T, flow rate-52.2 T/hr (49.24 m3/hr,
considering Sp.Gr.1.06)

At outlet of IMEE (IMEE Concentrate):

13.56 T/hr (11.69 m3/hr, considering Sp.Gr.1.16)

2
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b. Reading of mass flow meter (totalizer and flow rate) at SMEE;
i. Atinlet of SMEE: totalizer reading-1693558 T, flow rate-54.8 T/hr (51.69 m3/hr,
considering Sp.Gr.1.06)
ii. At outlet of SMEE (SMEE Concentrate): totalizer reading-371896 T, flow rate-
12.20 T/hr (10.52 m3/hr, considering Sp.Gr.1.16)

Reading of mass flow meter (totalizer and flow rate) at Incineration boiler;

i. At inlet of incineration boiler: totalizer reading-587 T, Slop (Concentrate) flow

rate-26 T/hr (20.15 m3/hr, considering Sp.Gr.1.29)

15.In CPU, the unit has installed flow meter at RO-Feed, RO-Permeate and RO-Reject, at
the time of inspection flow meter totalizer reading were found 66827.5 m? (flow rate:
116.5 m3/hr), 61918.3 m3 (flow rate: 71 m3/hr) and 3072.2 m3 (flow rate: 39 m%/hr)

respectively.

16.The unit has following settling tanks as well as lagoons used for different purposes.

Capacity (as provided by the unit), condition observed during joint inspection and

purpose of all the settling tanks/lagoons is presented below:

Table 8: Capacity (as provided by the unit), status observed during joint inspection
and purpose of all the tanks and lagoons

by filling with boiler

S. Identification | Condition Capacity (as | Purpose
No. observed during | provided by
joint inspection the Unit)

1. | Settling tank-1 | Filled with approx. 3492 Used as Settling Tank for
2000 m3 of raw | KL~3500 KL raw spent wash only
spent wash

2. | Settling tank-2 | Filled with approx. 2499.84 Used as Settling Tank for
2000 m3 of raw | KL~2500 KL raw spent wash + RO reject
spent wash (from CPU)

3. | Buffer Tank Completely filled 501.33 KL Used as buffer tank before

SMEE (as informed)

4. | Tank Filled with finisher | 275 KL Finisher product generated
product from SMEE and IMEE

5. | Tank Filled with finisher | 400 KL respectively.
product

6. | Tank Closed tank for 207 KL Storage cum pump sump of
concentrated spent MEE concentrate before
wash (slop) incineration.

7. | Tank at bio- | Filled with rain 100 KL Pump sump of MEE

compost yard | water (Fig. 6) concentrate before bio-
composting.
(located at bio-compost
yard of 10 acres)

8. | Lagoon 1 Dismantling  work | 6159.60 KL Previously, it was used as
by filling with boiler lagoon for storage of
ash was found in concentrated spent wash,
progress. but now it is under
Approx. 70 % of dismantling by filling with
lagoon was found boiler ash
filled with ash. (Fig.

: 7) _
9. | Lagoon 2 Dismantling work | 10,173 KL Previously, it was used as

for storage of

lagoon

xC>>
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ash was found in concentrated spent wash,
progress. but now it is under
Approx. 70 % of dismantling by filling with
lagoon was found boiler ash

filled with ash. (Fig.

8)

17.The unit has dismantled its 02 lagoon of capacity 10173 m3 and 6159 m3. The supply
pipeline of spent wash to these tanks has also been dismantled and disconnected. The
unit has filled both the lagoons with distillery boiler ash.

18. Previously, the unit had opted bio-composting as well as incineration boiler for achieving
Zero Liquid Discharge (ZLD), however as informed by the unit representative that the
process of bio-composting has been discontinued from June-2020 and presently the unit
has opted for concentration incineration system. During joint inspection, the bio-
composting operation was found not in operation.

19, The unit has four bio-compost yards as listed below:

Bio-compost yard | Area Previously used for | Current status
(in
acres)
Bio-compost yard-1 | 20.46 | 10 acres-for Bio- | Mixing of boiler ash (from
composting distillery & sugar unit) with press
mud was observed.

10.46 acres used for press mud storage

Bio-compost yard-2 | 1.28 This 7.91 acres of bio-composting
area was found dry and empty.

Bio-compost yard-3 | 2.93 Bio-composting
No bio-composting or any other
Bio-compost yard-4 | 3.7 activity was observed on these
land.

Bi-furcation of total bio-compost area is as below:

Total bio-compost area=28.37 acres

Total active bio-compost area = 16.91 acres

Area used for storage of press mud = 10.46 acres

Area previously used for storage of ready bio-compost yard = 1.0 acres

20.Presently, in 10 acres of active bio-compost yard, the unit is mixing boiler ash coming
from distillery & sugar plant with press mud and after mixing, the prepared mixture is
distributed to the farmers at free of cost through open trolleys.

21.The Unit has one piezo well in the bio-compost yard of 10 acres’ area.

22. At active bio-compost yard of 10 acres, the unit has one tank of capacity 100 KL (refer
Fig. 6), which was previously being used as pump sump for MEE concentrate (with 30%
solids) before bio-composting. Presently the unit has dismantled the pipe line which was
earlier use to pump conc. spent wash (i.e. with 30% solids) from MEE to bio-compost
yard,

23. At bio-compost yards, total 04 nos. of MS tanks of 08 KL, 10 KL, 12 KL and 12 KL capacity
(Fig. 9 & Fig. 10) were observed. The unit representative has informed that these tanks

@xj GYH_\IM/\‘M (? _ Page9ofis
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24.

25.

26.

27.

28.

29.

were earlier used for spraying of concentrated spent wash on bio-compost. These tanks
are currently not in use as the process of bio-composting has been stopped by the unit
from June 2020.

The unit has informed that to achieve ZLD, previously the system consisted of Bio-
methanation followed by MEE followed by Incineration and bio-composting both.
However, from last 4-5 years the unit has stopped the use of bio-digesters and directly
feeding the raw spent wash to SMEE and IMEE for concentration.

The unit is planning to dismantle these bio-digesters. As informed by the unit
representative, these bio-digester contains approx. 30000 KL of bio-methanated sludge
containing spent wash. The unit is planning to completely exhaust/utilize this bio-
methanated sludge containing spent wash in bio-composting by 30, June 2021. In this
context the unit has submitted a letter dated 04.01.2021 to MS, UPPCB requesting for
temporary permission of bio-composting upto 30 June, 2021 for utilization of surplus of
bio-methanated sludge containing spent wash, which is stored in the bio-digester of the
distillery. (letter to UPPCB is enclosed at Annexure-4d).

To utilize the bio-methanated sludge containing spent wash in bio-composting, the unit
has built a new pipe line from the distillery plant to bio-compost yard, however the pipe
line is not in use and will come in use only after the unit received permission from UPPCB.
The unit representative also informed that after utilization of bio-methanated sludge, bio-
composting operation will be discontinued after 30 June, 2021 under supervision of the
concerned Regional Office of UPPCB and the temporary pipe line built for supply of bio-
methanated sludge containing spent wash will also be dismantled permanently.

For treatment of domestic waste water generating from the residential colony, sugar
plant and distillery plant, the unit is going to install a Sewage Treatment Plant (STP) of
220 KLD capacity and during joint inspection the STP construction work was found under
progress (Fig. 11 & Fig. 12). The unit has provided purchase order PO No. 4100007977
dated 16.10.2020 for STP.

As per the submitted purchase order, STP will be comprising of bar screen, equalization
tank, oil & grease trap, chemical dosing system, tube settler, aeration tank, multi grade

sand filter, activated carbon filter, chlorine dosing system and treated water storage tank.

4.8 Characteristics of samples collected from various locations of the distillery unit

1. At the time of inspection, samples were collected from various locations of the distillery

unit to verify the efficiency of the ZLD system. Analysis resuits are represented below:

Table 9: Characteristics of spent wash and other effluents samples collected from

the distillery unit

Sr. | Sample location Parameters
No pH | COD BOD TSS TDS TS Color
(mg/l) | (mg/l) | (mg/l) | (mg/) | (mg/l) |(hazen)
1. |Raw spent wash | 4.6 |94400 39667 |- - 113712 | -
from distillation
unit
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2. | Raw spent wash 4.8 92000 {29500 |- - 126448 | -
Feed to IMEE and
SMEE

3. |IMEE Concentrate | 4.7 |614400 | 208000 | - - 640892 | -
{Integrated)

4. |IMEE Condensate|3.1 |5320 3990 BDL 160 - 13
{Integrated)

5. | SMEE Concentrate | 4.6 |467200 | 142000 | - - 425784 | -
(Stand Alone)

6. |SMEE Condensate | 3.0 [9360 5886 BDL 132 - 19
(Stand Alone)

7. | SW in buffer tank 4.5 | 323200 | 104000 | - - 366416 | -

8 Lees 3.5 |648 167 BDL 180 - 12
Feed to Boiler 4.6 | 550400 | 200000 | - - 495472 | -

10. | CPU feed 4.2 14120 1933 BDL 1096 - 12

11. | CPU permeate 52 (1272 833 BDL 156 - BDL

12, [ CPU reject 4.3 | 9760 6333 15 2776 - 27

Analysis of effluent samples collected from inlet of Condensate Polishing Unit shows
pH- 4.2, COD - 4120 mg/! and BOD-1933 mg/l, TDS-1096 mg/I and colour-12 Hazen.
Sample collected from the outlet of CPU permeate shows pH- 5.2, COD - 1272 mg/|
and BOD-833 mg/I, TDS-156 mg/] and colour-BDL.

Analysis of samples collected from the inlet of SMEE and IMEE (common) shows pH-
4.8, COD - 92000 mg/l and BOD-29500 mg/l and TS- 126448 mg/I (12%). Sample
collected from the outlet of SMEE and IMEE shows pH- 4.6, COD - 467200 mg/| and
BOD-142000 mg/l, TS-425784 mg/| (42%) and pH- 4.7, COD - 614400 mg/l and
BOD-208000 mg/I, TS-640892 mg/| (64%).

At the time of inspection, it was informed by the unit representative that the settling
tank is provided for storage of raw spent wash + CPU RO reject, which is being fed to
MEEs, however the analysis result of sample collected from this settling tank indicates
concentrated spent wash and not raw spent wash.

Concentrated spent wash (slop) collected from the feed line of the boiler shows pH-
4.6, COD - 550400 mg/I and BOD-200000 mg/! and TS- 495472 mg/l (49%).

Table 10: Characteristics of samples collected from the drain adjacent to the

distillery unit
Sample Parameters
location pPH | COD |BOD |TSS TDS Color NHz-N | TC/FC
(mg/ | (mg/1} (mg/1) | (mg/1) | (hazen) | (mg/I) | (MPN/100 ml)
i)
Ikra drain | 6.9 | 296 125 146 684 53 17 Total Coliforms-
at Up 23x106
stream of MPN/lOOlTll
. Fecal Coliforms-
the unit
45x10°
MPN/100ml
Ikra drain | 6.4 | 536 296 74 628 29 44 Igtallogoliforms-
t D X
a own MPN/100ml

e

osbs
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Stream of Fecal Coliforms-
the unit 49x10°

MPN/100ml|

6. Analysis result of samples collected from the Ikra drain at upstream of the unit shows

pH-6.9, COD-296 mg/l, BOD-125 mg/l, TSS-146 ma/, TDS-684 mg/l, colour-53
hazen, NH3-N-17 mg/! and analysis result of sample collected from Ikra drain at
downstream of the unit shows pH-6.4, COD-536 mg/l, BOD-296 mg/l, TSS- 74 mg/,
TDS- 628 mg/l, colour-29 hazen and NHs-N 44 mg/l, indicating possibility of

discharge of domestic waste water into the drains.

4.9 Recommendations

1.

4.10 Photographs

The unit has total 03 nos. of tube wells against 02 nos. of permitted tube wells as per

CGWA NOC. The unit shall dismantle the 3™ no. of non-operational tube well.

The unit shall obtain hazardous waste authorization from the respective state pollution
control board.

The unit shail complete the construction work of STP at the earliest and shall treat the

sewage generating from the residential colony as well as industrial plants in STP only.

The unit shall ensure complete filling of both the lagoons of capacity 6159.60 KL and

10,173 KL with ash.

if the concerned state pollution control board aliows the unit to carry out temporary

bio-composting for utilization of bio-methanated sludge, in that case the unit shall

comply with the following;

a) The unit shall ensure to consume the bio-methanated spent wash in bio-
composting before monsoon season.

b) After completion of the temporary bio-composting, the unit shall completely
dismantle the pump sump of MEE concentrate, which is located at bio-compost
yard of 10 acres.

c) After completion of the temporary bio-composting, the unit shall completely

dismantle the newly built pipeline.

Fig. 1: Tube well no. 1 (Operational) Fig. 2: Tube well no. 2 (Operational)
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Fig. 4: Piezometric well no. 1 located
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s

P construction under progress

4.11 Signature of Joint Inspection team

Sr. no. | Name of Inspecting officer Signature
1. Mrs. Reena Satawan, Sc. ‘D’, CPCB, Delhi @M
2. Sh. J.P Maurya, Regional Officer, RO-Bijnor, UPPCB ;QF)‘/
3. Sh. Mahir Hussain, AEE, RO-Bijnor, UPPCB WMM
4. Dr. Prabhat Ranjan, Sc. ‘B, CPCB, Delhi )
]
5. Sh. Vipin Kumar, RA-III, CPCB, Delhi \{W‘M
QAX”
6. Miss Anshul Kumari, RA-III, CPCB, Delhi VN’X
(N\/
7. Mrs. Shivangi Goswami, RA-II, CPCB, Delhi @M‘M/q\ﬂl/
8. Sh. Ashwani Kumar, RA-II, CPCB, Delhi
w/\
ppl=
9. Sh. Muktesh Chaudhary, SRF, CPCB, Delhi W
VLo
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N OBJECTION CERTIFICATE (NDC) FOR GROUND WATER ABSTRA ",’T‘flON

ProJect Ndme ' , | Mls Dhampur Sugar Mms Ltd

| PrO}ect Address ] ) : M/s Dhampur Sugar Mills Ltd

' ‘ fP[n:ﬁ

Toun: Block; iy T
 Distrct: Slels: |Ultar Pradeshr
¢b‘dé; o

‘Commiiriication Address;

246761

Dhampur Sugar Mﬂls Ltd. (Dlstlllery Divlston), Dhampur, Bl]nor. Uttar Pradesh -

| Address 0f CGWB Regional Office;« Gentral Ground Waler Board Norlham Reglon Bhu]al Bk avan, Sector-B Sitapur Road

Yoma Ram Bank Chauraha. Lucknaw; ttar: Pradesh 226021

.

[ [nocte: i _
{ 2. | Application-No.: 21-4/87/UP/IND/2007,«’§_X£"5'*"  industry
4. [Project Status: ,Exlstlng}ProJect TR ) 2nd Renewal
6. |Valid ﬁ‘o’m )
B [ i
Fresh-W.ater _ _ Total
~ 2400.00 648000 00 ' | 240000 | " 848000.00
9. Detalls of ground water abstractron /De\?Va o o
_ e
Abstrachon Structyre® ‘ 0
*DWE Dug Well; DCB- Dug-cum-Bore f I o
10. Quantum of ground water recharge/h rias j ;i:;; k"’""f‘”“'ﬁw .
14: Number of Piezometers (Observation wells)rto b5 | No.of Monitorlngr Mechanlsm
constructed/ monrtored &Monitonng mechanlsm Piezometers | 7 L o
T | Manwal ] TG Dvx‘__rmwrm_ Telometry |
‘**DWLR Drgrtal Water Level Recorder B 2 L R

(COmpllance Conditions given: overleaf)

Digitally signed by
NANDAKUMARAN P

' Date 2020.03.23 11:57:00 -i-OS 30"

Member (CGWA)

i Mansingh Rond New Delhi—llﬂﬂll
23382051, 23386743
gwa oc.goviin.

wﬁﬂwn} sﬁaawr#

wlumammrr ¥, m:rﬁrg z‘ra i ﬁﬁ& 110011r1 m/u JamnngarHo_

SAVEWATER= =SAVE: TIFE
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- 9. Incase of industries that are

13

Malidity of this NOC shall be subject to compllance of the following mandatory conditions:

1. No additional ground water abstraction and/or de-watering structures. shall be constructed for this purpose .

without prior approval of the Central Ground Water Authority (CGWA)

2. The proponent shall seek prior permission from CGWAfor- any increase in quantum of groundwater
abstraction (more: than that permitted I NOC for specific. period).

3. Allnew ag well as existirig ground water abstraction/ de-watering structures shall be fitted with digital water
flow meters by the firm at its own cost immediately on. completion of their construction or grant of NOC as
the case may be..In case of renewal of NOCs, all existing ground wadter abstraction stiuctures shall continue
to be fifted with digital Wwater flow meters. Intimation of ifistallation of ‘flow meters shall be sent by the
proponent to the Regional Director of CGWB within 6 manths of graiit of NOC. Daily ground water
abstraction data shall be monitored / continué to'be ménitored (in case of renewal) by the firm and recorded
in a log book. Details ‘of month-wise ground water abstractron shall be submitted to the Regional Director,
CGWB; once every year.

4, In case-the ground water: abstractron is more than 10 m3lday, monthly water level monitoring data shall be
malntained and submrtted annually to the Regional :Offics of CGWB.. Wherever groundwater withdrawal is
more than, 500 m3lday,the firm. shiall install telemet tem in. one of the prezometers and share USER ID
and password af the telemetry system wrth the Reg lrector, CGWB

year (dunng pre- monsoon period) and the report submrtted to the Reglonal Offrce, CGWB. Wherever the
extraction is less than 10°mday; ground water qualrty repott'shall be subimitted by the propanent.at the time
of submigsion of self-complrance report.

8. : Ground water augmentation/harvestlng measure“é“’fas strpulated ln the NOC shall be lmplemented (m new

St "ct‘ ok (photpgraphs of structiires) shall be submrtted to
6. m ﬁ’ms:if“bm;the date ofissue of NOC. The firm shal also
( ‘hEWes i uctures at rts own oost

undertake perrodrc mamtenance of,r
8. The prOJect proponent shall takef'a

z 'él'yrf :

up by the firm inside: the plan| jbremlses Th
beneficialuse by the firm; -=~‘ L

10. The fim shall optrmlze water use tlwough,.r

1.

: tl‘qg wells (s’) ~./'are yreldrng fresh water,
gter Zone shall. be cons{ructed within 3

o5tz Hished in coneultatlon with the Regional
) times a year (January; May, -August and

12..

Jeljfolg]
e°0F thediie :
s”‘" er toh mlnef

It if any, shall be reported to the concerned

14. The firm, shall repor’r complianc of ‘e
one year from the ‘date of issue ofHISN

" 15, This NOC is subject to prevarlrng CenlraIIState Government rulesllawslnorms or Court orders related to

construction of tube Well/ground Water abstractron structure ['recharge or ‘consérvation structureldlscharge
of effluents.or any suchimatter as. appllcable o
fs- .

16 obllgatron / requlrem'e'nt fo ‘Obta'ln other statutory and

admiinistrative clearances from appr

17, The igstie: of this NOC does ot imply- that other statutory/ admlnlstratlve ‘clearances shall ‘be granted to the
project by the concerned authorities. ‘Such Authorities would consider the. project on merits and- fake
decisions mdependently of the NOC.

18. This NOC: is being issuied without any prejudice to the clrrectrons of the Honh'ble NGTIcourt orders in cases

related'to. ground water orany othei related matters

. in case:of any violation o oc' condltrons oF lllegal extraction of Ground water the firitishall be
liable to'pay “Environmental Compensation”/ “Penalty I an_Y under: ,Sec 1,.5, ‘of EPAJ%,G as: and
,when decided by statuitory’ authorrtles : R e

(Non:¢ 'mplrance of the; condltlons mientiohad: above is llkely to resultin the cancellaﬁon of NC)C and
B !egal action agamst the: proponent.) o
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4" January, 2021
To,

The Member Secretary,
U.P. Pollution Control Board,

Amme xuse - 4 4
Arme XMt " 1

Dhompuy Sunay TAtis it
Unit: Dhampur
Dharnpur, M. Riy. Dist. Bijnor (U.P)

Pin Code: 246 761

Tel: 01344-220009

E-mail dsmdhampur@dhampur.com
Website: www.dhampur.com

T.C.-12V, Vibhuti Khand,Gomti Nagar

LLucknow-226 010

Subject: Request for temporary permission of bio-composiing upio 30" June

2021 for exhausting the oid | surplus siock of bio-methanated sludge

containing spent wash, stored in bio-digesters of the distiilery.

Dear Sir,

This is to bring your kind notice that in compliance of the ‘Standard operating Procedure’

(SOP), dated 10.08.2018 issue
MOEFCC and Office Memoran

_pincineration of spent
“pperations at Dham

d by the CPCB; Office Memorandum dated 25.03.2019 of the
dum dated 28.01.2020 of U.P.P.C.B., we had opted for total
wash through Slope Boiler and had discontinued the bio-composting
pur Distillery. Accordingly, we were granted consents of Water & Air

"(dated 17.07.2020 & 20.07.2020, respectively) for Dhampur Distillery which are valid upto

31.12.2021.

;,-_Here, we would like to submit th
- imignd our bio-digesters are also a part of the same. Previously,our system for compliance of

at we have a methane generation system in our distillery

ZLD consisted of bio — methanation process in which spent wash was used as substrate to
generate methane in bio-digesters where cOD/BOD was degraded through microbiological
degradation process, as such, the treated spent wash contained low COD / BOD having low
calorific value. The bio-methanated spent wash in this process turns alkaline and it is almost
impossible to fully concentrate the same in evaporator. it is reiterated that this spent wash
has low calorific value which makes it's burning even more difficult.

As mentioned above,incineratio

n of bio- methanatedsludge containing spent wash having

lowcalorific value, stored in our bio- digesters remains a major problem for us as this spent

wash does not burn efficiently in

our boiler in comparison to the raw spent wash which has a

much higher calorific value and which burns suitably in our slope boiler.

Use of bio-methanated spent wash in our slope boiler not only hampers the working of the
distillery but also disturbs the efficiency & working of the slope hoiler,resulting in break-
downs& stoppages in day to day distillery operations. It is for this reason we are
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¢
discontinuing our methane generation process but the disposal of bio-methanated sluage

containing spent wash remains a major factor.

In view of the above-mentioned circumstances, we request your good self to temporarily
allow us to use the available Guantity of Bio-methanated sludge / spent wash stored in bio-
digesters for bio-composting upto 30" June 2021. This will enable us to exhaust the quantity
of Bio-methanated sludge containing spent wash stored in our bio-digester. The “Organic
Manure” produced through this temporary bio-composting operation up to 30" June 2021
will be supplied hand to hand to the cane growers who demand such ‘organic manure’ from

us on regular basis. This will also help us in getting the bio-composting yard emptied
simultaneously.

Weundertake that this temporary bio-composting operation will bediscontinued on 30" June
2021 under the inspection of the concerned Regional Office of U.P.P.C.B. and the
temporary line built for supply of bio-methanated sludge containing spent wash will also be
dismantled permanently under the inspection of the concerned Regional Office, U.P.C.B.
We shall also submit a monthly report regarding the use of bio-methanatedsludge containing
spent wash in the temporary Bio-composting operations till 30.06.2021.

A detailed chart pertaining to the quantity ofbio-methanated sludge containing spent
wash and it's projected daily use in Bio-composting upto 30.06.2021 is enclosed
herewith as Annexure-l.

We are hopeful that your goodself will allow us such temporary permission to completely
exhaust the bio-methanated sludge containing spent wash in the interest of environment
and smooth running of the plant.

Thanking you.

Yours sincerely,

For Dham&Jr Sugar l\/liii Ltd.( Distillery Division )

ank: el
Authorized Signatory -

Encl; As stated above

CC to: (1) The Chairman, U.P.P.C.B, Lucknow.
(2) The C.E.O, U.P.P.B, Lucknow. cca)\de,a?,i)

(3) Regional Officer, U.P.P.C.B, Bijnor.

222




Dt ieUR PALTILLERY

Annexure -]

CHART SHOWING OTY OF BIO-METHANATED SLUDGE/ SPENT WASH TO BE BIO-COMPOSTED UPT

0 30.06.2021 N BIO-COMPOST YARD

Bio Composting Plan upto 30.06.2021 UGM Qty.
Standard Norms for Press mud MT/Acre 850
Standard Norms for Spent wash @ 30 Bx PMC :SW 1.6
Total available Sludge with Water For Bio-Composting KL 30000
Total Press Mud Required MT 18750
Cycle Days Days 45
Area Avaialble for the bio-composting Acre 6
Press Mud consumption in available Area MT 5100
Bic-composting Cycle Required for Available material Nos 3.68
Total Nos of Days required for Above Cycle Days 165
Mos of Month Required Nos 5.5

Starting Date and Month of Bio-com posting

End Date and Month of Bio-composting

Par Month Press Mud Consumption

Monihs Qiry. OF Press Mud (Vi.7.) Ratio {[(L/ Ton of PMIC) __ |Total Consum piion {i.L)

First Cycle 8500 1.6 8500 X 1.6 = 13600
Second Cycle 8500 1.6 8500 X 3.6 = 13600

Third Cycle 2000 1.6 000 X16=3200
Total Gy, of Prass Mud A m‘gﬂ A B “‘“”:}_”5 e ’55&6‘5‘“‘“““ E
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